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LOK SABHA DEBATES

LOK SABHA
Fuesday, May 11, 1965/Vaisakha 21,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS T0O QUESTICNS
Air Freight for Newspapers

*1269. Shri M. R. Krishna: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether it is « fact that the
Indian Airlines Corporation has re-
duced the newspaper cargo loai to
various important centres in India;
and

-

(b) whether any change in the air
freight for newspapers has recently
been introduced?

The Minister of Civil Aviation (Shri
Kanungo): (a) No, Sir.

(b) Until recently the newspapers
were allowed a rebate of 25 per cent
upto a specified quota for cach paper.
For additional loads ful! raie was
charged. It has now bcen deciled to
give the rebate on all consignments
of newspapers, but any loads in ex-
cesg of the specified quota are ac-opt-
ed on a subject-to load basis,

Shri M. R. Krishna: May | know
whether the Ministry has any com-
mittee to advise thig department
whenever they have to deal with the
newspapers or whenever they have to
charge extra for carrying newspapers;
it so, whether on that Committee the
Ministry of Information and DBroxd-
casting is also represented?
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Shri Kanungo: There is an Advisory
Committee, but the Ministry of In-
formation and Broadcasting is not re-
presented there.

Shri Shinkre: Sir, it is abuut three
years that Goa has been liberated. It
is also about three years now that the
Indian Airlines are operating a ser-
vice between Goa and Bombay. In
this connection, I would like to know
from the hon. Minister of Civil Avia-
tion why he has not taken any steps
to consider the feasibility of allowing
this concession in freignts ‘o news-
papers flown from Bombay to Uoa
because they are not flown now be-
cause of this?

Shri Kanungo: It is alwavs avail-
abhle. It is a question of the newspaypers
taking advantage «f the facilities.

Shri Shinkre: They say the Indian
Airlines have not been forthcoming
to give this concession,

Shrimati Savitri Nigam: May 1
know whether some newspepers have
made this representation that the
same concession should be given not
only of 25 per cent up to a specified
quota but also on all the newspapers
which are subject to this sort of con-
cession?

Shri Kanungo: That is what T have
said. Now thi: privilege i3 illowed for
all consignments subject to the avall-
ability of load.

Restrictions on  Movement of
Foodgrains

*1270. Shri D. J. Naik: Will the
Minister of Food and Agriculture he
pleased to stae:

(a) whether it is a fact that powcers
conferred under the Defence of India
Rules are sometimes used indiserimi-
nately by the States and collectors of
the districts for restricting movementr
of foodgrains particularly coarse
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graing and pulses from one State to

another or from district to district;
and

(b) if so, whether Government in-
tend to amend the Defence of India
Rules so at to make it obligatory on
the part of the States 1o seck previous
concurrence of Central Government
for restricting movements of grains?

The Deputy Minister in the Minis-
try of Fooq and Agriculture (Shri
D. R. Chavan): (a) There has been
some uncoordinated action un the
part of thr State Government in res-
pect of utilizing the provisions of the
Defence of India Rules.

(b) The question how  better
coordination  between the Cen-
tral and the State Gov-
ernments could be achiecved by

amending, if necessary, the Defence
of India Rules, is under conutderation.

Shri D. J. Naik: May I know whe-
ther the uncoordinated action cn the
part of the States and Disuicts has
resulted in increase of hardships to

the consumers? N

Shri D. R. Chavan: Where the res-
trictions have been put in, to that
extent the hardships are increasing.

Shri D. J. Naik: May I know what
steps Government intend to take to
relieve the consumers of their hesrd-
ships in getting foodgrains?

Shri D. R. Chavan: T have answered
that in part (b) of the main answer.

o gasflaw www: qaw ¥
A FT WE FW G T AR FEE
Ry # A Al fawar, IEET WA
RT3 1 GF &Y WAl w7 wwrEaA
¥ 7t @ AT @i ag S g W
wei %7 &, arfw gt avar § a8 ¥ wW
ary s ¥ A Fa o & qrfe frwra B
Ifaa qeq faer &% ?

Shri D. R, Chavan: That is a diffe-

rent question; it hardly arises out of
this.
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Shri Man Sinh P. Patel: Is it 3 fact
that because one State Government
put repeated restrictions on particular
types of coarse grains it indirectly
prompts other State Governments to
put similar restrictions; if so, may 1
know what action Government pro-
pose to take against them?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): That is
why we are considering w/hether we
should allow the State Governmcnts
to take unilateral action without the
concurrence of other State Govern-
ments, That i: why we are consider-
ing the amendment of the Defence of
India Rules.

o e AW qEET: K oS
Tigm fF qn feft o T #
FTHT & AT 799 qEHT FT ERET
TE & | TG AIFW 3T FEAT ¥ aw
T FT e 7 A § 977 FAwT
F 2w 9 for T faste @ #%
BYe faar amar & 1| /@1 o mrfo W7o
FT EEN FTE waww TG Y 7
Shri C. Subramaniam: After all, the

State Governments have certain res-
ponsibilities and for the purposc of
discharging those responsibilities they
have invoked the powers which they
have under the DIR. But, unfor‘una-
tely, it does not :it into the all-India
picture and the all-India policies. That
is why we are trying to bring about
a co-ordinated action.

Shri Kapur Singh: Are Government
aware that the use of DIR for such
purposes is the most fortile matrix
for corrupt practices, partizularly in
the Punjab; if so, 1nay 1 know how
Government propose 1o safeguard
against them in each particular case?

Shri C. Subramanium: I do not
concede the assumption which the
hon. Member has made.

Shri Kapur Singh: He may not
concede it, but it is a fact.

it g fag «ff amy F T

¥ 3T i oW gamn e e
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I ST 59 g4t & Heawd gy
T | R A aEe e ar feoag
W fafraa @ ft, afer ag amm
AT FT 1 faug @ & o
FHT AR WA qEEA @ E
a7 Iy guw @ fafa # ¢ fe
TS T & qa1 Wy o
o w2ved Fgy |y 1 awar g o
wAa foaw o # sanET wAw g g
IFY FHY I ST F AAT AT {F qrfe
e 1 gaa Sfaa qea foer 73 ?

Mr. Speaker: All these are sugges-
tions.

ot oA oy ;. FT EEF A T
T R AR fFr § i gaR 9T wdw
& T Tuw favew WE AR
aF TG 8, Fwex & afemra 3o AR
g A R & §o WK & | T A
1T Y 750 &Y & w1 oar wfufaga
T & forad 39T Tow avET AT
UHe T g, W T 99 fAawi w
&g g 7 miafaa faar g ara@ 7

Shri C. Subramaniam: This is a
State Government matter. It such a
situation is there, the question will
have to be pursued in the State As-
sembly. This is for the State Govern-
ment to answer.

Shri S. N, Chaturvedi: May I know
whether it is due to lack of definite
and positive instructions from the
Central Government that this thing
has arisen or is it because they have
been disregarded by the State Gov-
ernments.

Shri C. Subramaniam: As far as the
food policies are concerned, we dis-
cuss them in the Chief Ministers’
Conference and take unanimous deci-
siong there; but certain State Gov-
ernments later on had taken unilate-
ral action which is not in consonance
with the decision taken. That is why
this matter is under consideration
now.
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Shri P. R.. Chakraverti: In view of
the fact that Delhi has to depend
mostly on imported wheat, does Gov-
ernment propose to introduce any
form of informal rationing?

Shri C. Subramaniam: There is a
proposal to have informa] rationing
of imported wheat in Delhi.

Film Show on Ocean-Going Limers

*1271. Shri Subodh Hansda: Will

the Minister of Transport be plcased
to state:

(a) whether any arrangements
exist for exhibiting films on ocean-
going liners;

(b) if so, the kind of filmg which
are exhibited there; and

(¢) whether this arrangement has
been made on all the liners (both in
private and public gectors)?

The Minister of Transport (Shri
Kaj Bahadur): (a) to (c). Insofar as
Indian Ships are concerned, there are
arrangements for showing documen-
taries and feature filims on passenger
ships belonging to the Public Sector
Shipping Corporation of India and 8
bulk carriers belonging to the Private
Sector.

Shri Subodh Hansda: How many
units are maintained by the Govern-
ment at the moment and what is the
annual expenditure on these units?

Shri Raj Bahadur: We take good
care to show films in Hindi and Eng-
lish so far as the Shipping Corpora-
tion ships are concerned. We make
out a good selection, as best as pos-
sible. 1 cannot give the expenditure.

Shri Subodh Hansda: May I know
whether any excess fare is charged
from the passengers for enjoving this
benefit?

Shri Raj Bahadur: No: not on that
account. This is a sort of an amenity.
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TATC AYT ATAA FT GHEC

+

=t feer qeAme
*1272. { sty fomd

Y TRRA® T

T AT AT §fW HeAY a8 Far @y
g1 w0 5

(%) ¥a1 I wgTO ® SaT< a9t
fETR % STa F7 FURT F § L&
1 wEReaT & w8 wivw aure
&

(=) =1 9w =gl ¥ 0T AR
FOF F Fad @A F1 7 v fwm
™A

() afz g, @ s8¢ ;7 AN
fa §; #

(a) a1 g7 37 AV A
REANT TET g0 AT A FT GAT 7
qraey H gt Aifs Aoy ?

The Deputy Minister in the Minis-
tiy of Food and Agriculture (Shri
D. R. Chavan): (a) Maharashtra Gov-
ernment have procured substantial
quantity of jower. Bihar Govern-
ment's procurement  of rice is also

not unsatisfactory considering the
conditions there.

(b) Yes, Sir.

(c) This year’s procurement on

Government account has been con-
siderably larger than the quantity
procured during the same period in
previous years.

(d) Government have already de-
cided to undertake procurement of
wheat.

oY farar qzeTw ;T ag s R
& wETITS § TR 9T 65 AT & FATL
gl 7R W WK A 18 ar 20 AT
T O Y EET ] 7 W ST €Y g

Xanr @eT W HaT T4 g § fw il
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FEEH T TFAITHE K g1 aT @ A
TTEY gATS = WA F AN AT R,
frawrea ag g fo F19d ag wmae ?

8Shri D. R. Chavan: It is not cor-
rect to say that it is failing, In the
Maharashtra State procurement start-
ed in the month of December and I
would like to inform the hon. Mem-
ber that in the month of December
4.9 thousand tonnes were procured,
in January 20.6 thousand {onnes, in
February 423 thousand tonnes, in
March 68.9 thousand tonnes, and in
April 61 thousand tonnes were pro-
cured. This indicates that procure-
ment is going in full swing and is in
full stride.

An hon  Member: What is the total
quantity?

Shri D. R. Chavan: The
quantity is 197.7 thousand
which has been procured.

total
tonnes

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): May I
add that the hon. Member's figure
that 65 lakh tonnes have been pro-
grammed to be procureq is absolutely
fantastic? There is no such thing as
65 lakh tonnes to be procured.

oy fowd : T wAw ae & B
65 W@ A A WART FT AqET
AETUTSE &1 IFHTT A @I AT AR IaH &
I 18 ATG A I AL qTE § AT
TSt ag foar sman @ o saer & s
25 AT ST 6 JTHHAT A1 IqH FqTZ
AT 9 A4 WOT T, A 79T FE A
Ug 9o AG 7 9ar @ fF aw ara
we g7 /T M s "0 gE R, I
¥ I ATERT FT A @ |
Shri C. Subramaniam: The hon
Member is evidently wrongly inform-
ed. 65 lakh tonnes will not be the
production as far as jowar ig con-
cerned, 65 lakh tonnes cannot be the
production within the whole country.

The marketable surplus will be only
about 20,000 to 25,000 tonnes, .
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ft vy faad : @7 g A~
q #9 & w71 1 At a1 &Y T R @
T ST AT g Arfgw 9v, AfwT
HETRY I97 FT I ar € |

Wea WEYA : It A w1 & fin e
qt AR de & fow grar & AR S
FardY 3eA1R Y, 3w qafaw Q-
Wz FHedraey & W@ & |

Shri D. J. Naik: May 1 know what
was the price of jowar at which pro-
curement Wag made in Maharashtra
and whether it was a reasonable price
or not?

Shri D. R. Chavan: Rs. 43 to Rs. 45
depending upon the variety.

Dr, Sarojini Mahishi: Will the
Minister lay on the Table of the
House the Statewise programme for
the procurement of jower and rice
and will he kindly enlighten us as to
what arrangements are being made
in the country for stocking these in
the godowns?

Shri C. Subramaniam: Ag far as
jowar is concerncd, there is no all-
India policy with regard to procure-
ment. Each State makes decisions
with regard to that and only Mabha-
rashtra Government has gone in for
monopoly procurement of jowar. As
far as rice ig concerned, on behalf of
the Central Government, the target
is 90.5 lakh tonnes out of which 11.5

lukh tonnes have already been pro-

cured. On behalf of State Govern-
n.ents, there is the procurement pro-
gramme of roundabout 1 million ton-
nes and they have already reach that
figure nearly. It ig just now about
800,000 tonnes or 900,000 tonnes.
‘t'herefore, that programme is going
according to schedule.

ot ¥ fito qfew : & a7 ST
wen g fF e S fea
fom w2z ¥ ¥ W SRz ¥
Y R ¢ S e Rz Y
e ¥ T ¥ w7 ] [W Ay ey
g
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Shri D R.. Chavan: The monopoly
purchase and procurement is only in
Maharashtra. The other States are
also procuring it, say, for example,
Madhya Pradesh. But it is not a
monopoly purchase.

Mr. Speaker: But what is the rate
and hag permission been given?

Shri C. Subramaniam: The permis-
sion has been given.

Shri Ranga: May I know—in Maha-
rashtra, for instance, there is the
monopoly procurement—whether
there has been any increase in the
price offered to jowar between last
year and year before and this year in
view of similar rise, a reasonable
rise in prices which has been
allowed, though not to a satisfactory
degree, in other States for similar
foodgrains?

Shri C. Subramaniam: For all-India,
we fix the price of Rs. 38 per quintal
for jower. As a matter of fact, Maha-
rashtra is procuring at the rate of
Rs. 43 to Rs. 45. So, they are getting
a much higher price.

Shri Ranga: When  compared to
last year or the year before?

Shri C. Subramaniam: It is much
higher than last year.
Shri D. N. Tiwary: May I know

whether thig haphazard policy of the
Centra] Government andq the State
Governments in purchasing rice from
the market has the effect of increas-
ing the price of rice to a very ab-
normal degree especially in north
Bihar?

8hri C. Subramaniam: In Bihar,
there is no Central programme for
procurement of rice. But Bihar Gov-
ernment on its own has taken it up.
But they have procured only about
20,000 tonnes of rice. That could not
have certainly affected the market.

shad: o ok 7o Rw
¥ ardc T @ ¥ ST wew wiw
A AT AP A AT R, wwT WA W7
I v W T 3, afe g, @ e
wer S3w e ) fead ST o
N g7
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Shri C. Subramaniam: There are
separate zones for coarse grains also.
It is on a regulated basis, on Govern-
ment to Government account, that
jowar moves from Madhya Pradesh to
Maharashtra. Till now—if I recollect
correctly—about 20,000 tonnes have
gone from Madhya Pradesh to Maha-
rashtra.

ot aAT qET AvEw et S
g ¥ w71 ¢ fr fagre & wwgede
wY g weat g g Fw @ e
W I A grafradeed | 0N gwa
¥ FqT @A agl A F A T age
& 9 ¢ faae w7 @} ?

o7 qowt ag A A gem R osed A
9 #1 qaaw @ a8 & Fe @& A
g

st TYAT AW wIW: IR A
Ttz A aamar @ fF s s
k-

T WERA ¢ AT §EEr X
gfeems faar &

Shri Shashi Ranjan: Has the atten-
tion of the Minister been drawn to thr
fact that in the past few months the
prices of rice particularly in Bihar
have gone up abnormally and that
procurement has also added to the
rise in price? If so, are Government
going to do something about it?

Shri C. Subramaniam: The two
States where prices have not come
down to the declared level are U.P.
and Bihar. We are going into the
question and shall try to evolve some
plan, because they had bumper crops
in rice, and as far as procurement is
concerned, as I already stated, it is
only about 20,000 tonnes.

Shri Ranga: Why should those
prices. be brought down if the local
people are wanting it to remain at
that level? The local farmers should
not get those prices—is that the idea?

MAY 11, 1965
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Shri C. Subramaniam: After all,
we have to take into account the in-
terests of the consumers also, I do
not mind the prices ruling at a parti-
cular level, but when they go beyond
a certain level, we have to see that
they come down to a reasonable
level. That is why we are consider-
ing what action should be taken.

Mr. Speaker: Shri Jashvant Mehta.

Shri Shashi Ranjan: This dual
policy, one for the State and another
for the Centre is going on for a long
time. ...

Mr. Speaker: Order, order.

Shri Jashvant Mehta: In the pre-
sent zonal distribution arrangement
purchase has been made on a State
government to State government
basis. Has it come to the notice of
the Central Government that surplus
States are trying to extract more
prices from the deficit States? If so,
are they considering the problem and
what action government has taken to
remove exploitation?

Shri C. Subramaniam: As a matter
of fact. on this government to govern-
ment basis, they are able to get the
materials at a much lower price than
if they had gone into the open market.

it WETEA W W T AFT X
& v o7 fa=r fea @ f fage A9
Tl ¥ MAEIHT FY AGAAT TR
T faet @ 5 d99 a o feama) Ay
I AT FT A qA) ¥ Ay, afew
foet & fear amar 8, faAdy %7 39
F UFo To Wlo & T@T ¥ & AR
AT gETar @ A A W AW qzy ¥
7 Aee-aeegt & fower Wt 9v fasnT
FIA GO AAT WEEA A TST AEHTU &1
ogres fea & fF sta femet @ gaer
gl@T 9™y, IR |9 A [T
g faq 9, A f& 3T TN OH
faem & 9% 7

Shri C. Subramaniam: I am hoping
that it should be possible to have
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branches of the Food Corporation of
India very soon in these States in
which case all these difficulties would
be removed.

Shri Radhelal Vyas: Are Govern-
ment aware that in spite of a good
crop and in spite of increase in pro-
curement price, wheat is not coming
forth in the wheat growing areas of

Indore, Ujjain, Bhopal and other
places? If so, have government look-
ed into the reasons for the non-

arrival of wheat in the market and
how this scarcity of wheat is to be
removed?

Shri C. Subramaniam: 1 have re-
cently received a letter from the
Food Minister, Madhya Pradesh, in-
forming me that wheat arrivals are
not satisfactory in the market. That
is mainly because of the policy of
the Madhya Pradesh Government be-
cause they have flxed an unrealistic
maximum price. We have been ad-
vising the Madhya Pradesh Govern-
ment that in view of the good crop
this year, they need not fix any
maximum price but allow market
conditions to operate. That is what
is happening in the Punjab, where
instead of the prices going up, they
have come down. Therefore, I hope
the Madhya Pradesh Government will
reconsider their stand and agree with
the Central Government’s recommen-
dation and not have any maximum
price fixation.

Maximum and Minimum Prices of
Wheat

+
Shri Yashpal Singh:
Shri P, C, Boreoah:
J Shrimati Maimoona Sultan:
Shri Yudhvir Singh:
Shri Jagdev Singh
| Siddhanti:

Will the Minister of Food and Agrl-
culture be pleased to state:

*1273.

(a) the minimum and maximum
prices of wheat, rice and other grains
fixed by different State Governments
for the ensuing harvest; and
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(b) the grain price policy laid down
by Government for this crop?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) A statement (Ap-
pendix I) showing the producer's
prices of various foodgrains announc-
ed for 1964-65 season is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-4422/65]. Another
statement (Appendix II) showing the
statutory maximum prices fixeq for
certain foodgrains in different States
for 1964-65 season is also laid on the
Table of the House. [Placeq in Lib-
rary. See No. LT-4422/65].

(b) The foodgrains price policy of
the Government is to assure a fair
price to the producer and also to en-
sure that the consumer gets his re-
quirements at a reasonable price,

ot goa fay ¢ 99 ¥ 0w T
g F W T 3@ T q@R ¥
ugr ¥ e T ¥ afaw & agt
¥ a1 1 & wraer W@ g ofR oo
afag ¥ a7 fod Y &

Shri D. R. Chavan: It has been
stated already that we have started
an aggressive purchase policy there.

ot quamw fag : WA gy oY

¥ g % ag A fear av f

ag w2 faeew £ ATA, & ¥@v 1@

S faeen £ gy o @ § | W

g e faeew Ay faar Ty @t

ae ¥ feam & N w A% wir

w1 dar A frw w1 § A gEEw

' g%aT § AT To Yo ¥ wifagY

N w A T o T § ag
AT AT ;qr wERA | & AT W
fs g g oA farew 71 Agx & g
1 %47 QAT

The Minister of Food and Agricul-

ture (Shri C. Subramaniam): This
has been discussed at the Chief
Ministers’ conference, and we have
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;enernlly agreed that the zonal sys-
tem may continue for this year also
as far as wheat is concerned. We
cannot be making a change in the
midst of a season.
sft s fag fagmat : ol g
gra o FfY w&@ St Y awemn
qaTE XA F WA iR § | SR
@ gz wa faar ar f g &
e frer G far o, qfew wa
T A 9§ qoee fra W) &
qoa @XETT § W wET maT 91 ay
IgiA W mwErew foar qr fF oag
gz gAW | Afew W F @ oo
T & fr xa ang framAl § s anra
o A forr o @r § AR AR faw F
AT I¥ A F 9T AT SOAM
ar Far FFIR Ig IR wan &
dona &1 feam ot e gf warg
T qAT ;R |
Shri C. Subramaniam: The assur-
ance still stands. That is why Gov-
ernment have intervened and they
are purchasing there now. The prices
have gone up by about Rs. 2 more
than the support price. This is the
policy of Government, and we would
see that at no time does the price fall
below the support price.
qgeix ey : frew @ oo
fet & wER 9T ¥ A F W A
10, 15 To Y Ay A1 | IES
wvarg ¥ qga I« AR WRogw
¥y W gve feam 97 g Aol o ¥
A ¥ waw ¥ a1 e /o
wet & &g fyon fear o, ag aw
@A s A favarw feamar
qr fr feal &t SR & Fw
M Juwy s ¥ @ FT qonT F
TR gr glEy w1 AfeT qr
TN F AT, WT FHR F A
¥ qg aw o § ¥ wT W S S
R 2 W Y, formeT WA A}
& o g€ Pl & wgETT HTRETS
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®t T faar smrm, ag 9 faw @
¢ ) T gRa § O ofe) g
ferrarT Y § fr framl &1 Tgqaifen
aEE I AR I9¥ FW 9T
fredYy # &l 7Y faar s, 9w
93 qg WWA F0 |

Shri C. Subramaniam: The price
just before the harvest was ruling
very high between Rs. 65 to 70 per
quintal. Naturally that cannot be the
normal price when the harvest comes
in and there are greater arrivals.
That was why even during the har-
vest and soon after the harvest, that
is, during the post-harvest season, we
wanted to give a remunerative price,
and this has been fixed at about Rs. 53
per quintal. Now, we have started
purchasing at Rs. 53 and a little above
that. Therefore, the prices would be
maintained above this level. We
should not compare the pre-harvest
price with the post-harvest price.

Shri Shivaji Rao S. Deshmukh: In
view of the fact that the price support
policy is based on fixation of mini-
mum prices of foodgrains, Jeaving the
market operations to raise the prices
to any level above that, may I know
whether the Maharashtra Govern-
ment have been permitted to deviate
from thig policy in fixing the pro-
curement price for wheat, jowar
and also rice, at the rate or
level of the highest prices, in con-
tradiction to the minimum suggested
by the Central Government, and that
too, at the level of one-fourth of the
market price? If so, may 1 know
why the Government of India have
allowed this?

Shri C. Subramaniam: I am sorry
that the hon. Member's figures are
not correct. As a matter of fact, the
Maharashtra Government have fixed
a price which is much higher than
the prices fixed for other States,

Shri Shivaji Rao S, Deshmukh: The
maximum is at one-fourth of the
market price,

Shri C. Subramaniam: They want-
ed to give a remunerative price for
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the purpose of improving production
thereby giving incentive to the far-
mer, and on the whole, it has worked
well.

Shri Shivaji Rao S. Deshmukh: My
question has not been answered.

Mr. Speaker: Then, he may wait
for his chance.

Shri Shivaji Rao S. Deshmukh: I
would like to draw your attention to
this fact that my Question has not
been answered,

Mr, Speaker: Because it was so
long that it was difficult to compre-
hend it. Now, he may kindly resume
hig seat. Shri Ranga.

Shri Ranga: The Minister was say-
ing that at the inter-governmental
conference, the Ministers had agreed
upon some policy, and therefore he
did not wish to change it in the mid-
dle of the year. But, in view of the
fact that, contrary to their expecta-
tions, the prices in Punjab have gone
down so unreasonably low in the light
of a bumper crop, is it not proper for
the Government to review the posi-
tion in regard to zonal restrictions at
least as between these two neighbour-
ing States, U.P, and Punjab, and in
that way help free trade between
these two States to supplement their
own effprts to sustain the bottom for
wheat in Punjab, as otherwise only
the traders will be benefited on both
sides—that side by storing it up and
this side by profiteering at the cost
of the consumers?

Shri C. Subramaniam: This was
considered in the Chief Ministers’ con-
ference and we are agreed that for
this season there should be zonal res-
triction between Punjab and U.P.
also. UP. also had a fairly good
crop, and according to calculations,
it should be gelf-sufficient. There-
fore, let us wait and see. Just now
the harvest is going on, and there is
a tendency for the price to come
down in U.P. also,

Shri Inder J. Malhotra: Since the
Government has appointed an Agri-
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cultural Prices Commission, 1 would
like to know whether the Commission
has given any thought to this pro-
blem of price for wheat.

Shri C. Subramaniam: No, Sir. As
far as the price for wheat is concern-
ed, they could not work out the
minimum price, That was announc-
ed long before the Commission was
appointed. But their recommenda-
tion was that while this support price
has been announced, we need not fix
any maximum price, we should allow
market conditions to operate. That
has been recommended to the State
Governments, but only Madhya Pra-
desh and Rajasthan have not accept-
ed this, and they have fixed maximum
prices.

Shrimati Vimla Devi: During the
harvest time, the traders purchase
the grains at a very cheap rate, and
then, after they have got all the stock,
they increase the prices. That means
practically they dictate the terms of
the prices. I want to know whether
Government is aware of this fact that
the benefit is not going either to the
producer or to the consumer. If the
Government js aware of this fact, I
want to know what steps it is taking
to prevent this.

Shri Kapur Singh: Government en-
courages the same practice.

Shri C. Subramaniam: That is why
we have fixed the minimum support
price below which we would not
allow these traders to purchase. That
is what happened in Punjab for a
few days, and we intervened, and we
are purchasing at that price. There-
fore, we are assuring the minimum
support price to Punjab.

At the same time, as far as rice is
concerned,—she comes from Andhra
and is naturally concerned about
Andhra rice—we have fixed a maxi-
mum price for rice also beyond which
the consumer need not pay. That is
taken care of so far as Andhrg rice
is concerned.
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Shrt Iqgbal Singh: The prices given
in the cities in some markets of the
Punjab, where new wheat is coming,
have touched the minimum, and they
have been touched with the undue
pressure of the Government inspec-
tors and the businessmen. May 1
know whether Government will take
some steps to prevent this axis of
Government officials and businessmen,
so that the producers may get some-
thing which is due to them?

Shri C, Subramaniam: That is why I
sent the KFood Secretary to the
Punjab to impress upon the Punjab
Government that i we have fixed a
minimum price, it does not mean that
we should stick to it, we should allow
it to go a little more than the minimum
support price. And that is what has
happened during the last two days.

N egd fag: doE oF AE
sifzsr § 1 3§ # gfewea s
Tt o1 @ § Afew A faew
w® g g Ay da Al @
T A AT F P TAAAE TG TR
feammt f6 wrhe & fomm A W
@} A AR F A Agw fee
¥ wpafas fadm w1 qF g Wi 39
¥ FW AT A AW AIAT
Shri C. Subramaniam: Yes, Sir.

That is the assurance we have al-
ready given, and I shall see that is
implemented. Whatever quantities
are offered, we are prepared to take

at the prices which have already
been fixed,

Shri Lahri Singh: Not offered, but
whatever comes to the market.

Shri C. Subramaniam: Whatever
comes to the market we are prepared
to purchase, but if the farmer gets a
higher price, we will not intervene.

it fora ATow ;. w|\T TR HY
ag wrw @ 6 oame g 3w & A
Eieg o FT ¥ TEAET ¥ 9
o @ far e &ew #7 faa s anfe
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awe w1 faeger W IR Ad w7
T%d § fom & f5 ST F @ fw
¥ | & ag I Avga g fF oam S
T AIFT § W A X

Shri C. Subramaniam: I am not
going to be guided by the traders in
these matters. I have to take a deci-

sion which will be beneficial to the
producer and also to the consumer.

o W

+
it fawa iy
LS Toret W

T e qqy viw wA ag e
#: g w@ fw

(%) wav ag 7= & fiv Troq v}
¥ I F O WAAW FEFT F
faar & f& ¥ F=0g fer woee & foam
T qAR

(=) afz &, @ 37 oAt & amw
1§ T9T IF A FEEAFTT FIA
Fam Fw & AR

*1274.

() & o7 @wFe #1 & afA-
fopar & ? .
The Deputy Minister in the Minis-

try of Food and Agriculture (Shri D.
R. Chavan): (a) No, Sir.

(b) and (c). Do not arise.

oY feswAg qredw ;. §EX A
HAM FT THT THF aqW #1 fa=ie
forar & 1 & S =g £ 6 5w e
woRTT & fog fFay waTer #1 wravasar
g AR TvET T & 9 ¥ FuT *w
@y
The Minister of Food and Agricul-

ture (Shri C, Subramaniam): The
buffer stock will have to be built up
both from internal procurement and

from the imported stuffs. For 1965-
66 we are fixing a target that by June
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1966 we want to have a minimum of
2.5 million tonnes of wheat and at
least one millien tonne of rice. That
should be done by internal procure-
ment as well as by imported stocks.

ot fazerg qsn ;. ¥ ag S
s g fF g 7 S w7
S AQFT wIATAT I F wAATT
Hq1 qrAT F WY FATST TFA HI0,
w7z w3 a1 fea 67 wrat § e
7 R ey &7 g7 o w7

Shri D. R. Chavan: We have already
stated repeatedly that we are procur-
ing from Andhra Pradesh Madras,
‘Orissa, Madhya Pradesh and Punjab.
The target fixed for procurement of
rice is 19.5 lakh tonnes.

Shri S. M. Banerjee: 1 would like to
know whether the buffer stock ex-
pected to be had by the Central Gov-
ernment will only be done by the im-
port of PL 480 wheat or by wheat
produced indigenously by the State
Governments and also whether in
view of the recent developments and
America’s inclination towards Pakis-
tan, steps will also be taken by our
Government so that we do not depend
upon PL 480 to build our buffer stock.

Mr. Speaker: It has been answered
already,

Shri C. Subramaniam: As far as we
are concerned, we have still to depend
upon imported wheat, whether it be
under PL 480 or under commercial
purchases from Australia or Canada.
We can purchase in other countries
also. What we produce is not enough
to meet the needs and because of that
we have to depend upon imported
wheat.  Buffer stocks will have to
be built by imported wheat.

Shri R. S. Pandey: In order to create
a buffer stock. what are the States
where Central Government is procur-
ing and what are the States which
are doing procurement by themselves?

Mr. Speaker: That has been ans-
wered.
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Shri P. Venkatasubbaiah: May 1
know whether in the matter of pro-
curement of internal rice, care has
been taken to assess the actual needs
of the people? For instance, in
Andhra Pradesh where procurement
is going on, rice is not available to
the ordinary consumer. If that is
so, what is the figure that has been
arrived at?

Shri C. Subramaniam: The figure
fixed for Andhra Pradesh is eight
lakh tonnes and the Andhra Pradesh
Government was saying that they
would be able to procure only 7.5
lakh tonnes there is only a difference
of 0.5 lakh tonnes. The needs of the
people of Andhra Pradesh will be
taken into account and the hon.
Member need not create an artificial
scarcity there,

W ®o Ao fawrdt: w4
2z ¥ feam feaam awe @ ®
e qFR fear mar & Wk agi
7 fraar ww aw g @ mar
-4
Shri D. R. Chavan: The total pro-
curement is about 11.12 lakh tognes.

st W o faaY:  fow faw
Wz & fau feaar ar@iz @ § Wi
3Iq ¥ & wa aw fewar agre fear
qTasT Y ?

Shri D, R. Chavan: The target for
Andhra Pradesh is 8 lakh tonnes and
the procurement is 3.33 lakh tonnes.
The corresponding figures are: for
Madhya Pradesh: four lakh and 3.73
lakhs: Orissa three lakh and 1.3 lakh
tonnes; Punjab 25 lakhs and 2.56
lakhs.

W wwwfog: = FOeT W
T w1 dEEfET AW fr awm 2w
¥ A garfaw wrxr ¥ fa¥, 7z o fe
*F 40 €A 99 T & 80 WX
g

Shri C. Suhb jam: It t be
a uniform price. We have to take
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into account the transport charges
from the producing centre ty the

consuming centre,
o i e & : o wT A
agim 7 7 f& AF A1 wma T
T g woel g& § | & A A
¢ FF &1 zq FT707 dro 7o 480 F
HAATT AT AF QT { AAET AT AT
2 3q % FE F FY A 7
Shri C. Subramaniam: No, Sir.

are not going to do it because
want to build up a buffer-stock.

St gew W wga ;. H S
amgar § & e 2o & S awT @
gim ag faeit T F1 oW T
sZor & g ¥ Erm 7

quw  WERW : a3 A1 IR A
EC I

We
we

Wt wg: aei fal 7 Jww@
SCUE

O WEET . Il A wET AW

2

Shri C., Subramaniam: There is no
separate buffer programme for
Madhya Pradesh alone.

it g qwdy ¢ wrT qA S
A it faee gt 3w 7 AW T R
ff oY TS 91 IF 7 FH G0 aqA
Gl 2 & S W g froaw

mﬁqnwﬁ%fwﬁrrm
FHaY 7 TE § 7

Shri D. R. Chavan: We are procur-
ing in the various States, and the pro-
curement programme is going on.

Shri Man Sinh P. Patel: In view of
the persuasive and successful policy
of this Ministry, 1 would like to
know what will be the approach of
this Ministry regarding the creation
of inflationary demands by States of
deflcit areas and also for the non-
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support by such States for the local
procurement in their areas?

Shri C. Subramaniam: 1 really
could not understand tha question.

Mr. Speaker: Nor could I.

Shri Man Sinh P. Patel: In view of
the persuasive policy for the State
Governments’ support in this matter,
there are certain States which create
inflationary demands for them and
they also do not start procurement
policy as advised by this Government.
What will be the approach of this
Ministry to this aspect?

Shri C. Subramaniam: We have to
persuade the State Governments to
make a realistic assessmen{ and also
co-operate in the working of the pro-
curement policy,

st W@ Ty ;. & ag S
et g fF St SRz 9w e 2
39 ¥ 7 femar awr = ¥ fav Ay
s 9 feAa fwfre <z &
foq fzar smm, 9 99 F @1z STAT
farzq wom ar A@ =d{W ?

Shri C. Subramaniam: As far as
rice is concerned. including the im-
port the Government would be get-
ting roundabout 2.8 million tonnes of
rice, out of which, we would be dis-
tributing about two million tonnes to
the various deficit States.

Air India Bombay-London Service

+
( Shri Vishwa Nath Pandey:
*1215. { Shri D. C. Sharma:
|_Shri C. K. Bhattacharyya:

Will the Minister of Civil Aviatiom
be pleased to state:

(a) whether it is a fact that a bomb
scare delayed the departure of Air
India’s service drom Bombay to
London by more than three and a
half hours on the 18th April, 1965:
and

(b) whether any investigation has
been made into the matter and if so,
the outcome thereof?
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The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir. As a

result of a communication about a
bomb being placed on board Air India
flight AI-101 leaving Bombay for
New York on 18th April, 1965 the
plane had to be completely searched
and consequently the departure of the
flight was delayed by 3 hours and 45
minutes.

(b) Investigations are being made
by Air India in regard to the source
of this information.

Wt famme qedw : qEET A
fam #ma & ag qE fast fF @ &
I TE( AT §, }T I T § GIHRE
¥ ag Jmq Ay Fiferw 4 T e
T FIT JATAT 7, AT TH AT F THX
%1 qv gfafrar 7

WS WA ¢ 4g A1 S A wEl
f& azfiwg v g & f& ag g0
T WU, £F WY
off foaATq qredw ¢ Sy g 3w

famma o 43 ¥ ol foe wOw waw
AT T AT 41, 777 It A fany
fear fF 39 1 @ ¥ Tix fomr nan
g7

Shri Kanungo: Naturally, there was
some inconvenience to the passengers.

Shri D. C, Sharma: The Minister
said that Air India is investigating
into this question. May I know if
the Air India has any investigating
agency of its own which can do jus-
tice in this case, or whether it is
taking the help of the CBI, the Special
Police Establishment and the secu-
rity police and other agencies for
probing into this matter?

Shri Kanungo: The source of in-
formation was in London, and there-
fore the London office of Air India is
in touch with the London police.

Shri Shivajl Rao S. Deshmukh: Was
this incident engineered with a view
to smuggling contraband gold or
diamonds?
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Shri Kanungo: I cannot say.

ot e oWt : qar oz AE R
o aff f5 madly T awwE e
I T § W7 FEA qwr fama ¥ anw
faaar & 7 afz gf, @1 & s Tgar
g & = = B fafew ofaows
fafre o avg 9% &7 @ & 7
qAo o St F1 A ag 4% frAv
FET §, BATU & &AW FT AW FAv
¢, afFa = ot 71 &7 S A fean
STt ?
Shri Raghunath Singh: He should
reply.

wreqw Wgw : #T fafaeey qea
& a @ " &7 & oaw 7

st WA : zE AT &7 w@E
7T am A g

ot frw ;s fafaezs ame &
q| &l s 1 F4@9 § 7

it g fay ;AT @

Export Prices of Wheat

*1276. Shri Shree Narayan Das:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the tendency of export prices
of wheat in International matkets
prevailing during the last two months
and the present one;

(b) whether it is a fact that there
has been a record rise in world's out-
put of wheat;

(c) whether the International Wheat
Council has met and allocated quotas
of wheat to be imported by different
countries; and

(d) whether any limit on maximum
and minimum prices of wheat has
been laid by the Council?

The Deputy Ministey In the Minis-
try of Food and Agriculture (Shrt
D. R. Chavan): (a) The export prices
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-of wheat in International markets
showed downward trends generally,
from January to March, 1965. There
hag been a slight increase during
April 1965.

(b) Compared to previous years
there has been a rise in the output
of wheat during the last crop year.

(¢) First part—Yes,
Second part—No,

(d) No. The 'maximum and mini-
mum prices were fixed under the In-
ternational Wheat Agreement 1982.

Shri Shree Narayan Das: May I
‘know whether as a result of this in-
crease in the world output of wheat,
there are any indicutions available as
to the reduction in the maximum and
minimum prices in the interrationai
markets?

Shri D. R. Chavan: The maximum
and minimum prices have been fixed
under the international wheat agree-
ment; there is no amendment in that
agreement.

Shri Shree Narayan Das: May I
know whether the question of exten-
sion of this agreement hag been con-
sidered and the extent to which it has
been extended?

Shri D. R. Chavan: This has been
extended to 31st July 1966.

Shri Bhagwat Jha Azad: How is it
that while output of wheat interna-
tionally has gone up the price in the
latter part of January has gone up?
May I know whether this will have
any effect on the Indian ‘market and
what shall be our position in regard
to import of wheat?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): We
purchased only small quentities from
Australia and some quantities from
Canada. We were able to negotiate
and get favourable prices from Aus-
tralia and Canada for this year's im-
port. We got a gift of 50000 tonnes
of wheat from Australia against a
purchase of 200,000 tounes. So, the
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price has not in any way affected us
adversely.

Shrimati Bavitri Nigam: In view
of the fact that we have got lot of
wheat by way of gift, etc, may 1
know whether the price of imgported
wheat, which is so much in demand,
will be reduced?

Shri C. Subramaniam: No, Sir; it
has nothing to do with that. It would
not be reduced.

Shri Shivaji Rao S, Deshmukh: I
wonder whether international wheat
prices have really tumbled down in
sympathy with our Government'’s deli-
berate attempt at pushing down the
wheat prices in the midst of defi-
ciency.

Shri C. Subramaniam: 1 don't
think we have that internationa; sta-
tus.

Dr. Sarojini Mahishi: What ap-~
proximately will be the estimated im-
port of wheat during the fourth plan
for building up a buffer stock in this
country? I hope the Minister will
explain it in terms of hard cash.

Shri C. Subramaniam:
under consideration; we
arrived at any firm figure.

It is still
have not

Food Corporation for States
+

J Shri Yashpal Singh:

‘LShrl Bhagwat Jha Azad:

Will the Minister of Food and Agri-
culture be pleased to state:

*1271.

(a) whether the Chairman of the
Food Corporation of India has oppos-
ed the setting up of a Food Corpora-
tion in each State; and

(b) it so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shrl
D. R. Chavan): (a) No, Sir.

(b) Does not arise.
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ot qorare faw 2 #@ faere, go
Yo, TR, T TOT T A TS
dew-ufFwen & afyew f@@ o
al Ag A Fwdv wEm # g fawr

s ?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): This is
not Madras Food Corporation. This
is Food Corporation of India with its
heudquarters at Madras. It is not

‘that it would be all-India only when
it is located in North India.

off anatw ey ;. FwT g A
AaviA Qe A1 H AEQ ¥ SEES
fea & fF ag OIET AT AY FUyW A
fe #X—37 1 FW ofedr ww
A3 FA F AG g, afesd A &
17 Taddz A qfFdt F G FE@
wg?

Shri D. R. Chavan: Actually there
is some misunderstanding on the part
«af the hon. Member. Actually, un-

der the provisions of this Food Cor-
‘poration of India Act

He asked
Chair-

Shri C. Subramaniam:
about the statements of the
man.

Shri D, R, Chavan: I am coming to
that.

Why shoulq he come
come

Mr. Speaker:
after sometime; why not he
straightaway to it?

Shri D. R. Chavan: Actually the
Chairman stated that they are pre-
sently busy with building up the
organisation of the Food Corpora-
tion and for the time bcing they are
not considering this.

Shri Ranga: Sir, he has made a
suggestion; why should he not have
the decency to say yes or not to that?

Mr. Speaker: That is what I caid.

Shri Bhagwat Jha Azad: While
-agrecing with the Minister that every-

633 (Ai) LSD—2,
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thing that is not in North India does
not mean that it is not in India, is it
not a fact that we also believing the
same way, have been happy to sce a.
large number of Ministers and other
officers only frcm one State and why
then this intemperate reply from the
honourable Minister to a simple ques-
tion? How does he support *he idea
of giving every port in Corporation,
which should he advertised. to & par~
ticular State?

Mr. Speaker:
relevant here.

That would not he

Shri C Subramaniam: Sir, I coud
not follow the question.

Shri Bhagwat Jha Azad: Sir, a
simple guestion was asked by Shri
Yashpal Singh. While ansvrering that
the Minister brought the question of
north and south, Why should he bring
in that question at all (Interruption).

Mr. Speaker:

Shri Natii Pal: With the gradual
exiension ol the activities of the Food
Corporat'en of India, may we know
what will be happening to the func-
tions, if any, that are left to the Re-
gional Food Directors? If they are
to be rendered functus officio, may I
know what plans the Minister has to
absorb the large number of employecg
which the Regional Directorates have,
as there is grave anxiety among these
employees with regard to their futur:?

Order, order.

Shri C. Subramaniam: We have al-_
ready given the assurance that they
would be absorbed as far as possible
by the Foud Corporation and the rest
of them will be given alternative em-
ployment.

Shri Igbal Singh: May I know
whether the Government of Punjab
has asked for the State Food Corno-
ration; if so, what is the reaction of
the Government?

Shri C. Subramamiam: Yes, Sir; it
is under discussion between the Food
Corporation of India and the Govern-
ment of Punjab.
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8hri Priya Gupta: As the Minis-
ter has just stated that on the Direc-
forate of Food being transformed into
a Food Corporation the employees
will be taken in and absorbed in the
Fooq Corporation itself, may I know
it these Central Government em-
ployees with their clear terms and
conditions of service in respect of
pension, confirmation, seniority and
ather things would be protected in
the Food Corporation; if so, may I
know what arrangements Government
feel should be made in this respect
and whether in other Government
sorvices in the State and Contral level
the hon. Minister will kindly make
a reference 1o keep the vacancies fully
earmarked for the Central Govern-
ment employees of the Directorate of
Food?

Shri C. Subramaniam: The terms
of employment of the Food Corpora-
tion will be given to the employees
of the Government. If they are wil-
ling to opt for the services of the
Food Corporation they will be taken
under the Food Corporation; if they
do not, the rules and procedures ap-
plicable to other Central Government
employees would apply to them.

Shri Priya Gupta: The reply is not
clear. I want to know whether the
gervice conditions change when they
join the Food Corporation.

Shri C. Subramaniam: There is
bound to be a slight change and that
is why option is being given to the
employees to -hoo<e between the two.

Shri Sreckantan Nair: May I know
whether the Food Corporation is rec-
ruiting frosh hands even now before
absorbing the employees who are to
b~ retrenched and placing them in
their respective posts; if so, wil it
no* endancer the futurn employment
of ‘hese retrenched persons?

Sh-i C. Svh-amaniam: Recruitment
i3 going on for building up the -en-
tral and regional organisations, That
hag nothine tn Ao with oreanisations
whirh ap~ qlraady dealing with  the
hanAline o? 314 imno~t  or in the
istribu‘ion ~f food<rains  As far as
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those employees are concerned, be-
fore they go in for fresh recruitment
they will first consider the existing.
employees.

Shri P. Venkatasubbaiah: Apart
from the procurement and other acli-
vities of the Food Corporation, may 1
know whether they have made any
headway regarding assisting the agri-
culturists by extending loans and
other amcnities to increase food pro-
duction which is one of the meain func-
tions of this Corporation; if so, to
what extent they have progressed?

Shri C. Subramaniam: No; not yet.

Electlons to Orissa Legislative
Assembly

+
f Shri Dhuleshwar Meena:
. Shri Ramachandra Ulaka:

Will the Minister of Law be pleas-
ed to state:

o

(a) whether Government have taken
any decision regarding the holding of
the next elections to the Orissa Legis-
lative Assembly; and

(b) if so, when these elections will
be held?

The Deputy Minister in the Minis-
tey of Law (Shri Jaganatha Rao): (a)
No, Sir.

(b) Does not arise.

Shri Dhuleshwar Meena: In con-
sultation with Opposition group
leaders the ex-Chief Minister of
Orissa has sent some proposals to the
Central Government. May I know
what are those proposals?

Shri Jaganatha Rao: No proposals
have been received by the Central
Government,

Shri Dhuleshwar Meena: As the
hon. Minister replied just now, the-
C-ntral Government has taken no de-
cision regarding these elections. May
~ “=~nw by what time will Government
eanciday this?

Q.ri Jaganatha Rao: In due course
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Shri Tridib Kumar Chaudhuri: May
we take it then that the elections for
thz Orissa Legislative Assembly wili
b2 held after the expiry of five yeais
as is the rule or will they be defer-
red?

The Minister of Law and Soclal
S~curity (Shrl A. K. Sen): It must
be feld. The power to defer it lies
only with Parliam2nt under article
172, clause (1) of the Constitution.

o pErmER wreR . & S
srgar § i sfiar fune awr & gamat
1 A TG AW AR QAT AT G/ Y
ar agr dvw ¥ 3@ faem ¥ < qEv
foig faar w1 @ wmar #1€ W@
tafaw sfemmai e F aE A §

‘ﬂﬂo!ja ¥ Wﬁfﬁﬁﬂﬂ"ﬂ'
aF T& famr mar

Dr, Ranen Sen: The Orissa Assem-
bly election is due very soon. What
prompted the Government to post-
pone it further?

Shri Jaganathn R~o:  There is no
question of postponement. The five
years' period would expire some time
in August 1966.

Shri C. K. Bhattacharyya: Has the
attention of the Government been
drawn to a statement made by the
present Chief Minister of Orissa at a
function in the Utkal University that
he is prepared to have the elcctions
in 1966 and not wait til! 19677 What
is the Government’s reaction to that?

Shri Jaganatha Rao: I have seen
the s'atement made by the present
Chief Minister of Orissa. In the ah-
sence of any law to the contrary
made by Parliament under the provi-
sion to clause (1) of article 172, after
the lapse of five years there should
be an election.

Triple Rice Cropping

¢1279, Shri P. R. Chakraverti: Wi'l
the Minister of Food and Agriculiure
be pleasad to state:

(&) whether steps have been taken
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in consultation with concerneq State
Governments to educate the culliva-
tors in the technique of triple crop-
ping in areas where three crops of
paddy could be successfully raised in
a year;

(b) whether Government have
taken up the task of multiplying the
varieties of Japonica Indica rice hyb-
ridisa'ion scheme, and

(c) whether Government have
tfinalised the scheme of setting up sub-
staticng for studying problems relat-
ing to cultivation of rice under flooded
conditions and high altitudes?

The Deputy Minister in the Minls-
try of Food ang Agriculture (Sihrd
S8hahnawaz Khan): (a) Experiments
for finding out the possibilities of in-
troducing triple cropping of paddy in
new areas are still in progress. Edu-
cational programme will be taken up
in the light of results of these experi-
ments.

(b) Multiplication of seeds of
superior Indica Japonica hybrid has
been taken up so far only in the Mad-
ras State.

(c) Scheme for setting up of sub-
stations for studying problems relat-
ing to cultivation of rice under flood=-
ed conditions and high altitudes are
being finalised.

8hri P. R Chakraverti: May I kncw
whether Governmen! has set up or
devised any suitable machinery to see
that the results of research reach the
farmer in the fieid and are fully uti-
lised?

Shri Shahnawaz Khan: Yes, Sir;
we have an adequate extension ser-
vice in all the deveclopment blocks.

Shri P. R. Chakravertl: How i3 it
tha' cven after the op2ra‘ion of this
s~heme of Indica Japonica for more
than a derade the average yield is
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less than one-third of what Japan has
up till now achieved and may I know
whether Government again wants 1o
study this aspect of the question?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): It i5 a
long process to evolve a variety. It

oniy recently that a variety, the
Indica Japonica variety, has be:n
evolved in Madras which gives a mini-
mum yield of 4.000 1bs., going up to
5.600 1bs. or 6,000 1bs, That will be
spread now. In addition to that we
are having a co-ordinated rice re-
search  programme which  would
«volve varieties suitable to all  thoe
wther regiong glso.

Shri Ranga: May I know whether
Government are aware of the fact tha®
in certain districts of Madras gnd also
in Andhra threc rice or paddy crops
i1 being raised even now and (hat
our peasants have been used to that
nractice for well over a centuvy”
11 they mace any study of th~
varicties that are being used there and
whether any  improvement can he
made in those varieties so that higher
nruduction can be achieved in thosc
ireas and the same can be extended
to other areas also?

Shri C. Subramaniam: Yes, Sir; as
a matter of fact, in Andhra and other
States the production compared to tha
all-India figures is fairly high, but
the difficulty with the existing varie-
tics is that with higher fertilisation
they lodge and. therefore, there 15
loss of grain: with greater use of fer-
ti-isers there i< not a corresponding
increase; in some cases there is de-
crease in production also. That is
why we are now evolving varieties
which would stand high fertilisation
without lodge.

oy fasmw s vy wAY R
§ aeemgr fm warfer sfewr aoedr
faweit &+ & Frr ST E fR oo
T & a1 FW # feaw f oA
¥ gty o7 &1 IV urE 0y R
aug w0
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Shri C. Subramaniam: Roughly, it
will take 7 years.

oft gorer g : % wT ATE

g B I Faw IwFY [T ArEr

2w &Y a1 99 ¥ &2 FH &

" far fom awpet Y wmawmwa @ WA

¥ 3 #1 Y F1E garw 7 1 TR
qYET YA §

Shri C. Subramaniam: I
mere information wil]

anything. The material
have to be provided.

ot g fag ¢ w1 @A aw R
fr sw & fao oo s 731 37 77 o
gay 73X @ ¢ a1 f& fad smaey &
&7 AR &1 W A9A WA QT FTF F
& e fast sfeezge & it 3
TADT | I AET fw Foay
¥ fau o #7 were fam 9
AT Fo dlo EXFIX FF WIICHT
T % qEY  q & o aar § R
AT €T At &1 Y NS S0 av
fas Ixfee A1 gF &1 G w7
g gwEr I FIAT ARAT §
f& FwET 1 Io wwr & oA
o7 TE F @ |

agree,
not produce
inputs will

Shri C. Subramaniam: I am not
competent to answer the problems re-
lating to the hon, Members fleld. But
I am sure if a proper representation
is made, the State Government may
take up the matter.

Shri P. R. Patel: May I know whe-
ther any enquiry has been made
whether the extension officers, the
agricultural officers, of the district
know about the agricultural re-
search and if they know it, to what
extent the research is being done by
the Government of India and how
far this rescarch has gone to the
farmer?

Shi C. Subramaniam: I am not
prepared to say that our extension
servic: quite satisfactory. As a
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matter of fact, thig point has been
raiseq in the paper which we have
prepared for the Fourth Plan and we
are trying to improve the quality of
our village level worker and the ex-
iension officer.

Unsolq Khadi stocks

+
1280 f Shri Raghunath Singh:
" Shri P. C. Borooah:

Will the Minister of Social Security
be pleased to state:

(a) whether it ig a fact that Khadi
stocks worth crores of rupees are
lying unsold with Khadi and Village
Industries institutions in the coun-
try,;

(b) if so, the total quantity of such
accumulated stocks; angd

(c) the steps envisaged to cleay it?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
to (c¢). Stock-taking for the financial
vear 1964-65 is in progress and com-
plete details will be available to the
Commission in a couple of months.
There is so far no cvidence that
stocks are accumulating.

Fsit wgaw fag: & ag w0
g g f5 oo &9 fam @t =
JoTEd & TET # AE @A T WA
|EAT AT TET & AT WEW &Y @R W
a7 a1 3% A& # FF a@h O F w0
ol #r ol g aw AT ad &

Shri Jaganatha Rao: I do not agree
with the hon. Member.

Shri Ranga: May I know whether
the Government have made any
study at all aboul the durability of
khadar and the quality which is
coming down since the amber char-
kha and other things have been in-
troduced?

The Minister of Layw and Social
Security (Shri A, K. Sen): What
study does the hon. Member propose?
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Mr. Speaker: About the durability
of khadar angq its quality that has
been deteriorating.

Shri Shinkre: If it comes to the

Member’s propusing to the Govern-
ment, then let them face it.
Shri A, K. Sen: We are making

the study only now.

Wt uy ;77 g aw AR w
it fafaezs arga 1 w77 fo ardr w1
wTF GRqAaes A & 1 & S g
g f& fom s =t g€ ardt € gfren
sueTfaay #1 IwERt O Sy @ s
THT § IWE F wI9Ed 917 TRH FL
WY gfqee 3w &Y & ame

Shri Jaganatha Rao: That is the
other aspect of the question to be
considered.

Shri Thirumala Rao: The Minister
has replied that there is no accu-
mulated stock. But when we buy
dhotis and other things, we find
them to be old oneg from accumulat-
ed stocks and they get worn  out
within 4 to 6 months and there is a
genera]l deterioration of quality. Is
he aware of that?

Shri Jaganatha Rao:
shop-soiled stock.

It may be

12.00 hrs.
SHORT NOTICE QUESTIONS
feeelt pw @

+
Ifeﬁmwm:
ot fawtrr s|TT
’:ﬁmﬂt sTeNY ;@

WoRq oo 18. ﬁcﬁqzw’rrfwg:
i'ﬂﬁ
| ot afeTT vy avan
[sﬁmw{:
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]uﬁqmﬁrz :
=Y I :
"ﬁﬂ') € gl g
a7 Wy 797 W T ag a9
T w7

w22y

(F) mnagaa g fs a3 1
9, 1965 ¥ feeeft gou Ao A oF
ofew fafuds woit ¥ ofalaa +@
1 A R

(@) v ag v &9 § f5 g
AT & §@ FAAET ¥ gAY F¥ o
we;

(m) afzer, & 9a3 w1 F1w §;
L1 ’

(a) 7 s ofww fafds
At & ¥ ¥ ofwafoq g9 & ag WY
waarfeE #1 3 aviY o fredy @l
@ wT % T Y H Y ey o ?

ww aa gfe wxeg § Il
(=it e wt): (%) ag fvi fen
T § f feeelt g e F wEAET
wfufraw 1956 & wwma o fafads
et # afcfor #3 faar o o wd
o ag o A fear @ f et
foq arirE & aay |

(@) i

() s & A g

(%) awmr 1 FwA & afdfr
F3 ¥ faeelt g AT & wieET w4-
if & wfus i qur faafasRl o)
FE guWE AN T

Y gER WY WGATE: 4T A ) §
{6 gTrR 5@ AT & 37 07 T g W)
TN FI F a3 IHY WU WG FT A
& for e ofee fafnle avat @y
ar @ 7w A AR WA % S
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TR T A WA A N gy o ?
T 347 qCHIT T qIT FT ATCOLY AT
f& waafeal £ 9t afaw 8, ag aoaR
T ag ¥ oy @A ?

Nt Ty i ;. d9r qAEE
T T AR & q@E 1964 F @
THYE FAET qATE TS O forawr w1
gz a1 f5 9z qudS dw w2 f - agr
T FIET FT FF SZAT FAAT AT qHAT
g 1 I§F am gfas #4101 3w
#4207 fawifor @ & f5 770 uF
fafads wvaaY &7 waer 2 €1 S0 1 3T
fawifan & qga & 917 19 v dga}
T3 & foo Y ag aadier Y ST W@ §
& wre @eeg & A feemar Sgar
g f& g g fad e dzae e
18 7 fF #rf 798 T gIR F1

) gFW 9T FGIW AT 42 WE
for g1 & sl @ B F A &
fog Arfem A< w7 =Y ¢ faad faan
g ¢ fs afz e fafeds wey &
ST FTH FIAT § a1 FT AGT a1 TRy
&I afaq AgY &, AE av "y wmAy
glagdmton sFA §? Fmrag W aw
R @ & & &Y FHN AW AT 15, 20
o 25 g ¥ R sy oW @ §,
I wqrat T2 far wn g, afe &, ar
TEHT T HI  ?

W REIAY : d o= qe & ?
oY gew @ FGAT ¢ A

o TEAAT &t : o9 oy fafniz
&) g4 AT AT gT UF FHR
§ 3 ¥ w AT fomosom
fr ag S AT IEET T uT Al §
I TrAEd HHY afaw qy @ g
AY ST TG FHAT § FiT AT F1ALT IARY
cad foo@r &, ST AT T2 AFAT §
WX aa 3g fafees Trmt & qu sad
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A F AEEd FW K AW
ar IR HEwE & A o

it fasw wate : faoelt g Qe
A 6 AT @ A qF w6 qeRq
g3, w9 O § fasrae faaet, g
% w) fasa), TgY § qenfar que faeetr
wa z@Hl gfeasw fafaees wroat @ r
fear s @Y @ ¥ @ weafeat ot
¥T aF 3@ # 0 Q@Y ¢, § 3@ * 4@y
|IUAT, § F7F g1 S, &g oAy faw
FEFTFTY ?

=it &y fag : a7 iy

= gAY |t gEHE A aEr @
G FHR A FH A FTTARE

it gAY fay : F=feal & Feqmor
ST 1 A EF @ | AT ST T g@R
e o1 @ &, gferw fafwlz waq
T IT @ E A IIRT R AT
G JAATH eqGqT g, T WY AT WY
g S AT A F wAwT qg gl fE
O g @8 T IAAE, T IR q
&F 7@ O, gafae ggar w9 qfess
fafads w7 ¥ afvafoq w1 I8 &
T ATHETT A TAAT T 54 AT HT
o7 FmaT @ fF w9 oo ae ¥ faeet &
amtet 1 g9, &8, 7RG mf faean
aEE g wom, gare ' ¥ faw
w3 ?

e WERY : 7Y A ST v g,
aaq {(75or & garel & sara # fafrezt
qFT AN

Ay (e afom g,
3% ot fa¥ Jrvda @, AN WA
TEiTE, Y qeawg A WY uvifag
fa¥ o, F1 IT9T Fraw v@w Frowy fofi-
e wrAT SN F A AW ! ¥ 16 fameaT
F drfar i far @ 4
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): It would
be honoured.

ot ST et : v Oy W
fr foeelt gm0 @wr § faar e
FEFR & @A § 0 , I9F wATA
& aga wrd 71T I9H WA @ AR
w0 § q0FR F fafads werar qqama
w1 kA v g 7 afk gi v & s
agan § 5w @@ frqar qen ga fAn
Hgmrg?

Shri C. Subramaniam: There are
two conflicting interests One is that
milk has to be sold at a cheap price
and the other is that we have to pay
higher prices when we purchase milk
Even when there is a slight increase
in the price of milk sold, hon. Mem-
bers represent that there should be
no increase at all. If it is to function
as a commercial concern, it should
sell at a price which would be remu-
nerative from the point of the pur-
cha'e price. That is why because we
were subsidising the sale of milk,
we have been incurring losses.

ot ywreftT qves
e ?

Mr. Speaker: How much loss has
been incurred?

e feaar

Shri C. Subramaniam: I am sorry I
do not have the figures just now.
Once before we gave the figures.

ot wiferT wre qTAT: 1961-62 F
aF W AT T o9y wY Harg af 9F
Y ot A W v ¥ T A af g,
7 g3 Y ¢ ? AT wEY & A) wEa v
ooy § 7

Shri C. Subramaniam: If the hon.

Member gives me particulars of the
machine, I rhall find out.

st dierc W@ dcar: | oy,
qFRA AT A AMA  1961-62 ¥
g4y 7 oY |



14231 Oral Answers

Shri D. C. Sharmas Wil this pubiic
limited company tap new sources of
milk supply for the citizens of Delhi
so that milk does not remain as
scarce in Delhi ag it is today? If so,
what will be those sources? Will
they be like the Aarey milk supply
scheme in Bombay?

Shri Shabnawaz Khan: We are
opening up new areas. Recently we
have started tapping gsome areas
around Delhi, in the districts of
Meerut, Gurgaon, Paniput, Karnal
We are also going intp Rajasthan
{apping the Bikaner area, to augment
our milk supply,

Shri Harish Chandra Mathur: Till
today the Government ig directly res-
ponsible for the functioning of this
Delhi Milk Supply scheme. Is Gov-
ernment aware that all these months
there have been complaints agairist
thig concern not only regarding the
prices but regarding the irregular
supplies ang all sorts of things. And
yesterday, to the shame of all of us,
we found that in the Milk Bar blct-
ting paper was found in the curd
supplied. Is the hon, Minister feeling
ashamed about the manner in which
he is conducting this affair? Has he
taken any action against anybody
who is going on playing havoc with
the health of the people here (Inter-
ruptions)? It is a matter of great
shame. He should feel like that.

Shri C. Subramaniam: This has
been brought to our notice. The
Speaker was alsp present. The mat-
ter is under inquiry. Therefore, I
do not want to say anything about
it now. (Interruptions).

Shri Raghunath Singh: The ques-
tion is whether blotting paper was
found in the curd or not. No doubt
it was found. (Interruptions).

Mr. Speaker: Order, order.

Shri Harish Chandra Mathur: He
should feel ashamed of it

Shri Kapur Singh: Let the Minis-
ter resign because of blotting paper
having been found in the curd.

MAY 11, 1965

Oral Answers 14232

Mr. Speaker: Wil] hon. Members
kindly bear with me? The Minister
went there as soon as it was learnt
that something of that sort, blotting
paper, was suspected as the thing
found in the curd. He says he has
instituted an inquiry.

You

Shri Hari Vishnu Kamath:
also went there,
Mr. Speaker: 1 digd go, Members

were kind enough to inform me. So
1 immediately proceeded there. The
Minister also went there. Both of us
were there,

Shri S. M. Banerjee: Some people
might have eaten it.

Shri Harish Chandra Mathur:
Many have.
Mr. Speaker: There was another

also lying there with that curd, We
tested it, we got it through a piece
of cloth, but there was nothing found
in that. But his one surely had &
blotting paper. We also saw. There is
no doubt about it. But the Minister
says he is having it investigated.

Shri D. C. Sharma: May 1 know
how many blotting papers have been
swallowed with the curd? (Interrup-
tions).

Shri Havish Chandra Mathur: My
submission is that the hon. Minister
has been seized of this matier for the
last so many months, This expert
committee was appointed He knows
that the functioning of this organi-
sation is almost scandalous, and still
this continues, and we have dis-
covered this blotting paper here. We
are not concerngd with what has
happened only yesterday. It is a con-
tinuous process for the last six to
eight months, and the expert com-
mittee was a result of this function-
ing. All these eight months, what has
happened? Have any headg rolled?
Jur frienq is all the time talking of
heads rolling. How many heads have
rolled?

Shri C. Subramaniam: We have
changed the whole management, and
we have put a ney mnagement in
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charge of it, and they are trying to
improve matters, but it is rather
difficult. Once the matter pgoes wrong,
it is very difficult to completely over-
haul it and make improvements over-
night. That is why, slowly we¢ are
trying to improve the thing. One of
the causes of this malfunctioning is
that it is run as a departmental con-
cern, Government should be the last
thing to run a commercia] concern
like this, That is why, under the ad-
vice of the expert committee, we are
converting it into a limited company.

Shri Harish Chandra Mathur: Noth-
ing will happen. In the whole coun-
try you want controls, and you can-
not control one enterprisc under
you.

Workers of Tisco

+

( Dr. U. Misra:

Dr. Ranen Sen:

Shrimati Renu
Chakravartty:

Shri Priya Gupta:

Shri P. K. Ghosh:

S.N.Q. | Shri Prabhat Kar:

19. { Shri Dajl:

Shri J. B. Singh:

Shri Warior:

Shri S. M. Banerjee:

Shri Mohammad Eias:

Shri Kishen Paltnayak:

Shri Rameshwaranand:

Shri Madhu Limaye:

| Shri Kapur Singh:

Will the Minister of Labour
Employment be pleased to state:

(a) whether Government have con-
sidered the representation requesting
adjudication in respect of 400 dis-
missed workers of Tisco, Jamshea-
pur;

(b) if so, the decision taken;

(c) whether the representatives of
the workers were on hunger strike
before Parliament Houvse: and

(d) whether they were arrested?

Th» Neomty Minister in the Minis-
try of Jabour ond  Employment
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(Shri R. K. Malviya): (a) and (b).
The subject falls in the State sphere.
On the basis of information avau-
able with Labour Ministry a state-
ment of the case is placed on the
Table of the House, [Placed in Lib-
rary. See No. LT-4423/65],

(¢) and (d). Yes.

Dr. U, Misra: In the statement il is
said that the Government has helped
in securing the reinstatement of as
many workers as possible who were
not charged with violence and gross
indiscipline. It is very confusing, and
is a half truth. May I know whether
the Minister is aware that none of
these workers was found guilly of
violence and gross indiscipline by any
court except their participation in an
illegal strike? And in this connec-
tion, may I point out to Government
that in the light of the Supreme Court
judgment, no worker should be dis-
carged or dismissed from service for
‘vere participation in an illegal strike?

Shri R. K. Malviya: This case has
been raised a number of times in the:
Bihar legislature and the Government
has made the position very clear seve-
ral times. Besides, the workers went
in appeal to the High Court against
the judgement of lower court and they
also lost there,

Dr. U. Misra: This is not the reply
‘o my question. The workers did not
go to the High Court for any indisci~
pline case.

Mr. Speaker:
answer,
tion.

He has given an
He may put his second ques-

Dr. U. Misra: May I know in view
of the Supreme Court Judgraent,
whether the Government i3 now con-
sidering to go to arbitration or any
other thing that js the minimum that
is provided in the Industrial Disputes
Act?

Mr. Speaker: Will it be for the
State Government or the Central Gov-
ernment?
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Dr. U. Misra: It is a concurren® suk-
Ject.

Shri R. K. Malviya: We generally
do not interfere in the subjects which
are dealt with by the Staes; ihe juri-
sdiction is theirs. These cases had
thoroughly been examined by the
State Government, every case indivi-
dually and the werkers sacuied rein-
statement of about 266 workers. The
State Government have not thought it
fit to recommend for reinstatement of
the rest of 338 workers.

Shri S. M. Banerjee: I rise on a
point of order, Dr. Misra’s question
is different. We knew that these
things were done by the State Govern-
ment. He says it is a State subject
but in fact it is a concurrent subject.
Besides, the Centre has given Rs. 10
.crores but they have not been able to
realise anything. So, they are helping
the steel industry. But when it is a
‘question of dispute between the em-
Pployer and the employees of that paiti
cular concern, is it not fair on the
part of the hon. Minister to answer
that question? Hec shifts the entire
burden to the State Government. But
what is his own decision? This comes
under the Centre. I want your gui-
dance in this matter.

Mr. Speaker: There is no guidance
that I can give in this.

There have been
instances of hunger strike and
demonstration before the Parlia-
ment in the last few years and
so far as I know no person
or any group of perscns had
becn  arrcsted  for  resorting  to
hunger strike. May I know the rea-
son why, when this particular group
of workers resorted to hunger strike

Dr. Rarsn Sen:

they were arrcsted by the police?
What is the reason  behind? Was it
duc to pressure of vested interests

like the Tata Group concerns on the
Government?

Shri R. K. Malviya: No, Sir. There
is no pressure from any quavier. We
have not go anv representation from
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the workers who went on  hunger
strike here in front of the House and
We are not in a position to tcll why
they had done so....

Dr. Ranen Sen: My question was
this: Why were they arrested?

Shri R. K. Malviya: The police tock
that action.

Mr. Speaker: He says that the Cen-
tral Governmcnt did not give any
orders. But he may enquire into it as
he does not know it now.

Shri Indrajit Gupta: Sir, the ques-
tion of Dr. Ranen Sen is: why were
these hunger strikers outside the
Par iament House arrested while no-
body else had becn arrested so far for
going on a hunger strike before the
Parliament House?

Mr. Speaker: They were arrested
here? Naturally a supplementary
would arise why were they arrested.

Shri R. K. Malviya: We have not
got any definite information. We have
got oniy this information that they
were arrested on the 3rd and let off
on the 5th May.

Shrimati Renu Chakravartty: It is
surpris ng, Sir. Thrse people belore
they want on a hunger strike had met
many of the Ministers and had ac-
quainted them with their »problems
and finally they had gone on a hunger
strike.

I would like to know why it is that
the Government has neithcr granted
them the faci'ities of arbitration for
the workers, for getting which the
Central Government cou'd have used
its good offices, nor has it preventcd
this unseemly arrest of the workers,
when there are many who have gone
on hunger-strike and who have not
been arrested, in front of Parliament?

Shri R. K. Malviya: So far g5 the
question of arbitration is concerned,
it is for the workers to arpproach the
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State Government, So far as 1 under-
stand, they approached the State Gov-
ernment and they have thorcughly
examined the case and il has not
‘been found expedient by them to
refer the case to adjudication. So far
as arbitration is concerned, it could
be done with the consent of the em-
ployers. With the consent of the
employers alone, arbitration could be
resorted to.

Shri Priya Gupia: As the Minister
has stated, they were arrested and a
percentage of them have boen reinsta-
ted. May I ask the Minister what
was the cause of their dismissal and
whether the allegations for which they
were tried ang the judgment of the
lower court as wcll as by the High
Court were on the basis of the illega-
lity of going on a strike or on some
other allegations brought by the State
Government, in respect of the troubles
over there? If it be that it was an
illegal strike as stated by the State
Government, may I request the Min-
istry of Labour to implement the deci-
sion of the Supreme Court to take
thrm back in service more so in the
present context of the emergency
where, in such a concern like “TISCO”
(Tata Co.). the relations between the
employers and the employees should
be smooth for the greater interest of
the country?

Mr. Speaker: The second is a sug-
gestion. The first part may be ans-
wered.

Shri R. K. Malviya: To the extent
that I have followed, I wi'l reply.
The charge under which these work-
ers were tried were: acts of violence,
sabotage, arson, and. . . .

Shrimati Renu Chakravartty: Thev
were not proved.

Dr. U. Misra: The House is being
confused by untruths.

Mr. Speaker: Order, order.

Shri R. K. Malviva: The finding of
the court has been that it was a poli-
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tical strike and there was a criminal
conspiracy to paralyse the steel plant.
These were the charges, and the lower
court gave the judgment. The work-
ers went to the Patna high court and
there also....(Interruption).

order. What
lower court

Mr. Speaker: Order,
was the finding of the
about the charges?

Shrimati Renu Chakravartty: They
were not proved.

Shri R. K. Malviya: The court neld
that it was g political strike and there
was a criminal conspiracy in the steel
plant.

Shri Priya Gupta: On a point of
order. On a point of clarification. I
seck your protection, Sir. Please
allow me.

Mr. Speaker: Order, order. Please
sit down.

Shri P. K. Ghosh: In view of the
fact that the employees are out of
employment for the last seven years
and are facing grcat hardship in
maintaining their families, will the
Government consider this ag adequate
punishment for whatever they did and
request the management concerncd to
re-employ them after taking certain
undertaking from them?

Mr. Speaker: It is a suggestion for
action.

Shri Prabhat Kar: In view of ‘he
fact that the cascs of a!l these people
were never referred to any  court,
whatever, the statement that has been
made by the Bihar Government is
not found to be correct that being the
fact—may I know whether the Central
Government will consider this aspect
or whether they will stick to that part
of the statement where they have
stated that the management is not
prepared to reopen the case and there.
fore they are not prepared to reopen
the case?
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The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): I¢ is
not a question of the management
being prepared to reopen the case. The
State Government is completely con-
vinced that there is no case to refer
this to an adjudicator.

Dr. U. Misra: What is the basis?
Shri Priya Gupta: One clarification,
Sir.
Shri J. B. Singh: My name is there,
Sir.

Mr. Speaker: Yes, I am sorry, Shri
J. B. Singh.

ot Ao Wo Ty : wowwr weaw, &
TE ITAAT g i ag A T e
firaare gu SawT S Al ¥ ATET
fear ar ar faesft Y gfew & wow & G
fFar ar TreTw & ArER °v ? fEw W
qrETar ?

Shri D. Sanjivayya: When the
hunger-strike is here, it is for the
Delhi Police to act.

Shri S. M. Banerjee: From the

statement it appears that the Labour
Commissioner, Bihar, also examined
these cases. I want to know whether
the minister is aware that the Labour
Seccretary of Bihar Government,, Mr.
Pandey, was taken on loan service by
TISCO in 1958 when the strike took
place? He was taken over and made
a Director to see that the Labour Min-
istry of Bihar Government does not
take a decision against TISCO admi-
nistration. That was why no labour
commissioner or labour department
could do justice in the case because of
the constant influence of Mr. Pandey,
who was taken on loan service. I want
to know if Mr. Pandey is still there
and whether the minister will depute
some officer from the central labour
ministry to review all the cases and
refer the matter to arbitration or ad-
judication?

Shri D. Sanjivayya: Firstly, it is
not the labour commissioner of any
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particular State who decides these
matters. The labour minister of the
State and sometimes the Chief Minis-
ter take decisions. Under what cir-
cumstances one Mr. Pandey was taken
by TISCO, we don’t know.

Shri S. M. Banerjee: T want your
protection  Sir. I put a specific ques-
tion. The facts are very clear. 1
wanted to know whether it is due to
the influence of Mr. Pandey

Mr. Speaker: He says the decision
is taken by the State Government.

Shri S§. M. Banerjee: I am Mr.
Indrajit Gupta were punished in this
TISCO case. They have donated huge
funds to the Bihar election funds.

Mr. Speaker: All
not relevant now.

those things are

Shri Surendranath Dwivedy: Mr.
Priya Gupta wanted to make some
clarification. He may be allowed a
chance.

Mr. Speaker: I will come to him.
Mr. Elias.

Shri Mohammad Elias: We realise
the difficulty of the Central and Bi-
har Governments before Tatas and
Birlas, because they are the actual
rulers of this country and the gov-
ernment are helpless,

Shri Vidya Charan Shukla: On a

point of order, Sir...
Mr. Speaker: Order, order.

Shri Mohammad Elias: It is a clear
and simple thing that government are
so much afraid of referring it to ad-
judication under the Industrial Dis-
putes Act. Every worker enjoys this
right, Sir. Why does not the law of
the land apply to these poor workers?
They are not involved in any poli-
tical cases. Will the Central Govern-
ment give employment to these wor-
kers in the public sector factories
herause our country is short of highly
skilleq workers and these workers are
highly skilled?
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Mr. Speaker: Only this much is to
be answered whether Government will
give employment to them in the
public sector factories.

Shri D. Sanjivayya: After all, any
intending employce can go to a pub-
lic sector undertaking and if the
public sector undertakin~ suthorities
are convinceq that these peuple are
disciplineq and loyal, they would cer-
tainly consider their cases,

Shri Vidya Charan Shukla: My
poing of order is this. I want your
raling whether it is in order for any
member to make such a statement of
opintion and make such insinuations
while asking a supplementary If it
15 not in order, it should not be on
record.

Some hon, Members: Why not?

Mr. Speaker: The point of order is
being addressed to me. It is not fair
that hon, Members should give the
answer “why not?” just immedi-
ately. 1 also feel that it is not fair to
refer to other persons and make in-
stnuations without justification. There
might be grounds and there might be
occasions when certainly criticism can
be offered against such people.

An hon. Member:
insinuation?

hat was  the

Mr. Speaker: That the Government
is helpless... (Interruptions®**). Order,
order. Nothing of this would go on
record. Unless 1 identify a Member
nothing would go on record. Shri
Madhu Limaye,

ft wy forrd : agi o7 ag FgT T
2 & ag fawa Toa ¥ wfasc F v
FE qeE ¥ wferR A w3
# ag w37 wgan ¢ f& S ¥ 9 fre-
wrfar gg, @ faeet & ¢f, wafog 07
TRATAA T FEF AT 8, I 97 ger
FY dqTATT F7 FATS § W T F gAY
FETT AT A §, TATAN IAwT q

Oral Answers VAISAKHA 21, 1887 (SAKA)

Oral Answers 14242

A @ W7 4fE w9z fawmr ¥ # w0y
amr § 77 sy # W) smar 2. afag
FHT qEEI &7 WY 5HY aresy w@r
# 1 zafqq & ag ST @A 7 o
IFIT AIANTH 9 K127 F wana
@ I A0 F1 gRfas gdeEa ¥,
faT faer o ¥, 494 5T & @ o
&1 g7 fagrniy

Shri D. Sanjivayya: Whenever a
dispute arises it is for the State
Government concerned or, in the case
of the central sphere cases, for the
Central Government to examine whe-
ther there is a prima facie case for
reference to adjudication. In this
case the appropriate government
is the State Government. They have
examined the case and they have
found that it is not a suitable case for
reference to any tribunal.

ot wy fawd : gy wEEE, oA
T IIAMTF I A A urAr 3 9 7

oft former e : #5T Hura X
foreit gag a1 F wAWE 7 3 AT AMAT
¢ & zrzdt A7 (Qaer o0 & FreEmEy o
a7 § SATET WA-FIAT F1 ITATT ZIaT
# AT ET AT ¥ AwgT §naAl
S WY wIHOTT I J A7 fEAT nar
afg g, A #AT AT QAT FE FH
Iz1 v g, foe # mifas-faidr Wi
AARL-AAGE Afadt &1 wkEq g
a% ?

Shri D. Sanjivayya: I do not angree
with the hon. Member that in Tatas
and Birlas concerns there have been
violations I might bring to the notice
of this hon. House that recently in
respect of a lock-out in TISCO the
Bihar Government utiliseq the De-
fence of India Rules and forced them
to lift the lock-out.

st o qe: ymraw fafere
qe7 7 g0 O a3 TRty wnigw

**Not recorded.
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9 % oz safdetws s g &
qrafesd FI15F FT AAAT ql FHR
¥ fgas frdr Nfafma cowm &
gard, @ fFE TgTz a1 TR FEAA,
e Fwod), & faaw  wfwerd
Wiy A7 g g, A o & gy
wore § fe zer A g 8w
g

Mr. Speaker: It was read out that
the High Court held that it wag a
political :trikc or something like that
—the word ‘“political” wag used. The
hon. Member wants to know what is
meant by “pol.tical strike”.

Shri R. K. Malviya: That is the
finding of the court. I read out from
the notes. The note says that the
court held that it was a political
strike and there was criminal cons-
piracy....

An hon. Member: Which court?

Mr. Spesaker: Order, order. I can
get the information, but not in this
manner. There are ten voices rimul-
taneous'y coming up. How can I con-
duct the proceedings?

Dr. Ranen Sen: The Central Gov-
ernment sent military and thereby
made the whole strike into a politi-
cal issue.

Shri Harj Vishnu Kamath: We may
be told which court held like this?

Shri R. K, Malviya: The lower
court. Then it went to the Patna High
Court.

Mr. Speaker: Before it went to the
Patna High Court which was the ori-
gma] court that tried the case.

Shri R. K. Malviya: The criminal

court.

Shri S. M. Banerjee:
completely out of court.
tion).

Sir, he is
(Interrup-

Mr. Speaker: Order, order. Let us
proceed to the next business.
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WRITTEN ANSWERS TO
QUESTIONS

Construction of Dry Dock

*1281. Shri Koya: Will the Minis-
fer of Transport be pleased to state:

(a) whether any decision has been
taken for constructing a dry dock at
Cochin; and

(b) if so, the particulars thereof?

The Minister of Transport (Shri
Raj Banadur): (a) and (b). It is pro-
posed to provide dry docking facili-
tie; at Cochin as a part of the Second
$shipyard Project. The detaiis in this
regard would be known after the
project report is submitte{ DLy the
Mitsubishi Heavy Industries Ltd.

Wit =, wigage

(Y gaw W wgAw

Itﬂli:

&t gt g

St GieTT wTe qA

St IETIE qTeA ¢

ot fasm waw :

it v feg wter ¢
T AT FTi AR WA g F@A

FToFW OHLT W

*1282.

(%) ¥ ug &v 8 f& =feggyge
(sv7) & 7. (®a & w1 RAT I
&< feur §;

(@) smmazgaa g frza &
UM 460,00, fqged 7771, Y agay
& g e @i 9% 91, 4y fawr § ggr
g & @4r 70,00 0 fmEw neT, AR A
ast &;

(w) @&, fim@ FrAMATR
JIATE Zool & aldi F o8 93T q
WIHETET @' &; AT

(F) 377 FI0 Tl 317 71 Ag-
=R ?
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ww oo gfg Wt (sft o
qAGEAR): (F) S, &7
(@) s, @&
(1) == (7). wea & 7 32
Jowar under P.L. 480

*1283. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the United States has
agreed to supply 100,000 tons of Jo-
war to India under P.L. 480; and

(b) if so, the steps taken in the
1natter?

The Minister of Food and Agricul-
tare (Shri C, Subramaniam): (a) Yes,
Sir. The import relates to milo (Jo-
war).

(b) Instructions regarding the pur-
chase and shipment have bcen issued
to the India Supply Mission, Wash-
ington and the first shipmeng is ex-
pected to take place within this
month.

o § AW § Wi
J it w fomg
" Wo TN VAT #ifRey
1 @0 qgy §fe g4t a8 @ A
yur w47 & ¢
(F) 7ar 37 & wreefamr & €
aT Faaey fear 91 fF wig W g

agt ¥ g & wmmw F st
& aar; "1

*1284.

(&) afz gi, ar 39 & 177 =
& af mm 937 g1 ¥, %9 ¥ faw
T #8T 1731 FT W@ g 7

ww an gfe " (= fa
gEER ) : (7) § 8 mefrar § qox
awaeq § 751 971 {5 57 wued ag ghr
T AT 9iT awt ¥ wiegi ¥ faww ¥
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seRfaaT gt o 1 wd dmfasy J
feramm e w ol ga S g @
w11 FX a1 93 TN ) &A1 §

(@) wg Fevg foar mn g fio
g9 qisAr &t vafg & gfar wdaw
dmi7 97 ann (e ofag .8 912
aE § ke ¥ @ wdar:

(1) fewm @ar sraenst &
a0 & foy szafiga g0 § waig wiveT;
(z) =fas sma@m =i e
o TmE A (@) wfy & fag
fawmm o wrpe frw wfeof T woadt
w0t #Y 737 57, () gl e
aar  amyad &t efafieg wrar W7
(5) o& @adi % agi « & fafraa
®T Y Fui It § W7 wr@r e e
A N FEAT AR §; B -
7. % wfu® & wfrs i amar

s 3fa fam aadr wigast
F1AZG T TiqLdA1 IR 2T TQTT § 1
g fama w11 F afwww * faga
# waary “gfy fegma-imearsl aar
g’ awmy qfiast A af § )

Procurement of Foodgrains by Co-
operative Societies

J Shri P. C. Borooah:
*1285.9 Shri P. Venkatasubbalah:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether there is a scheme to
galvanize the network of co-opera-
tive marketing societies in the coun-
try to assist the Food Corporation of
India in procuring foodgrains;

(b) if so, the broad outlines of the
scheme; and

(c) the action taken so far in pur-
suance thereof?
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The Deputy Minister in the Minis-
try of Community Development and
‘Cooperation (Shri B. S. Murthy): (a)
‘To increase cooperative marketing of
foodgrains, various steps have been
taken to strengthen cooperatives to
undertake this activity on a larger
scale.

(b) (i) Cooperative marketing so-
cicties selected for making outright
purchases of agricultural produce in-
chuding foodgraing will get additional
State Government contribution to
their share capital at the rate of
Rs. 25,000 per society. 75 per cent of
the additional contribution of sharc
<capital will be provided by the Cen-
tral Government to the States.

(ii) The National Cooperative
Development Corporation provides
100 per cent of the amount needed
for the establishment of cooperative
rice mills out of its own accumulated
funds to the State Governments out-
side their plan ceilings.

(c) (i) It is expected that over 200
societies will have received addi-
tional share capital contribution
under the outright purchase scheme.

(i1) Assistance for the establish-
ment of 214 rice mills has been ap-
proved by the National Cooperative
Development Corporation till April.
1965.

(iii) In several States Cooperative
Socicties fave been assigned a special
role in the procurement of foodgrains
-on behalf of the Central/State Gov-
ernments. For instance, in Assam, the
cooperatives have been given sole
monopoly for the procurement of
paddy on behalf of the State Gov-
ernment. In Maharashtra, the Maha-
rashtra State Cooperative Marketing
Society has been given the sole mono-
poly for the procurement of the entire
marketable surplus of Jowar in the
State on behalf of the State Govern-
ment. Similarly, in Madhya Pradesh
cooperatives have been given sole
monopoly for the procurement of
.Jowar for purposes of export to other
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States on behalf of the State Govern-
ment.

Indo-Ceylon Air Services Agreement

#1286. Shri Shree Narayan Das:
Will the Minister of Civil Aviation
be pleased to refer to the reply given
to Starred Question No. 506 on the
15th December, 1964 regarding Indo-
Ceylon Air Services Agreement and
state:

(a) whether the ground handling
agreement has sinte been ~finalised;

(b) if so. the important
thereof;

features

(¢) whether the question of techni-
cal cooperation has also been consi-
dered; and

(d) if so, the result thereof?

The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir,

(b) Under the Agreement Air
Ceylon have appointed Indian Air-
lines Corporation as their Agents to
furnish them certain ground {facili-
ties and services regarding handling
of Air Ceylon flights to India. The
Agreement is on the lines of those
entered into with certain foreign air-
lines operating into India such as
Ariana Afghan Airlines, Kuwait Air-
ways.

(c) No, Sir.

(d) Does not arise.

Medical Aid to Families of LA.C.
Employees
(" Shri Subodh Hansda:
‘i Shri M. L. Dwivedi:
*1287- Shri B, K. Das:
 Shri §. C. Samanta:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether there exists any pro-
vision for giving medical aid to the
families of the employees of the In-
dian Airlines Corporation;



14249 Written Answers VAISAKHA 21, 1887 (SAKA) Written Answers

(b) whether in similar statutory
Corporations, the families of the em-
ployees get medical aid; and

(¢) if so, the reasons for not ex-
tending this facility to the families of
the employees of the Indian Airlines
Corporation?

Tlie Minister of Civil Aviation (Shri
Kanungo): (a) No, Sir. The Corpora-
tion have, however, under considera-
tion a scheme for extending limited
medical facilities to families of em-
ployces (not covered by Employees
State Insurance Scheme).

(b) and (c). No medica] aid is ad-
missible to the families of the em-
ployees of Air India. Information
regarding other Statutory Corpora-
tions js being collected and will be
laid on the Table of the House as
soon as possible,

Loss of Paddy in Kerala

3395. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware
that thousands of acres of paddy cul-
tivation is lost in Mullurkara Trichur,
Kerala for want of water;

(b) whether Government are also
aware that the ‘“Peechi Water Sup-
ply” Scheme is quite nearby this area
and the peasants are paying water
cess though they are not using water;
and

(c) it so, whether Government will
take steps to speedy by the “Mullur-
kara Kayal Scheme"?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
‘Shahnawaz Khan): (a) to (¢). The
required information is being collect-
ed and will be placed on the Table of
the Sabha as soon as it is received.

Supply of Insecticides

3396. Shrimati Ramdulari Sinha:
Will the Minister of Food and Agri-
cullture be pleased to state:

633 (Ai)LSD—3.
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(a) the extent to which the insecti-
cides were supplied and used by
various States during 1963-64;

(b) the basis on which insecticides
are supplied;

(c) the estimated gain by the use
of such insecticides; and

(d) whether any report has been
received that in some areas the insec-
ticides did not prove effective?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz 'Khan): (a) During 1963
approximately 45,000 tons formula-
tions of different pesticides were sup-
plied by the various firms for plant
protection work. The statistics re-
garding the quantity of figures for
consumption of pesticides in 1963 are
not available. Since the demand for
various pesticides has increased be-
cause of the increasing consciousness
among the farmers of the utility of
plant protection measures, it is pre-
sumed that all the quantity of pesti-
cides supplied by the firms was used.

(b) All the States get various pesti-
cides according to their requirements
directly from the market. - However,
Directorate of Plant Protection Qua-
rantine and Storage an  Attached
office of this Ministry also helps the
States in procuring pesticides when
required to do so.

(c) It is estimated that between
15 per cent and 20 per cent savings
accrue in respect of foodgrain crops
and cash crops respectively as a re-
sult of plant protection.

(d) No.

Legal Aid to Poor in Kerala

J Shri A, V, Raghavan:
33%7. 3 Shri Pottekkatt:

Will the Minister of Law be pleas-
ed to state:

(a) the number of persons to whom
legal aid has been granted under the
“Kerala Legal Aid to the Poor Rules”
in 1964-65;
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(b) the amount paid during the
said year; and

(c) the
1965-667

The Deputy Minister in the Minis-
try of Law (Shii Jaganatha Rao):
Necessary information is being col-
lected from the Government of Kerala
and will be laid on the Table of the
House when available.

amount sanctioned for

Procurement of Paddy

3398. Shri V. V. Thevar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware
of the fact that State Governments
and co-operative agencies procuring
paddy are purchasing it at a price
lower than the support price as de-
termined by Government; and

(b) if so, the steps Government
propose to take to stabilise the sup-
port price of foodgrains in surplus
arcas?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R, Chavan): (a) No, Sir.

(b) Does not arise.

Scholarships to Tribal Students in
Vidarbha

3399. Shri D, S, Patil: Will the
Minister of Soclal Security be pleas-
ed to state:

(a) whether it is a fact that the
Tribal students residing outside the
scheduled areag of Vidarbha in Maha-
rashtra State are not given post-
Matric scholarships  without any
mcans or merit tests; and

(b) if so, the reason therefor?

The Deputy Minister in the De-
partment of Soclal Security (Shri-
mati Chandrasekhar): (a) and (b).
No distinction is made between
a scheduled area and a non-sche-
duled area for the purpose of grant-
ing post-matric scholarships to Sche-
duled Tribe students in Vidarbha re-
gion of Maharashtra.
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However, the tribals residing out-
side the specified arecas of Vidarbha
have not yet been declared ag Sche-
duled Tribes. These tribals are,
therefore, treated as economically
Backward Classes for the award of
post-matric scholarships. The grant
of post-matfric scholarships to these
tribals is thus subject to the means
and merit tests prescribed for the
students of the economically Back-
ward Classes,

Intensive Agricultural Programme in
Maharashtra

3400. Shri D, S. Patil: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the names of the districts in

Maharashtra where intensive agri-
cultural programme has been taken
up; and

(b) the main facilities being pro-
vided to the cultivators under this
programme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The Intensive
Agricultural Area Programmes have
been talken up in all the districts of

Maharashtra, except Greater Bom-
bay, *
(b) Special assistance, indicated

below, is being rendered to the cul-
tivators under the Intensive Agricul-
tural Areas Programmes to supple-
ment the facilities normally available
to them:—

(i) Intensive technical guidance
and assistance is being pro-

vided to fhe cultivators
through strengthened staff,
both at district and block

levels, to educate and assist
them in the adoption of the
package of improved prac-
tices,

(il) To improve the mobility of
the staff so that they can wvisit
the maximum number of far-
mers in the area, the trans-
port facilities available im
district have been supple-
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mented by addition of one
more jeep. Similarly a truck
has been made available to
each Intensive Agricultural
District to facilitate move-
ment of production supplies.

(iii) Under the Special Develop-
ment Programmes of Agri-
cultural (Crash Programme)
additional funds were sanc-
tioned to the State Govern-
ment during 1964-65 for
construction of a large net-
work of godowns in the
Intensive Agricultural Area.
Similar  assistance is also
being provided during 1965-
66. The construction of these
godowns will enable stocking
of seeds, fertilizers, imple-
ments, pesticides, etc. within
easy rcach of the farmers.

(iv) There is a programme to lay-
out, during each crop season,
a large number of demonstra-
tions mainly of a composite
type, on cultivator’s fields.
These demonstrations are in-
tended to show the cumula-
tive cffects on yields as a re-
sult of the adoption of the
“package of practices”,

Besides the special assistance, out-
lined above, normal assistance from
the Government through loans and

subsidies admissible for improved
seeds, fertilizers, improved agrwul-
tural implements, plant protection,

etc. continucs to be made available
in the Intensive Agricultural Areas.
This is as follows:— -

(a) A premium of Rs. 2 per
maund js paid on improved
seeds of foodgraing and
pulses.

(b) 25 per cent subsidy on phos-
phatic fertilizer is “available
to the cultivators.

(c) 25 per cent subsidy is given
on sale of pesticides, dusters.
sprayers, etc. Besides, 100
per cent loan for power-
operated machines and plant
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protection equipment is also
admissible.

(d) The cost of improved agricul-
tural implements purchased
by the cultivaors is subsidis-
ed to the extent of 23 per
cent.

Supply of Foodgrains to Maharashtra

3401 Shri D. S. Patil: Will the
Minister of Food and Agriculture be
pleased to siate:

(a) the total requirement of food-
grains in Maharashtra State during
1965-66; and

(b) the steps taken to ensure a
smooth supply of foodgrains in Maha-
rashtra during the above year?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri .
R. Chavan): (a) For the year 1965,
the Government of Mahashtra had
asked for a supply of 5 lakh tonnes
of rice and over 13 lakh tonnes of
wheat from Central stocks.

(b) Supplies to any State for any
particular period are arranged In
consultation with the State Govern-
ment keeping in view the overall
availability of foodgrains with the
Centre and the requirements of the
other States.

Scholarships to Tribal Students in

Vidarbha

3402. Shri D. S. Patil: Will the
Minister of Social Security be pleased
to state:

(a) the number of Central scholar-
ships given to the Tribal Students for
post-Matric studies in Vidarbha region
of Maharashtra State during 1962-63.
1963-64 and 1964-65; and

(b) the number of applications
against which the above scholarships
were given? .

The Deputy Minister in the De-
partment of Social Security (Shrimati
Chandrasekhar): (a) and (b). The
information is being colle:ted from
the State Government and will be
placed on the Table of the House as
early as possible.
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LARI, New Delhi

3404. Shri Narendra Singh Mahida:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total area in one contiguous
block of the Indian Agricultural Re-
search Institute, New Delhi;

(b) whether thoroughfares
been provided for
area;

have
in the lnstitute

(c) if not, whether there is any
proposal for the removal of the Ins-
titute outside the busy area of the
Capital to obviate inconvenience to
the gencral public; and

(d) if so, the action being taken at
present?

The Deputy Minister in the Minis-
try of Food and Agriculture .(Shn
Shahnawaz Khan): (a) 1078.76 acres.

(b) and (c). No,

(d) Does not arise.

Safdarjang Aerodrome

3405. Shri Narendra Singh Mahida:
Will the Minister of Civil Aviation be
pleased to state:

' (a) the total area in one contiguous
block of the Safdarjang Civil Aero-
drome, New Delhi;
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(b) whether thoroughfares have

been provided for in the area covered
by this aerodrome;

(c) if not, whether there is any
proposal for the removal of the aero-
drome outside the busy area of the
Capital to obviate inconvenience to
the general public; and

(d) if so, the action being taken at
present?

The Minister of Civil Aviation (Shri
Kanungo): (a) The total area of Saf-
darjang airport as per Land Assess-
ment Committee’s Report is 184.53
acres.

(b) No thoroughfares have Deen
provided in this area, as this would
interfere with the security of the
aerodrome.

(c) There is no proposal to shift
the aerodrome to any other place
ag its present location is useful for
the activities of the Flying and Glid-
ing Clubs as also of the Auxiliary Air
Force.

(d) Does not arise.
TEAFTO &' TEgAl 9 Tw
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Agricultural Debt Relief Act

3408. Shri Krishnapal Singh: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) whether it is a fact that the
Chairman of the Indian Banks’ Asso-
ciation has suggested that some suit-
able amendments be made in the
Agricultural Debt Relief Act to make
it easier for Commercial Banks to
finance agriculturists;

(b) whether Government propose
to take necessary steps to amend the
Act; and

(c) if so, on what lines?

The Deputy Minister in the M!nls-
try of C ity Develop t and
Cooperation (Shri B. S. Murthy): ‘a)
The Deputy Chairman of the Indian
Banks' Association is stated to have
suggested in his speech at the cigh-
teenth annual general meeting of the
Association held last month that in
order to make it easicr for commer-
cial banks to finance Agriculture, suit-
able amendments might be made to
the Agricuitural Deb* Relief Act, and
the facility for realising the dues as
arrears of land revenue may be made
available 1o the Commercial hanks
as is availoble to the cooperative sec-
tor. The suggestion, it is understood,

' is under the consideration of ° the
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Executive Committee of the Associa-
tion.

(b) and (c¢). Do not arise as no
specific suggestion has becn reccived
by Government.

Rural Works Programme

3409. Shri M. Malaichami: Will the
Minister of Community Development
and Cooperation be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1806 on the 1st April, 1965
and state:

(a) the amount allotted for Rural
Works Programme under the Third
Five Year Plan;

(b) the break-up of the amount
spent under administrative head and
the core of the Rural Works Pro-
gramme; and '

(c) whether the ratio compares
favourably with the achievement?

The Deputy Minister in the Minis-
try of C ity Develop t and
Cooperation (Shri B. S. Murthy): (a)
No specific amount was allotted for
the Rura] Works Programme within
the financial limits of the Third Five
Year Plan. Funds were to be allot-
ted from year to year depending on
their availability and progress of ex-
penditure. Including the amount pro-
vided in the budget for 1965-66 the
total allotted upto the end of the
Third Plan amountg to Rs. 1606
crores.

(b) and (c). It has been suggested
that ordinarily wages should consti-
tute at least 60 per cent of the cost
of schemes. An analysis of expendi-
ture incurred in various States unto
1964-65 shows that the expena. usr
on the core of the programme or
wages varied from 58 to 94 per cent
of the total expenditure. Expenditure
on materials, tools and supervisory
staff accounted for the balance. The
employment generated under the pro-
gramme is increasing from ycar to
year. It ig estimated that an expendi-
ture of Rs. 100 resulted in the gene-
ration of employment to the extent of
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W0 man days in 1964-65 as against 42
man days in 1963-64.
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Adoption of Indian Children

3411. Shri P. Venkatasubbaiah: Will
the Minister of Social Security be
pleased to state:

(a) whether the Indian Conference
of Social Work has requested the Cen-
tral Government to adopt as Central
Legislation a Bill drafted by the Con-
ference to legalise adoption of Indian
Children; and

(b) if so, the action Government
propose to take in this matter?

The Deputy Minister in the Min-
istry of Law (Shri Jaganatha Rao):
(a) No specific request has been
made.

(b) Does not arise,

Utllization of Sewage and other
‘Habitation Wastes’

3412. Shri H. N, Mukerjee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any project, in
operation or in contemplation, for the
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utilization of the sewage and other
‘habitation wastes’ of India's cities
and towns for production uf ferilizers
and power;

(b) if so, the broad-outlines of the
project; and

(c) if not, the reasons for not tap-
ping this potential wealth of the coun.
try?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
mawaz Khan): (a) Yes.

(b) A Statement is laid on the
“Table of the House. [Placed in Lib-
rary. See No. LT-4424/65].

(c) Does not arise.

Soil Correlation and Soll Resources

3413. Shri Shree Narayan Das: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Government of
India participated in the eleven day
international meeting on soil corre-
lation and soil resources appraisal
held at the Pusa Institute in April,
1965;

(b) if so, the naturc of tneir parti-
cipation;

(c) the important features of the

discussion and conclusions reached;
and
(d) the subjects and conclusions

which would have important bearing
on Indian soil problems?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) and (c). The discussions were
©f a technical nature, involving the
exchange of ideas on the techniques
of Soil Survey, the standards adopted
in India for classification of the soils
and their nomenclature. The tenta-
tive Soil Map of India prepared for
this occasion and  the various soil
groups delincated therein, were con-
sidered in detail and correlation of
.some of those with other soils of tro-
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pical countries arrived at, so that their
nomenclature could fit into the inter-
national systems.

(d) The discussions were very fruit-
ful in classifying the taxonomic group-
ings of Indian sools and fitting them
into higher categories of classification
viz. Great soil groups as envisaged
under the FAO'UNESCO Project of
the World Soil Map. A better under-
standing of the soils occurring in India
and those in other tropical countries
like Africa, South-east Asia and
South America resulted through ex-
change of ideas during discussions
and field visits.

Delhi visit of Chaiirman of British
EuTtopean Airways

3414. Shri Indrajit Gupta: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether the Chairman of British
European Airways recently visited
Delhi for talks with Indian Aviation
officials; and

(b) if so, the purpose and outcome
of his visit?

The Minister of Civil Aviation (Shri
Kanungo): (a) No, Sir.

(h) Does not arise.

Dairymen of Urban Delhi

3415. Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 1201 on the
16th March, 1865 and state:

(a) whether any action is proposed
to be taken against the dairymen in
the urban area of Delhi who are in-
jecting Pituitrin into the bodies of
cows and buffaloes in order to draw
the maximum quantity of milk; and

(b) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The extent to
Pituitrin is used on cows and buffa-
loes by the dairymen of urban Delhi
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is not known, Moreover, scientifically

its use is not known to have any

deleterious effect on the system of

animals; it- is not proposed to take

any action against these dairymen.
(b) Does not arise,

Karwar Port

8416, Shri Vishwa Nath Pandey:
‘Will the Minister of Transport be
pleased to state:

(a) whether Government propose
to develop Karwar in Mysore State
as an-all-weather port; and

(b) if so ,when and the expenditure
likely to be involved therein?

The Minister of Transport (Shrl
‘Raj Bahadur): (a) and (b). The
<“Government of Mysore have recently
submitted a scheme costing about
Rupees two crores for the develop-
ment of Karwar Port as an all-weather
Port. The proposal is at present under
-examination.

Development of Fisheries in Orissa

un f Shri Ramachandra Ulaka:
* 7 Shri Dhuleshwar Meena:

Will the Minister of Food and Agri-
.culture be pleased to state:

(a) the total amount granted to
Orissa for the development of fisher-
ies during the last three years;

(b) whether the entire grant was
utiliscd by the State; and

(c) if so, the progress achieved by
that State in the development of
fisheries?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) During 1962-63, the
State (Government were glven Cen-
tral financial assistance to the extent
af R: 258 lakhs under ‘Loan' and
Rs. 5.77 lakhs under ‘Grant’, for the
development of Animal Husbandry,
Dairying and Fisheries. During the
period 1963—65, the State Govern-
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ment were given a total amount of
Rs. 480 lakhs under ‘Loan’ and
Rs. 15.37 lakhs under ‘Grant’ for the
development of fisheries alone.

(b) The State Governments become
entitled to Central financial assist-
ance only after they have incurred
the expenditure,

(¢) The total fish production n
fresh waters wag of the order of 17,u)0
tonnes during the first three years of
the Third Plan. Marine catches over
the same period were about 28,000
tonnes. Upto March, 1964, 1344 Gram
Panchayats were helped financially in
connection with pisciculture schemes.
For collection of spawn, eight collec-
tion units have been organised in
addition to the fourteen temporary
units and 4,000 cups of spawn have
been collected as against the total
target of 3,500 cups. Two composite
fish seed centres have already been
located and the establishment of a
third one is in progress. The total
number of fingerlings collected so far
is 74 lakhs.

Reclamation of Waste Land

8 J Shri Ramachandra Ulaka:

s \ Shri Dhuleshwar Meena:

Will the Minister of Food and Agri-
culture be pleased to state the total
amount granted to Orissa during the
Third Five Year Plan period so far
for the reclamation of waste land?

" The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): Under the revised
procedure for rendering financial
assistance to State Government: in-
troduced from the year 1958-59, Cen-
tra] assistan:e admissible o arious
State Governments is sanctioned in
bulk for schemes under the hcad
“Agricu'ture Production”. As such,
it is not possible to indicate the
amount of Central assistance given to
the Government of Orissa separately
for the reclamation of waste land.
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Rice Production in Orissa

3419 J Shri Ramachandra Ulaka:
* \ Shri Dhuleshwar Meena:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any F.AO. team made
a study for increasing the rice pro-
duction in Orissa State; and

(b) if so,
thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No.

the recommendations

(b) Does not arise,

Ejection of a Passenger from I.A.C.
Viscount

3420 Shri Yashpal Singh:
‘Shri P, R. Chakraverti:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether the police had to be
summoned to eject a Hyderabad-
bound passenger from an I.A.C. Vis-
count at Santa Cruz airport on the
21st April, 1965;

(b) if so, the reasong therefor; and

(c) the action taken in the matter?

The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir.

(b) A passenger who did not show
up in time forcibly entered the air-
craft a few minutes before its de-
parture time, locked himself in the
toilet and refused to come out.

(c) TIAC called in the police and had
the unjuthorised passenger removed
from tho aircraft. H¢ was later taken
to a police station for interrogation,

Uplift of Scheduled Tribes

1 f Shri Subodh Hansda:
‘7 Shri S. C. Samanta:

Will the Minister of Soctal Security
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be pleased to state:

(a) whether Government's atten-
tion has been drawn to the fact that
the per capila expenditure from Cen-
tral Government fund for the uplift
of the Scheduled Tribes in West
Bengal is very meagre in comparison
to other States;

(b) if so, the reasons for the dis-
parity, if any, in the last few years
of the Third Plan period and also in
the remaining period of Third Plan;.
and

(c) whether the system of alloca-
tion of Central funds will be revised
in the future plans to get equal ghares
with those of other States?

The Deputy Minister in the De-
partment of Soclal Security (Shrimati
Chandrasekhar): {a) and (b). The
major schemes in the Centrally Spon-
sored Programme for the welfare of
Scheduled Tribes in the Third Plan
are: (i) Tribal Development Blocks;
(ij) Co-operation including forest
labour co-operatives and marketing-
cum-consumers’ co-operatives; (iii)
Research & Training and (iv) Post-
matric scholarships. West Bengal
has nearly 7 per cent of the country's
total population of Scheduled Tribes
according to 1951 census. The States
of West Bengal has been allotted 11.4
per cent and 13 per cent of the total
IIl Plan outlay for the country as a
whole for the schemes of (i) Co-
opecation and (ii) Research & Train-
ing  respectively. This compares
very favourably with the rest of the
States.

As regards post-matric scholarships,
the Government of India are commit-
ted to award post-matric seholacsaps
to all clizible Scheduled  Tribes
students without the application ot
any means or merit test.

As; regards  Tribal Development
Blocks, the criteria laid down for
stortng the  Tribal  Deveiopuent

Biocks in III Plan require a mini-
mum iriba] concentration of 6-2/3
per cent out of a total population of
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about 25,000 spread over an areg of
150-200 sq. miles, West Bengal could
not delimit any Tribal Development
Block satisfying these criteria not-
withstanding the fact that the tribal
population in the State is fairly large.
This accounts for no provision having
been made for this scheme in West
Bengal during the Third Plan.

(c) During the Fourth Plan, it is
_proposed to take up a scheme of ad
hoc assistance for the development of
tribals not covered by the scheme of
Tribal Development Blocks. The
State of West Bengal which has got a
.sizable triba]l population will derive
large benefit out of this scheme.

Palam-Calcutta Air Service

3422. Shri P. R, Chakraverti: Will
‘the Minister of Civil Aviation be
pleased to state:

(a) whether it is a fact that the
plane which was scheduled to leave
Palam for Calcutta in the morning of
the 9th April, 1965 departed in the
afternoon at 5 p.m,;

(b) the reasons for unaccountable
delay, thereby putting the passengers,
including foreigners, to enormous dis-
advantage;

(¢) whether Government have made
.enquiry into the incifent; and

(d) if so, the findings thereof?

The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir.

(b) Mal-functioning of the hydrau-
lic system was reported by the pilot
on the previous flight from Bombay
to Palam. Rectification of the snag
delayed the service, The Caravelle
aircraft scheduled to operate the ser-
vice could not be made ready and the
service was, therefore, operated by
Viscount aircraft which returned after
operating Srinagar service,

(¢) Yes, Sir.
(d) During detailed investigation of

the case, pressure regulator hydrau-
lic system was found functioning
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erratically. The defective regulator
was removed and replaced with a
serviceable one.

Dairy Farms in Orissa
3423 f Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total amount given to Orissa
during the Third Plan period so far
for setting up of dairy farms;

(b) whether the entire amount has
been utilised by the State Govern-
ment; and

(c) if so, the places at which the
said dairy farms have been set up
and also the amoURY given to them?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Nil
(b) and (c). Do not arise,
Handicrafts Survey
3424. Dr. Mahadeva Prasad: Will

the Minister of Social Security Le
pleased to state:

(a) whether it is a fact that as an
ancillary to the 1961 Census, a Handi-
craft survey of a few crafts was under-
taken;

(b) if so, the names of the handi~

crafts; and

(c) the main features of the results
of the survey?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
Yes, Sir.

(b) The list of crafts proposed for
survey is contained on page 88 and
Appendix II at Pages 127-135 of “A
Guide to the 1961 Census Publication
Programme” issued by the office of the
Registrar General, India, copies of
which have been placed in the Parlia-
ment Library.

(¢) The result of the survey is pub-
lished for each craft separately when
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the survey is completed. Copies of the
Handicraft Survey Reports published
so far bave been placed in the library
of the Lok Sabha.

Bhavnagar Aerodrome

3425, Shri Jashvant Mehta: Will the
Minister of Civil Aviation be pleased
to state:

(a) when the construction of Bhav-
nagar aerodrome building was sanc-
tioned;

(b) when the work was completed
and total amount gpent; and

(c) the reasong for the non-uuls-
ation of the newly constructed build-
ing uptil now?

The Minister of Civil Aviation (Shri
Kanungo): (a) The construction of a
new terminal building at Bhavnagar
acrodrome was sanctioned in April,
1956.

(b) The construction of the terminal
building, excepting the control tower,
was completed in March, 1965. The
control tower is expected to be com-
oleted shortly: The amount spent upto
March 1965 is Rs, 1,78,092.

(¢) The building could not be used
because of the non-completion of the
control tower and the approach road.
It is expected to be put to use short-
1y.

Construction of Super-Tanker Berth

3426. Shri Koya: Will the Minister
of Transport be pleased to state:

(a) whether any decision has been
taken about the construction of a
super-tanker berth at Cochin; and

(b) if so, the details thereof?

The Minister of Transport (Shri Raj
Bahadur): (a) No. The proposal to con-
struct a super-tanker berth at Cochin
is part of the Port's Fourth Five Year
Plan which is at present under con-
sideration.

(b) Does not grise.
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Reclamation of Land

3427. Shri H. C, Soy: Will the Minis-
ter of Food and Agriculture be pleas-
«d to state whether any study has bees
carried out to find out the area aban-
doned by various mines, after they
have ceased to work, and also lo find
out how much of this waste land can
be reclaimed for agricultural purposes
and for afforestation?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): No such study has becn
carried out so far. It is, however, felt
that such areas do not afford much
scope for utilisation for agricultural
purposes or for afforestation.

Price Rice Resistance Movcment

3428. Shri P, C. Borooah: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether it is a fact that the
Price Rise Resistance Movement has
virtually petered out according to a
recent assessment made by his Minis-
try;

(b) whether the movement was
successful in setting up a  country-
wide chain of consumer stores; and

(c) the steps being taken by Govern-
ment to revive the movement?

The Deputy Minister of Community
Devel t and Co. t (8hri
B. S, Murthy): (a) No assessment has
been made.

(b) Six retail stores have been set
up in Delhi.

(c) Does not arise.

Consulling Engineer
ment)

(Road Develop-

3429, Shri Ram Sewak: Will the
Minister of Transport be pleased 1o
state:

(a) whether the present Consulting
Engineer (Road Development) is hold-
ing his post for more than eight years
which is against the provisions of the
Fundamental Ruies which provide that
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such like posts should not be held for
more than five years at a stretch by an
individual;

(b) whether he is stlll being can-
sidered for an extension beyond 60
years; and

(c) if so, the reasons therefor?

The Minister of Transport (Shri Raj
Bahadur): (a) It is correct that the
officer referred to has been holding
the post for more than eight years.
High class engineers with expert
knowledge and experience of plan-
ning and execution of road develop-
ment schemes are scarce. The officer,
with his vast and rich experience, has
been performing his functions and
duties with ability and credit,

Under the Fundamental Rules, an
officer holding the post of Consulting
Engineer to the Government of India
can be retained in service upto the
age of 58 years (thig limit wags 55 upto
the end of November, 1962) and cannot
hold the post for more than five years
but re-appointment to the post may
be as often, and in each case for such
period not exceeding five years, as
Government may decide, provided
that the terms of re-appointment do
not extend beyond the date on which
the officer attains the age of 58 years.
Government had, however, dccided
that scientific and technical personnel
in particular might be given extcnsion
of service beyond the age of supcran-
nuation in the public interest, subject
to their fitness apd sui‘ability for
work.

In the context of the heavy and
urgant programm~ of road develop-
ment undertaken under the Five-Ycar
Plans and to meet the - n~eds acisin:g
out of the national emergency, the
services of the officer in ques ion weore
considered indispansable and he was
allowed extension of service in  th2
public interest up to the age of 60
years, i.e., up to th 2nd January, 1966

(b) ana (c), The question o his con-
tinugnce beyond the  age of 60 year:
willibe consideraq in due course in the
light of the prevailing circumstances.
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Renewal of Mik Cards

3430. Shri Yashpal Singh: Wili the
Minister of Food and Agriculture be
pleased to state:

(a) whether any complaints have
been received over the renewal of
milk cards which had been transferred
from other Depots by the Delhi Milk
Supply Scheme; and

(b) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Food and Agricuture (Shri
Shahnawaz Khan): (a) and (b). Yes.
some complaints were received and
they were attended to gxpeditlously.

Products of Delhi Milk Scheme

8431 Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether products of the Delhi
Milk Scheme carry the mark of ISI
or ‘Agmark’;

(b) if not, the reasons therefor; and

(¢) when it will be possible to
standardise the products?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (c). Strict
qualily control is exercised in the
Delhi Milk Scheme and it is not con-
sidered y for its products to
carry the ISI. or Agmark seals,

Unemployment Insurance Scheme

3432, Shri P. C. Borooah: Will the
Minister of Social Security be pleased
» state:

(a) whether a scheme has been
Ana’‘ised to provide an insurance vover

‘he unemployed against the distress
of unemplovment; and

(b) if so, an outline of the scheme;

The Dapu'y Miniotar in the Ministry
of Law (Shri Jaganatha Rao): (a) Not
yet. The draft scheme ig still under
consideration. '
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(b) Does not arise.

States quota of Chemical Fertilisers

3433 J Shri Kolla Venkaiah:
"1 Shri M. N. Swamy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have fixed
the quota of chemical fertilisers to be
supplied to different States;

(b) if so, the quotas fixed for differ-
ent States; and

(¢) the arrangements made for sup-
ply of those quotas?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b).
Quotas of chemical fertilisers to diff-

‘erent States are normally allotted on
quarterly basis only. The quotas so
allotted to different States are shown
in the statement laid on the Tablc of

the House. [Placed in Library. See
No. LT-4425/65].
(c) Suppdies will be effected from

indigenous production as well ag from
imports for which contracts have been
placed with foreign suppliers.

Foodgraing Corporation of India

4 J Shri Kolla Venkaiah:

M3 1 Shri M. N. Swamy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantities of various variet-
ies of foodgrains purchased in differ-
ent States by the Foodgrains Corpor-
ation of India upto the end of March
1965;

(b) the quantities of different vari-
eties of goodgrains stocked; and

(c¢) the quantities supplied to the

various States?

The Deputy Minister in the Minly-
try of Food and Agriculture (Shri D.
R Chavan): (a) to (c). The Food Cor-
poration of India was inaugurated on
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the 14th of January, 1965, and it has
been engaged in setting up a proper
organisation for the functions which it
had to perform. The Food Corporation
took up the post-procurcment oper-
ations in the Southern Region only
from April 1965. Therefore, no pur-
chases have been made by the Food
Corporation and no stocks are held or
supplied by it to various states up to
the end of March, 1965.

12.33 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

(i) REPORTED DEATH OF THREE PERSONS
IN A LUDHIANA VILLAGE DUE TO A
BOMD DROPPED FROM A PLANE.

The Minister of Defence Production
in the Ministry of Defence (Shri A. M
Thomas): Mr: Speaker, Sir, I make
this statement in response to a Calling
Attention Notice tabled in the HHouse
by the Hon'ble Members Sarvashri
Buta Singh, D, S. Gulshan, Hukum
Chang Kachhvaiya and Kapur Singh,
regarding the reporied death of three
persons in village Jagraon near
Ludhiana on account of g homb threwn
from a plane. The accident in question
occurred at 1215 hrs. on the 2nd Jan-
uary 19685. The House will recall that
in reply to Sfarred Question No. %9 on
the 22nd February, 1865, concerning
this sccident it has been staled that
three civilians viz., (1) Shri Randhir
Singh (2) Shri Teja Singh and (3)
Shri Surjit Singh, were killed at a dis-
tance of about five miles from Jagraon
on Jagraon-Ferozepur road during the

air-to-ground firing practice by  the
Indian Air Force at Sidhwan  Khas
Range, near Jullundur.

In accordance with the Air Force

rules, a Court of Inquiry was immedi-
ately appointed to investigate the ac-
cident. The findings and recommend-
ationj of the Court of Inquiry have not
yet been received. Full details of the
accident will be known when the re-
port of the Court of Inquiry beccmes
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[Shri A. M. Thomas]
available. The question of payment
of compensation to the dependants of
the deceased personnel will also  bc
considered on receipt of the report of
the Court of Inquiry.

1 take this opportunity also to in-
form the House with regret that as a
result of an explosion near village
Jangpur at about 1345 hrs. on the 20th
April 1965, three civilians, Sarvashri
Ranjit Singh, Paramjit Singh and
Saudagar Singh, were killed and Shri
Nachitar Singh was injured. A Court
of Inquiry was ordered on the 22nd
April, 1965 to investigate the acci-
dent. The report of the Court «cf
Inquity has not yet been finalised.
The full details of the accident in
question will be known when the
report of the Court of Inquiry is
received.

Some hon. Members rose—
Mr. Speaker: Shri Kachhavaiya—

Shri Buta Singh (Moga):
mame comes first.

Sir, my

Mr. Speaker: Yesterday he was not °

present,

Shri Buta Singh: I was told that
the Calling Attention Notice was dis-
allowed.

Mr. Speaker: Because it
presented I revived it.

Shri Kapur Singh (Ludhiana): Sir,
I rise to a point of order. Yesterday
vau had given instructions to the
Government that they should be pre-
pared to come and make a statement
about all the three accidents includ-
ing the most recent one which has

was re-

taken place in the area of village,
Sidhwan Bet, where also four per-
sons have been killed a couple of

days ago by an unexploded bomb
which went off in a delayed manner.
That one has not been mentioned by
the Minister at all. Will he also
make a statement on it?

Shri A. M. Thomas: The hon. Mem-
ber mentioned yesterday that four
Sikhg were simultaneously shreaded
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to death through delayed explosion
of a bomb dropped near village Sidh-
wan Bet a few days ago. 1 think
that is the incident to which the hon.
Members refers now. In regard to that
alleged accident, the Air Head-
quarters have informed us that they
have no information,

=Y gFR I°T FGIW (A ) © WATE
HA WERT YA aFaeg Hwwr 2
3 gerE 7 3 fAu qu | & g A
sgar g fa o g@ A 4 eEnd
FY 7¥ oY fis s 7@ o AT A &Y, a7
agl o7 weqm fwar sna AT Ay v
a2 &, 37 & afvardd ®1 qeat wwTEar
i o o

Shri A. M. Thomas: Normally, Sir,
where this cxercise takes place we
make it a point to see that there is
no human habitation. That is why
a court of inquiry has been consti-
tuted. We have not yet received any
report from them. All the facts can
be known only after their rcport is
reccived.

Shri Kapur Singh: He is talking
glibly, Sir about their being no habi-
tation. 1 should know that place. It
is one of the most densely populated
place in the whole of India. There
are rules under the Indian Army Act
and in the Punjab Land Manual that
no such firing practices can take place
unless it is notified in the Gazette
first, and every living being in a cer-
tain radius is informed that, it is go-
ing to take place. Here the Minister
comes up and tells us that normally
it tukes place where there is no habi-
tation. Are we going to be treated
like this by the Minister who are sit-
ing on the Treasury Benches—such
callous people? People are being
murdered by the Army, an army
which has been employed for protec-
tion of the citizens and not for mur-
dering them......... (Interruption).
This is not one incident. Day after
day this kind of thing goes on hap-
pening, always in Ludhiana, and al-
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ways young Sikhs of the ages be-
tween 16 and 22, who might be de-
fending our Kutch frontier, are killed
while they are working on the fleldy
or are doing their normal business,
men, who might be defending our in-
vaded borders.

Shri A. M. Thomas: It is really un-
fortunate that this incident has hap-
pened,

Shri Ranga (Chittoor): Not one but
several.

Shri A. M. Thomas: I also share
the concerned that has becn express-
ed.

Mr. Speaker: Three in
now, according to this.

Shri A, M. Thomas: But, as far as
the first incident is concerned, that is
the only incident which has happen-
ed in the coursec of this exercise.
With regard to the second one, this
has not happened in the course of the
exercise or anything like that. There
has been an explocion of a bombh. We
do not know the source of that bomb,
whether it is the Air Force, the Army
or a private source. As far as the
second incident is concerned, there is
absolutely no connection with any
exercise.

. Mr, Speaker: What about the third?

Shri A, M. Thomas: As regards the
third, I said that Air Headquarters
have no information with regard to
that.

Shri Kapur Singh: The hon. Minis-
ter is treating this House with con-
tempt in regard to the second inci-
dent about which he has just spoken
that it happeneq in Jangpur. Three
persons were killed while they were
harvesting. Some Army officers
went to the Police and told them that
these persons were manufacturing an
illicit bomb. It was later on, when
a brother of these three killed per-
sons, serving in the Army as a Major,
came to the village and found out
evidence from the fragments of the
bomb to show that it was an Army
bomb, that the survivors of the dead

succession
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people were left in peace. Now he
tells us a story which is completely
divorced from the facts. He must
not treat Parliament with such con-
tempt as he does,

Shri Nath Pai (Rajapur): It is a
serious statement and we would like
to have clarification.

Mr, Speaker: Shri Nath Pai has
put me that question but I could only
allow a question to be asked and the
answer given. I can only ask the
Government to make inquiries and
inform the House about all the
details—what the facts are, how they
have happened—and then the House
can further consider and find out
from the Government whether any
precautions had been taken, whether
they have been compensated, whether
all tae steps wers taker and then
ask why this negligence and careless-

ness. ... (Interruption).
Shri Kapur Singh: You can advise
them to be responsible and not

flippant in this House

Mr. Speaker: Not with this excite-
ment.

i gTR AT SGaT : 0T arf q
AT qX AT @I E A 0w AL S agh
717 frar wmar g 0

Shrimati Rena Chakravartty (Bar-
rackpore): If any statement is to be
made before this House, it should not
be just a repetition of what their
officers state; it must be after a pro-
per inquiry held by the Central Gov-
ernment into a very, very serious
charge which has been made. We
find that our Ministers just reply and
tell us what their officers tell them.

Shri A. M. Thomas: Mav I say
that it is not just repeating......
Shri Ranga: In regard to the

third point he simply says that Air
Headquarters have said that there is
no information, Is that a sufficient
answer? Is it not his responsibility
to say, “Yes; he will make inquiries”.
when a responsible Member here
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iShri Rangal
makes 1f very seriously before the
House?

Mr, Speaker: He has said,
are making inquiries”.

“We

, Shri Ranga: In regard to the third
one,

Shri Kapur Singh: Twelve loyal.

patriotic, young Sikhs have been
murdered, in broad daylight who
might have been defending this

country on the horders of Kutch, and
he says, “The Army has no informa-

tion”! Is this the type of govern-
ment we are going to have?
[y

Shri A. M. Thomas: 1 am sorry

that innocent lives haye been lost
and we get concerned about jt. I
have already stated that two courts
of inquiry have been appointed—
one regarding the first incident and
the second with regard to the second
incident. As far as the third alleged
incident is concerned, we made
inquiries from the Air Headquarters
and they said that they have no in-
formation. We are making further
inquiries. This is all what could be
done. It is for the courts of inquiry
- to make a reporf. How can 1 say
with regard to the allegations that
have becn made by the hon. Members?

ot 7w A4E g (TEAT )
ATITATEY FT qEGAT & |

Shri Surendranath Dwivedy (Ken-
drapara): There is only one clart-
fication that I would like to have,
namely, whether they admit the fact.
They may hold the inquiry, but does
he not have any information about
this jncident which happened five
days ago? He says that there is no
information, The inqniry is their
-own matter, but they bave no infor-
mation about this.

Mr. Speaker:
said.

This is what he has

Shri Surendranath Dwivedy:
is very strange.

This
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Shri Buta Singh: Such incidents
are happening in that area and the
Defence Minister of India has never
bothered or cared to go there to see
for himself that such incidents are
happening in that arca. I want a
categorical reply from the hon,
Minister whether it is true that in
all the thrce places, Ghalib, Jangpur
and Sidhwan Bet, where these bombs
were thrown, people were never in-
formed as required by the Punjab
Land Manual and Army rules; if so,
what action this Minister proposes to
take against those murderers of the
public.

Shri A. M. Thomas: As I have
indicated, as far as the first incident
is concerned, it happened on the 2nd
January, 1965.

Shri Ranga: And till now the re-
port has not come?

Shri A. M. Thomas: There was also
a starred question on that; questions
were asked on the floor of this House
and they were answered. With
regard to the fact whether it was
notified or not, all these things will
be investigated by the court of in-
quiry that has been constituted.

Shri S. M, Banerjee (Kanpur): Gov-
ernment should know....(Interrup-
tion).

Mr. Speaker: Let
reply first.

Shri Surendranath Dwivedy: Was
it notified or not?

off amE : T A F A qIA
1 OTF F AT EET, FWF AR
e T P A FA R qaT 7
&, a8 | oA

Wtay fow@ (A7) : FAF F
geT & X ¥ g™ 91, T FT @AW
7g & g awar ¢ 1

us hear the
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Shri AL M. Thomas: I would not
like to anticipate the findings of the
inquiry committee.

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): I can well understand the
feelings of hon. Members in this
regard and 1 must say that thorough
inquiries should be made in this
matter as early as possible,

Shri S. M, Banerjee: By whom?

Shri Lal Bahadur Shastri: Of
course,r whatever the ' ‘inquiring
authorities are. A court of inquiry
has already been set up. Therefore

that inquiry has to proceed: but we.
y V

will certainly do the needfu} in
future so that such incidents do not
recur,

ot T oF ¥ AR A, @
F 9’ Ay gAET g g

weaw wieT - WA § ATy |
e A
Is there any  information that this

area was notified as is needed under
the Jaw and rules, whatever he says?

Shri A. M. Thomas: With regard
to that 1 will make inquiries.

Shri H. N. Mukerjee (Calcutta Cen-
tral): 1 want your guidance in this
matter. Here is an  incident which
happened in January.

Shri Kapur Singh: One in January,
one in April and one in May,

Shri B, N. Mukerjee: The incident
happened quite a long time ago and
the Minister comes here to tell' the
House that a court of inquiry has
been appointed and he is sticking to
that position. The Prime Minister
tries to mollify the situation by a
few kindly words for which we are
thankful. But the point js .thaf the
Government has no information so
far as to whether the place was noti-
fieg or not and the result has been
that several people have died—young
people who might have given their
lives for the sake of the country in
these developmenfs. Is it in order

433 (Ai) LSD—4
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for a Minister to come here andv glv%
answers which are patently jpade:.
quate, which do not relate to‘' the "
relevant points pused by the qws-
tion? This is a question which has
been nursed by Shri Kapur Singh; far. .
days. 1 have been given sbme
material with regard to this matter:
1 was told with regard to the import-
ance of this. I was g signatory but'y
could not ask a question. This is a"’
matter which is agitating Members
of the House of both sides, I am
sure, and the Minister gives a cavalier
reply which takes no note of the
human aspect of. the situation. Is
this kind c¢f thing permissible only
because some technicality or other
enables the Minister to get away
with this kind of an answer?

Shri D. C. Sharma (Gyrdaspur):
I agree, as Prof. Mukerjee said, that
this question. has been agitating the
mind of every hon. Member of this
House. All of us wanted a categori-
cal and a definite reply from the.
Minister. But unforfunately that has '
not come out. One of the hon. Mem-
bers said that this is a murder of-
youngmen. I think, those gallant.
young people could have served the
Army—most of those persons go to
the Army—and 1 want to say -that
when the inquiry is held, it should *
not be of a routine type of jhquiry.
Tt should be a special kind of in-
quity and the inquiry should ’take
note of two facts, namely, whether
there was any deliberate’ murder of
these persons and whether this could
have been avoided. These two points
must come out and then you should
give us the chance to deliberate on
the findings of the inquity report.

Shri Hem .Barua (Gauhati): My
impression’ is this that the hon, Minis-
ter, Mr. Thomas, has developed #
queer habit of facing this House in a
casual and cavalier manner and the
result of that is that I had to be
suspended by you, Sir. T do not
want the Prime Mipister to change
his pack horses in the midstream but
I merely ask the Prime Minister to
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subject gome of these horses to the
ordeal of the whif. Why should the
Minister come and face the House
like this in a cavalier manner? He
is not prepared; he does not have the
reply; he has nothing of the sort...

Mr. Speaker: Order, now, I real-
ly share the sentiments that the hon.
Members have expressed ang every
hon. Member of the House must be
feeling like that. It looks strange
that though it happened in January,
the results have not come out. Then,
the Minister says that the question
was also put ang answered. When
the question had been put and
answered, then special attention
ought to have been paid there and
then and by now some resul's might
have been achieved. 1 do not know
whether there might be any reasons
why it has taken so Jong. But in
view of this feeling that has been ex-
pressed today, I am sure the Govern-
ment would take special care and
appoint gome special tribunal to in-
quire into the matter. We cannot say
that they had any intention to kill
any persons. But this js also culp-
able that without giving notice there
ought to be throwing of the bomb...

Shri Kapur Singh: It is ctlpable
homicide.

Mr. Speaker: .... and the result
might be that. I agree that this

area, the whole of Ludhiana, js very
thickly populated and there wil} not
be any place where we can find that
there are no persons and {hat is
empty. On behalf of the whole
House, I have made that suggestion.

Now, we take up the next Calling
Attention Notice. Shri Hem Barua.

Shri Kapur Singh: I want to put
a supplementary. I only made some
observations at that stage.

Mr. Speaker: He has already done
it.
* Shri Kapur Singh: May I put a
simple gupplementary with your per-
mission?

Mr. Speaker: Not now,
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Shri Kapur Singh: He may oe

allowed a supplementary and I may
be allowed a small supplementary.

A aw

Mr. Speaker: In spite of the fac:
that he has been arguing at some
length, he wants to put a supplemen.
tary.

Shri Kapur Singh: I was provok-
ed to make certain observations, Bu:
1 have not asked a supplementary.

Mr. Speaker: All right.

Shri Kapur Singh: Are the Gov-
ernment aware that in all these cases
the civil authorities have invariably
refused to proceed in accordance with
provisions of the law when the
.report is lodged with them and that
to add insult to injury and bar-
barious to murder, they insist that
the survivors of the murdered people
must collect the shreds or pieces of
the bodies of the deceased and take
them for post mortem at their own
cost and, if so, what loyalty and
what allegiance does this Govern-
ment expect from its citizens?

The Minister of Defence (Shri
Y. B. Chavan): The hon. Member has
made a statement. I cannot say
whether it is right or wrong.

Shri Kapur Singh: You find out
Shri Y. B. Chavan: I will find out.

If it is true, certainly it is a very
bad thing and a very objectionable
behaviour. I must say that. But T

would like to make one point clear—
1 was not here; 1 was in the other
House and 1 do not exactly know
what questions and answers took
place—that it is a notified area.
Whenever they have to resort to fir-
ing, some sort of an intimation s
given about the firing that is being
made.

Shri Kapur Singh: It is mandatory
under the law.
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Shri ¥. B, Chavan: Yes. Whether
that particular care, on this occasion,
was taken or not......

Shri Kapur Singh: It was not taken,

Shri ¥. B. Chavan:...... is a matter
of investigation. I just cannot give
any opinion about it. As I said, the
court of inquiry is being appointed
and they are going into that. As the
Prime Minister suggested, 1 assure
the House that we will certainly have
some sort of a special inquiry into
that and I shall place before this
honourable House the entire facts.

it ETA : FaT 9 A9 § fE AR
T # 5 wifwgi & aw ¥ 9
FATAL Y BIA F12A T FA 77 fzavqy
wf A A gfem & waT e s
fra avwa § TSI AT AT R
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ST W U fAw R qEAT A9 F
ZHI T AT faer g7 fawrean
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¥ foar 57 THAT FIT AT AW F
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NET 97 TH ATE A AW GFT oy AT
91 T G A qT AT AQTE F1OAA |
Shri A. M. Thomas: With regard to
that question, this was in reference
{0 the second incident that has been
referred to in my statement and that
incident, as I have already indicated,
had absolutely nothing to do with
the exercises. Now, as to what type
of bomb was used, what is the source,
whether it was an Air Force bomb
or an Army bomb or a civilian bomb,
and all that, the entire thing can be

known only after the report of court
of inquiry is submitted.

Mr. Speaker: Now we take up the
next Calling Attention Notice. Shri
Hem Barua.
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Shri Vidya Charan Shukla (Maha-
samund): 1 wanted to raise the ques-

Mr. Speaker: 1 will come to that
afterwards. Shri Hem Barua.

(ii) FIRING By PAKISTANI TROOPS ON

INDIAN POSTS IN THE LATHITILLA-DUMA-

BARI SECTOR OF ASSAM-EAST PAKISTAN
BORDER

Shri Hem Barua: I call the atten-
tion of the Minister of Defence to
the following matter of urgent pub-
lic importance and I request that he

may make a statement thereon:—

Continuous firing by Pakistani
troops on Indian posts in the Lathi-
tilla-Dumabari sector of Assam-East
Pakistan border.

Shri A. M. Thomas: Mr.
Sir.

As the House is
the last few months Pakistan has
been resorting periodically to firing
and clashes at several points on the
1ndo-Pakistan border both in the
Kast and in the West.  One such
point in the East is Lathitilla-Duma-
bari area on the Assam-East Pakis-
tan border.

There were firing incidents in this
sector during February and March
this year, and u cease-fire was effect-
ed on 29th March 1965. After lull of
onc month, the East Pakistan Rifles
again started unprovoked firing in
this sector on our posts and positions
on 29th April 1965, and continued it
every day except for two days, ie.
30th April and 1st May. From 4th
May intensity of firing has increased.

2. Our Border Security Forces arc
effectively replying to this firing.
Four Pakistani bunkers have been
badly damaged and more than 15
casualties have been inflicted on
Pakistani forces.

Shri Hem Barua: From the Rann
of Kutch to the Assam-East Pakistan
border, it seems that the Pakistan has
beaten us not only in diplomacy but

Speaker,

aware, during



14287 Pakistani

MAY 11, 1965 firing in Lathitilla 14288
border (C.A.)
{Shri Hem Barua.]
also in military strategy and our Shri S. M. Banerjee: They have got

Government has developed a

queer
habit of telling us that our forces
are replying effectively. In  that

context, may I know from the Prime
Minister whether his Government are
prepared to assure this House that
the Government are going to hit
Pakistan very hard so as to teach her
the lesson in blood so that she might

not repeat all these monkey tricks in
future?

13 hrs.

Shri Lal Bahadur Shastri: Of
course, I cannot speak in the same
language in which my hon. friend,
Shri Hem Barua, has spoken. But
there is no doubt that we have effec-
tively replied to all such incidents
and we have no doubt that, whatever
the situation, ultimately we will get
over it and, if necessary, give a good
beating also.

Shri S. M. Banerjee: Apart from
the firing in  Latfitilla-Dumabari
area, is it a fact that Pakistani forces
arc concentrated in all the Assam-
Tripura border and have also started
bringing sabre jets from Karachi and
Jessore—in Jessore there is a concen-
iration of sabre jets—and if so, what
steps Government contemplate to

take to guard the eastern  border,
specially these areas, in  the same
manner as they guard the Kutch

arca?

Shri A. M. Thomas: With regard to
this matter, 1 may state, Sir, that the
Iouse has been informed before also
that Pakistan has strengthened its
border forces and intensified other
military activities on the East Pakis-
tan border also and some induction
of forces from West to East Pakistan
has taken place. I think the House
will not expect me to divulge the
strength of the Pakistani forces and
where they are concentrated.

sabre jets there. Pakistan's secrets
are also secrets for us.

Shri  Venkatasubbaiah (Adoni):
May I know, Sir, whether, in view of
the fact that Pakistan has been resort-
ing to this sort of camouflage to
divert our attention from both the
Kashmir front and the Rann of
Kutch, Government is well prepared
to see through this and not only
retaliate but also take some initiative
and beat back the Pakistanis?

Shri A. M. Thomas: With regard to
this sector, Sir, the hon. Prime Minis-
ter has said that we are taking effec-
tive action and has also mentioned
the casualties that we have been
able to inflict. 1 may add that, on our
side, there has not been any casualty
at all.

e fowg : gmd & T
AR g " QiR & 1T WTARD
&Y w1 & W A I T wH O
foear s 7T @ 1 & gy WA GTga F
fr w0 ¥ g § qrfee™ gy S
A faar war @ fr faamwes & &
¥ 2 #1 ¥ g2 ww, = fafew
FrETT ¥ g o gwra frar g, w4
™ ) fergeara & i frr @, Wt <t
¥ qrfredra #1 a8 TraR faqa wrg 7
safae & ser Sgar g e s den
Y 7er ¥ faw, qF ¥ gy an afvaw 6 &1,
@ g3 qFeT w7 & g Afa
g il
Shri A. M. Thomas: It is a matter
which refers to the cease-fire propo-
sals on the Kutch border. In fact,
the Prime Minister and also the

Defence Minister had made the posi-
tion clear regarding that matter.

wreqw wEw ¢ ag qed ¢ f o

g € qoRa  Arfa aamir e
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zT a% wag gwiy wfzae €1 qdr avg
o fFa ST oAE
Shri Y. B. Chavan: As I had ex-

plained on the last occasion when
there was discussion on another call-

attention notice, Pakistan has cer-
tainly resorted to tactics which can
be called ‘“provocative tactics” and

there have been intrusions and fir-
ings on the Rajasthan and Kutch
borders. Naturally we shall have to
make a proper assessment as to
what their intentions are. But I can
assure the House that there is cer-
tainly a definite strong policy to deal
with the situation, but at the same
time I would request the hon. Mem-
bers not to get excited. Of course, 1
can very well understand the senti-
ments behind it. We are having a
definite policy about it and it will
be a policy of strength and a policy
of wisdom also.

ot woy foww : wewe wENEE, &
T A ETEW AEATE | FY wwrar R
% & suT% ¥ § faq ) arfweama
frargusa ®gAT &, WA FHT F1 A
AT ] IR T 4w AW A A E, WY g7
34Y frg arfereama Y Nreangs faer 70
2 zaN AramEl T owreAw vy F
fax 7

e WEYEW ¢ YT w1 agt warA
CEABE CA 4G 1 ]

oty famg =z gREr A4 A
Fmdfrager A AT AW R

Shri D. C. Sharma: Our frontiers
with Pakistan are exposed very badly
everywhere. Sir, we had cease-fire
arrangements with them in the mid-
dle of March and those  cease-fire
arrangements were broken after some
time. May I know, Sir. whether the
Government will learn a lesson Trom
this and will have no talks of cease-
fire with the Pakistan Government

1887 (SAKA) firing in
Lathitilla
border (C.A.)

anywhere on the Kutch border and
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other borders because the cease-
fire talks are only meant as a kind
of smokescreen to keep us in the

dark about their movements?

Shri Y. B. Chavan: This particular
cease-fire, to which reference has been
made, was at a local level. The other
cease-fire talks and negotiations are
going on at governmental level with
the mediation efforts of the Prime
Minister of UK. So these two cecase-
fire talks should not be compared.

t st Wt (st
o, T § agaa § mF g
F A7 A A @ § Iy A
F foq mar ar ) o AT ¥ @ g
qrwedi § Ag A 7z w37 f5 miFEmA
faardt i a7 wg w7 fagT @ & i #
gt & &8 97 "gfeT o7 TR om
faeelt & gam awTWIAQEY ? Wi
39 ATHY AT gWIRY Fq § T TEav
B TR, 9T TT HT FEANTHA #7774 2
A AT, gaTared, faqa, TeEaE
N7 FTT { g wITT AT A A 2
T AE AT F AT & Q@7 AT 9% 8,
¥ Ay AEAT g fF Az A1 o avy
7 AWM ¢

R WEAT : I &1 HIEd AT
fed oYy 3 fr 11 wrf Y ferora
g famfgal 1 & f& § 37 97 ®r
T FX

Shrl Y. B. Chavan: In this situa-
tion they can use the strength. When
we should make use of our strength,

certainly we can make use of our
strength, but we must walt fur o
proper opportunity.

Wty (=wreim)  maw @

aAda Y e gz amA W e
w46 fe FAvwE ¥ A7 HH w7 T
Lacll Cedl [
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WLOW WENAD : Tl A% qATH K
A% § 3g¥ aw 7fgu

&y I A dx T qAam
AT g3 ;A AF Y FF WEAT |
FETATEIST BTG TaT &, 7 7 qrferay-
HZ F1 ¥ AGY FITE, WT A AT Fgh
gfragiamgramg Afwaen
vy faar f& agt @5 w@ g omar )

wa qifeea@ & andr A gErarEr
7 A fear § 1 @ Fewm fafex
AR gar7 v 7z w37 fa 3T 1 A
£ F sia fram Jom g 39w
f2faue fear stmar o1 gw @ 37 F
ST 1T FT ST qEA, HiT T qT
1 garr gferw & ¥ g 39 & W a7
AT BYAY F @A AAr fF afwen
T g7

Shri Y. B. Chavan: I just cannot
disclose or discuss what we can or
we should do. Certainly in  these
matters we will follow the policy
of s‘rength.

S} TAREE  TAW : Heqe WEIAY,
TifeTaTa OF THTE FT wTfET qHTw
qg wreE & fgars aem @ @, W) A
HOTHT G HIFAT FIAT I AT GT
g AT gaEr 7z & g g R oA

1960 #T gfea w1 It gqraw fgar S@r
? ag I W ) a1 F AT AT §
5 qRA F@ 7 G B 9 BEAr
f “qrely g ag W aem W)
I7F gAY A ITHN TEORT WY e
FIA ¥ (A F7ENT GTHTT FG GOT F7237
IETRAL ?

TR gD ;o) T T are
AT RAT T § Jo0 o @ ¢
T &7 farmm oRIM o WA
T qFTAT 70
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ot THATE AW : weger wEIEa,
¥ 1960 71 gfes «1 garen fzar.
Y IHTTEIT TEAT: HEAF HGIET . .
wI wEET
amga #?
oY qErmE wrey i wd w

STgar § {5 a are ad wwq ggear
wEafrrazizanse gfs.

AT FIAT FEAT

weaw wAAT : ugl &Y war fw
TEAHz fema e B awgAr i aw
A ACAT T AR

oY TAAAE TN WA "G,
1960 &1 afg zz W@ § aw
ot afa zz af § A1 FEw A
T AL ® W F Fgw Fwgar
g f W avre 81 ) a=ra A Aifq
T BIT F7 AW AW I FT Qe
FY BITAT FI &AW FA FT AMfA FO-
A ?

TqW [T
ferra & qF0 8 1

D TE qET T FAR

ot amare fag (A1) @ AR ¥
AT | OF § TF TA4TA, &T4TT, 7fa-
wrara Mz fazra M 43 Eqr T AT
& mftar 92 A A gAR St A4,
73 R & A gwfew g & ar s
LT 77 T AT 5 3= vrenw
FOGTE F R AU T B TEY T TS
g AT 5Ta a6 qg TARHF FRATE BIT
T ATRANEE FTAAE TG Y WA
a9 aF v ¥ T3 ?

Shri Y. B. Chavan: I can only say
that the only answer that I can give
is that wherever such occasions
come, we will certainly act with

strength. About that, there is no
question of showing any wezkness
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anywhere. 1 can certainly say this ATT & T 2 A V8T AT qfeF qg @9
much. fafg # am & ot @ <ot fir TTorRqT
oft gwer fag (a9+1) w9 T F UF weat A qoe) faur aar ¥ ag w77
w0 g1 TE w7 fo wrea qr g 1 gEen g A ALY

Shri Y. B. Chavan: I just do not
want to answer such questions.

TN RET . AN 8T W
7 7o 5 AT 79 A ¥ w1 A8
ge qafed 7@ & X dd 1 W
wifem fr & W g8 (T = )

oft femm qeamaw (FrEEgR)
FAHIT T & 0 AGH FT G0 Y
agEt /X F9% AT H7 GHAT UF g
w § wf & qem e §
f& 77 ag @wér ¢ f& foda @
#wifaa s=aa ot @ =W ag gETE @
& Far@re £ mivwnT @ 73 N
orEaz F fgrge Al 71 w7ifE @
guTT § ag gwr ¢ £ g anw g
1 /1A AT § AT iREA™ Y T w0
# & 8 faaewe garer § A fegw
arfaa & s ?

WEUR WEIAT : 9F JATA Al XA A0S
A AT A AT

«t femA gEAm@e  wa wR A7
9 ¥ Fu1 6 g AT g ? i frgem
e § A AT 9T fesT w7
R

ot qT A W FTE earA-
FAO TETT ¥ O AHT g4F ATHAT
gu & FWifF ag A A1 Fare § ag ady
I geafaa Y ar F | % oy wea
ag AAFQ AW fF &w F g AN
aewTe F fodard § fe 2w & At
#Y qg AN T AT AFT W FF A
Jq HIET AT ATHIT & F§ AM AT
T F A9 97 gAY g fafy w9

O REEY WA 9T A
71T F |

ot U ;S g7 | aT@TE |
AT &1 ITATE TR & g
T | FGT I AFULT q AL gART F
I[EAT 9 WX 16 a4 F A qTH
9 | W 9 AT T AT AT FT A -
@& 41 ag w3 faar dfrw Az
T 16 AT FT FHT 9T q¢ WIId AT
AT AT THTHT QW T 10 AT
w1 wafrd w7ar fzar 3a FrATd F
wfamam A awagn g fs 9w
TIHT ETHAA JOAY Tt A F=vd fafe
F1 qifaw gwfga &1 a0 A FET
A fEa aeqa: greife goaas aodT
gl Ffga Faa g 2. ..

Shrl P. Venkatasubbaiah: On a
point of order. How far is this ques-
tion relevant to the main question?

Mr. Speaker: So far, what has been
said is all irrelevant. Not a word
that has been said so far by the hon.
Member is relevant to the present
question.

Shri Kapur Singh: I rise to a point
of order, wi‘h reference to the very
frequent mention which is  being
made and has been made in this
House about a certain place which is
given the name of or which is desig-
nated as Kanjarkot. This word
has not only an unpleasant odour
but also has certain innuendoes about
wlosoever may lay claim to it. This
is not the correct word. Kanjarkot,
as most of us know, if literally
translated, would mean a pimps’ hide-
out. The historical enquiries which
I have been able to make into the
origin of the word show that it
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really is not Kanjarkot but Kanjirkot.
There was a postal runner in olden
-times who used to take rest there on
his runs, and his name was Kanjir,
and, the place was, therefore, known
as, or came to be known as Kanjir-
kot. I think that we should pro-
nounce the word correctly to avoid
all types of insinuations and innuen-
does.

Shri S. M. Banerjee: I object to
this. Let us not change the name,
because if we do so, Pakistan will
take advantage of it nad say that
they have not occupied Kanjarkot.

ot A o wEEE, g9 v

# 2 fer may a1 1 WY AT w1 Ay

A faar mar av

WEUW RET: 1ET qIET 45 AT |
¥ IF g FY T AT AGY AT

st AUy memer wAlRT, A qATA
A QT g 9 Afee ag ggw wEr
31 ag A § sAeqr 71 v\ s
o A VFT gAde 1Y g9 g3
0 AfET A7 AT 7 F7 AN
g Y 3 haar fear st adw
fr g qz & ar g &

ST WEI : [T AT IS 1L |
qIY §NA 77 AT F7F qF AV
8 & far  15-20 frae & @ow
Wt &7 TgAr g7 W a® qU A G
wFAT W @ aEd 47 c§w fza-
e v T ga T qE" 45
g

ot gt ;- qE wfuFR § owew
AW B FE w1 A Afed wwEw
"EET W A AT N AL qIH RN
ZAWT q@rt &7 v 7@ §

weqw WEWEW . O gEw A
i ¥ e T ® ¥ | owm

border (C.A.)

W §F FT FEATE AH w9y ¥
TRy & A fov wmw T T S

o amEt wemw WEew, AT
A T

weaw wREw - & X g A v
2 5 o amge T@ Iy

ot arEt - A o q oA L.

qEqR WEAT . WY I AT
ag FZA & &z o @5 A W@ ¥
FEE A FEAE AW oqqA §
& 3o ¥ o fear & f5 oo
Iy

Mam g a@ ! 0y
* Ay dzmm

weaw WEAA . WI ATET AGY AT
@ ¥ | A g9w & garfeE F eqreE
T @ & AR gEw A sEad ¥
T I E § !

oY I W FT AW FIG
T FEAE F ITgT TAAT & A A%
T T A AT JGd FT FAT @
MR QAT & Fwar @y A ag v sat
q7 feam ? =&

ey wgag o X "W v AW
¥ wT wgar g fv o aord grow &
T AY I |

N Ty wemw wgEE, & 970
I WifE gyt AW @ AT R
¥fFT T T ¥ TG B gAT R G
T & A AT ATEw wew o ay
o FE A

(Shri Bagri left the House).

oft gew wT wgaT @ dwn
aat § afwema g 9 0 & AWTY
feor oT Y & IR ¥ ERY A 2w
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F A o Far o1 wmr fio1 § oww
TN OF JATA A TGHAT FEAT
fF a7 w8 ¥ @grs g€ A7 @ 9~
Aq EFETH A AR FI AT
foar @t 99 & Saw # fawr AER
1t wpafa fad oo a=mr & fad far
R wTEE &f ) 3 aen Tt
I 70-80 AN A FET A IT
T faar | 17 ¥ gAY AT & JeEE
¥ frage w1 @ & O w0 oawT
¥ W IAE A wW N W F faw
TH qE §T WEFT I A 71 AqW
2?7 a1 G Ao AT Y I ATE
w gfgwre 33 &Y da7 & 7

WeTW WENY : QEHT AW IR
fear gmv &

wl WieTT W AT ()
Rafe sorne ¥ A ¥ afesfal
I RGO gfagre SuEhr § Y
T A || IE aOR ¥ arEE,
WETE & wY W IR wdw
afamd & sww fear @, W g,
A AHEHT FY T AR A XY WIIT T
A foraa &1 & 3w w1 wT oA I
& q| mar g ?

Shri Y. B. Chavan: We have no
proof of their making any use of
American arms etc. on the Latitilla
side. It was only yesterday that it
was explained that there was no
reaction from the Americans.

Mr. Speaker: The answers to the

other two calling-attention-notices
would be laid on the Table of the
House.

An Hon. Member: Will they not be
taken up in the House? Can we not
ask questions on them?

VAISAKHA 21, 1887 (SAKA)
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PLANES OVER INDIAN  TERRITORY
CARRYING TROOPS FROM West
PAKISTAN.

Shri A. M. Thomas: Sir, I beg to
lay a statement on the Table regard-
ing Reported Flights of Pakistani
planes over Indian Territory carry-
ing troops from West Pakistan to
Fast Pakistan.

[Placed in Library, See No. [.T-4396|

65).

(iv) REPORTED INTRUSION BY  PAKIs-
TANI AIRCRAFT INTO INDIAN TERRI-
TORY IN RAJASTHAN.

Shri A. M. Thomas: I beg to lay
on the Table a Statement regarding
reported intrusion by Pakistani Air-
craft into Indian Territory in Rajas-
than. [Placed in Library. See No. LT-
4397/65].

Mr. Speaker: There is only one
calling attention notice that I can
take up at this moment, and [ have
taken it up. The answers to the
others would be laid on the Table of
the House. The hon. Prime Minister
would be making a statement at
five O'clock about the latest develop-
ments which he wants to inform the
House of.

Shri Nath Pai:
ling attention
tions).

Mr. Speaker: Order, order If hon.
Members are so insistent, then after
the proceedings have been completed
they might sit here and I will allow
them an opportunity to seek clarifica-
tion.

That is on the cal-
notice?  (Interrup-

Vishnu Kamath (Hos-

This afternoon?

Shri Hari
hangabad):
Mr, Speaker: Yes.
Shri Hari Vishnn Kamath: On
point of order......
ot gEw W wTm W ST
et T AR W ey g §, W F
a ¥ guv aft famy mar &
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st wiwT W dTn o ogeEw
it gore fag : wouw wEy, . .
Wvaw wEET ;AP Yoy et

Shrimati Renu Chakravartty: 1
would like to seek a clarification. The
food situation in North Bengal is
very serious. I had given notice of a
cal]l attention motion. ...

Mr. Speaker: After the Question
Hour, we have spent nearly 1} hours
in this way. 1 cannot continue for the
whole day like this. I am allowing
those statements to be laid on the
Table; last year also I did the same.
All these replies might be lauid on the
Table: Even then, if some questions
are to be put, I will allow them an
opportunity after the proceedings are
over: -

Shrimati Renu Chakravartty: You
have not allowed me to make my
point,

Shri Hari Vishnu Kamath: Will it be
at 8 O'clock?

Mr. Speaker: It might be.

Shrimati Renu Chakravartty: On the
call attention notice which we have
tabled, can we ask one or two ques-
tions?

Mr. Spcaker: Not now. On these
two call attention notices, I will allow
them after 5-30 p.m. to put some ques-
tions,

Shrimati Renu Chakravartty: My
point was that the food situation in
North Bengal, which is facing this
burnt of the attack from Pakistan
hag become very serious. I had given
notice of a call attention motion. It
has been disallowed.

Mr, Speaker: If the Minister wishes
to make a statement, I will certainly
allow him.

ot gwrw feg : wew wERw,
o o fraaa § oY agT wedr g

Shri Surendranath Dwivedy: You
eaid that the Prime Minister will make
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a statement at 5 O’clock. But on the
agenda, at 5 O’clock we have a half-
hour discussion.
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Mr. Spcaker: No, no. At cxactly
5 O'clock, the Prime Minister wil!
make a statement. After that, the
half-hour discussion will be taken up
and then if hon. Members want to
put some question on these call
attention motions, 1 will gllow them.

Shri Hari Vishnu Kamath: The
Prime Minister’s statement is on
what. On the British proposals or?

Mr. Speaker: It is about the latest
developments in Kutch.

Shri Hem Barua: We have given a
call attention notice,

Shri Ranga: Do I understand that
after the Prime Minister makes his
statement, we would be given an
opportunity of offering a few observa-
tions or asking for elucidation or any
such thing?

Mr. Speaker: That would be seen
after the statement is made.

Shri Ranga: Kindly leave thst much
latitude there.

Shri S. M. Banerjee: My submission
is only this. Today is the last day.
You know, as Shrimati Renu ChLakia-
vartty also has pointed out, that the
food situation in Bengal is very
serious. ...

Mr. Speaker: That has been answer-
ed.

Shri S. M. Banerjee:
me.

There is another call attentinn meo-
tion given notice of by some of our
friends about the death of a DIR
detenu in a Bombay jail....

Kindly here

Mr. Speaker: ] am not allowing
him to mention that here, once I have
disallowed it

Shri S. M. Banerjee: The man dies
in jail while under detention under
DIR. Is it not a serious matter? Wil
not the llome Minister make a state
ment?
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Mr. Speaker: I have
Shri Braj Raj Singh.

heard him.

= qaw fag ;- wsaa wEEw,
TMANY G, 5 F9ATT, 7 TF TAT
fray & f gamt w1 A=Y, wred eifoat
F WA T F qHd F a2 7 faww
woT § ) Ag U qe1 Hifme gm0
m @ I gE # I fe@m ad
fradac g g § o A, o1 @
qATH 1 agi ¥ CFAAS F fEaqv 9y
i @ & gw ¥ a9 frasewdfen
G |

N @y Afgw § and gfew ¥
amm F wEfer w7 97 freer
faar T 20

Mr. Speaker: Is there any truth in
this gllegation that about 70 or 80
soldiers of ours have been arrested
because they fired without instr.ctions
from the Government?

Shri Y. B. Chavan: No, Sir; it is an
absolutely incorrect statement

Shri H. N. Mukerjec: Shri Banerjee
has mentioned a matter which is on
record now. It has been reported in
the papers that a detenue died in jail
while kept in detention under DIR.
Would not the Home Minister be ask-
ed to make a statement because we
are no! going to meet again till
August?

Mr. Speaker: My difficulty 1s this.
Is the point raised within our sphere?
He has certainly died in ja‘l but hrw
ean we take up the matter? Of course
Parliament has some functicns ...

Shri Dinep Bhattacharya
pore): He was arrested under
instructions of the Home Minieiry.

(Seram-
the

Mr. Speaker: I will just make en-
quiries and find out if it is the
responsibility of the Centril Gover. -
ment.

***Not recorded.

VAISAKHA 21, 1887 (SAKA)

firing in
Lathitilla
border (C.A.)
Shri Dinen Bhattacharya: It has ap-
peared today....

Mr. Speaker: Order,
ought not to dictate me.

Shri S. M. Banerjee: It is just a
request.

14302

o:der.  He

Mr. Speaker: I am tellin) him that
I will ask the Minister. Why should
he go on interrupting me =and not
allowing me to proceed?

Shri Mohammad Eiias (I{uwrah): 1
have been trying to catch vour eye..

Mr, Speaker: No, I have not allow-
cd him.

Shri Mohammed Ellas: This is with
regard to the calling attention notice
relating to....***

Mr. Speaker: This wi'l nol go
record. This is my only remedy.

on

Shri Hem Barua.
Ht wiw ate aaan oA, #
7 A SRy gere faa ar
weae AEITW ;. A § gER AT
HTEl F1 aT FT @TE, AT AT o
Y T  gFar g 7

A wiwIT qW qTw o HE*

Mr. Speaker: This will not go om
recnrd. Shri Prakash Vir Shastr:

o gyl e - WO WY,
it ww ¥ FEr g fF qw A oo
w1 feafe == @ ], s s
ST W qTE 9 a9 9% §dy H
sifaw feafa & a7 & ofdaa sa@n
& 1 frdea w7 ArgaT § B wara AR
HY 4 WA €F Fieqy feafa §
B argT A VE WA ATV AW F H
arar gga ™ sva 2 fs g que
FN A Fw Ay g §weqa frqfq &,
Jafe 2o v wrxaw & fegfa adr
gt ¢, fafvwea 31 7 ImE @z @
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[ T @)
3§ 7 Tl g 39 TfefeafqEy & oF
AATE AT AW N AT7 TR qAFA 0 WT
AN A AT AT & YWT I WEAT A
f&a Y AT W9 F FT AU FAT
A {7 FHT & AT A B A
HaY AT F7 § FH T4 AL AL qAT
&7 & W4 & 10 quy 3w ¥ 8% A1
w1 feafy a9 7Y &, ww wr gfee A
Y g sfa v A o a6
%1 o% gfafa aar v W, fq@Er
Are wfa a@re fams o ¥ 73
T IAF ATLAW & AW F) 79 fagq §
favrsr qaar fowdt 3 & Jw@Arg
e qgA gAY A, AW QA AN F
AT X TR AT A @ wAVT q@nd |

WEIN WEAD T N 2T AT WA
2 fie ag o Wt wF

13.28 hrs.
QUESTIONS OF PRIVILEGE

Mr. Speaker: | have received notices
of breach of privilege. One is from
Sh;i Madhu Limaye. The onc 1 re-
ceived earlier was from Shri V. C.
Shukla, one from Shri A. S. Saigal.
There are also others here. It is sign-
ed by many hon. members, Shri Gopal
Dutt Mengi, Shri Shankar Alva, Shri
K. N. Tiwary and other hon. Mem-
bers.

So far as these three are concern-
ed—I am reading it out—the potice
given by Shri Gopal Dutt Mengi, Shri
Shankar Alva, Shri K. N. Tiwary and
others, Shri Saigal and Shri Shukla,
all these relate to the breach, ac-
cording to them, committed by Shri
Madhu Limaye and others in taking
the case to the court and there mak-
ing certain allegations. Because it is
still subject to adjudication by the
court and it is before the court, I will
keep it pending here. This House
would be seized of it....
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Shri Vidya Charan Shukla (Maha-
samund): May I make a submission
about this?

Mr. Speaker: I am not discussing
it just at present. I think we should
not discuss it.

Shri Vidya Charan Shukia: [ am
not going into the merits. I just want
to say this that this particular motion,
of which I have given notice, does
not go into the merits or demerits of
the questions which have been agitat-
ed in the writ petition. My question
is entirely different.

Mr. Speakor: Even then, I would
advise the House to keep it pending.
We will consider that after the court
has given the judgment.

Shri U. M. Trivedi (Mandsaur):
On a point of order. I would like to
make a submission.

Mr. Speaker: Let me finish

So far as Shri Limaye's . notice
about breach of privilege is concern-
ed, he says that our Attorney-General
has committed a breach in arguing
the case in the way hc has done. He
has taken exception to certain argu-
ments that he has made there

wsum WEYAT . ATETT EY, IA Al
TAQ IA F1 OFOF & | gg Ay qzAt
e w1 B & fe RE &
A ERA L TR A A A fiw urw
fraa A & Awa & 1 KR 1A Wy
feamany %7 frar 2 0

o Ay fewd - mA 7§ ovER
s

weum wgaw - m TgY
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ot g fama  mav T4 A9 A
am A af Tz as A 47 ¥
azr wear @ Afea v,

wean WX : # 7 9w F fyaww
M4 T AEq7 F7 frmr g

=N oaq fewma W Awer @ oA
famarfasry @ grg 2 w7 38 A
WIT A AZT A2 ...

we  wERY

# 7 qm fear

7

ot ay fomq meaw wEEw, T
A mE gHT F qrafaa §

weaw wagEm i 7 Fer ¢ fw
i T wEgel H W1 ¢ 39 &1 58 q99
Aft a vgr z, T &0 § Gfen v Ty
7

ot ay fawd A 0T A1 61 W
Tizw vfgn

WU WEXA I Ag! W@ AGAT
¢ Wt ognigz fea 2 3 i @%
fa vas

=t vy fomad . 797 0% sgIear F7
707 ¢ 1 %W A owmT ga fifay

W WA At qgAT >gi gl
g TR 4 9 A€ Wd T A @9
TIE A El, IA 41 ggi TA ¥R | Aaqv
w, Iq 1T A gw 49gae #¢, T ag
@z ¥ 7t I A A 4@t AN
31 17, 37 71 f&v gy Avqr Wo, A%
foq Az A ;9 TE wEAT £ )

witay fewd  7v7 oF ST &
g R ...

W aERa
A AN R

g wr¢ sgaeqr
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=t 7y fowd - o g o9 w7
T I A® A A E

wsw W@ AW q 91 Aifw
o &, sm a1 & 7 zq famy @ A
5w,

it wy forerd . 731 saaEar w1 g
ar g1 Afwg | § sarar aF A TG
AEAE AT T @ F ¥ N ¥ FE
ot AT AR § o

# Faw ag faae w7 A §
f wedt sAva & g ay sy A gw
FRA 7 Fr7 T w0 R«
AT @, ag o fan o w g R 7
Tz qiqaF1 fmw g & gz fwar
A TR ¢ ag § AFAT g g o34
qIAT A1 FZT AW a7 A1 favqr-
famwr @ mar g a@ife 105 (2) gro
o A faegs Ak am g ) Al
sraar angarg fa oF nzat gava o
qz1aq § w0 a9 faw v ®
maT pHfaI--qiaiz—-g 7

oo wEE : ag AAE qA §
w7 37 ¥ f& 91 nzdt qvA 7 3@
i txar ag faa ag & el ¥-

ot aq fawd v qrv i 1 fomad
fon. 3 fem & o we, w13A T
fesr arT & seAda SiZade 2 7

weqw AgYRT .y & ABT AT
fana awe #1fe ag fea & wrarv
v giXfyre ¢ wifs frdm 27 mm
@ ¢ ) oz Wy fawy Awa w1 AT
q7 1

wt wq fawd a7 7 AwA
oo W@ § aF 7 agen

g | AT ¥ wit wrard g1
urr E£rF FI9EA. ..
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Nt 7y fowd . zgA zF A ATA
R

weaw "gEA & A AT § %7
¢ & warag & A 9T T]IH F7AT7 2
39 97 w1 wigw, w7 favafroe
dar At g & fadt waw wr oWy
& 37 %1 Amyr & fzar §

Shri U. M. Trivedi: You were
pleased to remark that this matter of
breach of privilege against Shri
Limaye, which has been moved by
Shri Shukla, maybe kept pending.
To a great extent I agree with you,
but on one point I do not agree with
vou, on which I want to make a sub-
mission.

The point for consideration is only
this much, whether the privilege
motion on the untruthful statement of
fact made by Shri Limaye can be
kept pending only because there is
another litigation going on. That
litigation is not concerned with the
statement of the fact. The fact still
remains on record that Shri Limaye
did make a false statement, a false
statement before a court of law, and
if that false statement is the only
statement for which a breach of pri-
vilege motion can be moved, I think
that it is proper, that it should not be
kept pending, and that an enquiry
should be made.

Shri Shinkre (Marmagoa): He has
pone to court.

Shri C. K. Bhattacharyya (Raiganj)
May I make a submission on this
matter?

Mr. Speaker: We should conclude it
now. He will please hear me. The
motions that have been made include
certain other things also. Therefore,
it is advisable that we should walit for
that judgment to be announced. That
is what I have put before the House.

Shri Har{ Vishnu Kamath (Hoshan-
gabad): Cognate matters.
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Shri Vidya Charan Shukla: Motions
have been made against the Speaker
. (Interruptions)

st Aq fawd . maw a@ey,
NaR A Fgorn g fFazm=a & &3
IS HZ aTd FE | AT aE A §
Al T ¥ WY are ¥ qEed § 63
T FEY & | T AD AT gt 9T W
qaet § @Y QAT 9 & IO AT AT
¥t g3 am w 7% & F A om
T aFar & L.

seel REWRT AT O ATE L. ..

oft wy famd : AT Awr ¥ @7
ELac i el g

weum ARG I w1 wG F2O0
N g9 F IR |, 37 9 Frdar qiora
¥ agt Adf o1 wwar )

o wy fawa ¥4 oo Fav 2
NIET X g v |7 qHAT § | AT
JA FT WY AT Ay A X A3
QT A T AT 91fgy | W A
T ST T A3 FI0 Y AT Wy 9T

afgd

N WEAT . gd WY ATEn
N ar a7

it wy fowd
¥yMEw .. ..

D mE oo ¥ fe

wsaRt wEET ;& A AT FY A
a1 98 % fear &, wa sy ds 9 |

st T Aww qwa (ITTEAY)
OSIE WRIA, 377 & TS IF FAT
I[ET T L.

e WY oA FEEry
qaw ¥ ...

Wt T {w grEw . FE AT Gy
v & S
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Y it sy Forerdy F apvfareey ooy 95-
e & g g AT g
A wasa i auaigl g, JwF avay
& F9 IN FTT AEATE ) A H
aemod o @, gwadar &
I a gg ARt gl gt ¥
frese & wftrmeasy ag few g
AT TH g7 I qT 7T A OF 798 ¥ FET
& @ T & wew wITEd F AN
TE AT | fqw wuT "y X ag w0
At e ar fee s A WS S
FIA AT FG | AfFA AT A FEA
¥ frde 7¢ ag § fF ool qme &
AHTALT TR HT R AZ F Ig T AT
ot forw & avaeg & A% quT & s
WA & Afew fear qv o A
fade ag & f ag oY w4 gwr & 7
W W awr & faoig & faadr g
t s fmafit R waw ¥
A w97 FY griady agi T Y T

weaw wtew o grfardt ArE A
AR Gl

13.38 hrs,
PAPERS LAID ON THE TABLE

TeA (SecoN® AMENDMENT) RuLres

The Minister of Commerce (Shri
Manubhai Shah): I beg to lay on
the Tablc a copy of the Tea (Second
Amendment) Rules 1965, published in
Notification No. G.S.R. 639 dated the
Ist May, 1965, under sub-section (8)
of section 49 of the Tea Act, 1953.

[Placed in Library, see No. LT-

4398/65].

SummAry or Bupcer ESTIMATES ETC,
OoF INDIAN AmLiNe CORPN.

The Minister of Transport (Shri Raj
Bahadur): On behalf of Shri Kanun-

VAISAKHA 21, 1887 (SAKA)
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go 1 beg to lay on the Table a copy
each of the following papers under
sub rule (5) of rule 3 of the Air Cor-
porations Rules, 1954: —

(i) Summary of Budget Estimates
of Revenue and Expenditure
of the Indian Airlines Corpo-
ration for the year 1965-66.

[Placed in Library, see No. LT-
4399/65].

(ii) Summary of Actuals for the
year 1963-64, Budget Estima-
tes and Revised Estimates for
the year 1964-65 and Budget,
Estimates for the year 1964-
685 under Capital, of the
Indian Airlines Corporation.

[Placed in Library, sce No. LT-
4400/65].
(iii) Summary of Budget Est-

mates of Revenue and Expen-
diture of the Air India for
the ycar 1965-66.
[Placed in see No. LT-
4401]65].

Library,

(iv) Summary of Actuals for the
year 1963-64, Budget Estima-
tes and Revised Estimates for
the year 1964-65 and Budget
Estimates for the year 1965-
66 under Capital, of the Air
India.

{Placed in Library, see No. LT-

4402165].
STATISTICAL  INFORMATION  ON  THE
WORKING OF THE P. D. Acrt.

The Deputy Minister in the Minis-
try of Home Affairs (8hri L. N.
Mishra): On behalf of Shri Hathi I
beg to lay on the Table ‘Statistical
Information regarding the working
of the Preventive Detention Act, 1950,
during the period 30th September,
1963 to 30th September, 1964

[Placed in Library, see No. LT-
4403165].
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INDUSTRIAL FINANCE CORPORATION
Rures

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): |
beg to lay on the Table a copy of the
Industrial Finance Corporation Rules,
1966, under sub-section (2) of section
42 of the Industrial Finance Corpora-
tion Act, 1948.

[Pluced in Library, sce No. LT-
4404 65).

NOTIFICATIONsS UNDER KERALA PANCHA-
YATS AcT ETC.

The Parliamentary Secretary to the
Minister of C ity Devel t
and Co-operation (Shri Shinde): On
behalf of Shri B. S. Murthy I beg to
Jay on the Table—

(1) a copy each of the following
Notifications under sub sec-
tion (3) of section 130 of the
Kerala Panchayats Act, 1960
read with clause (c¢) (iv) of
the Proclamation dateq the
24th March, 1965, issued by
the Vice-President discharging
the functions of the President
in relation to the State of

Kerala: —
(i) S.R.O. 2/64 published in
Kerala Gazette dated the

7th January, 1964, coniain-
ing the Kerala Panchayats
(Restrictions and control on
powers of entry and inspec-
tion) Rules, 1963.

(1) SR.O. 19/64 published in
Kerala Gazette dated the
21st January, 1964, contain-
ing the Kcrala Panchayats
(Landing Places, Halting

Places and Cart Stands)
Rules, 1964.
(ili) S.R.O. 18/64 published in

Kerala Gazette dated the
21st January, 1964, contain-
ing the Kerala Panchayats
(Nomination of Women by
the Panchayat) Rules, 1964.
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(iv)

(v)

(vi)

(vii)

(viif)

tix)

(x)
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S.R.O. 29/64 published in .
Kerala Gazette dated the
4th February, 1964, contain-
ing the Kerala Panchayats
(decision of election dis-
putes) Rules, 1968.

S.R.O. 140/64 published in
Kerala Gazette dated the
5th May, 1864, containing
the Kerala Panchayats
(Public and Private Mar-
kets) Rules, 1964.

S.R.O. 139/64 published in
Kerala Gazette dated the
5th May, 1964, containing
the Kerala Panchayats
(Slaughter Houses and Meat
Stalls) Rules, 1964,

S.R.O. 191/64 publisheq in
Kerala Gazette dated the
16th June, 1964, containing
the Kerala Panchayats
(Authorising of Expendi-
ture) Rules, 1964.

S.R.O. 185/64 publisheq in
Kerala Gazette dateg the
16th June, 1964, containing
the Kerala Panchayats
(Trial of offences by Magis-
trates) Rules, 1964

S.R.O. 201/64 published in
Kerala Gazette dateq the
23rd June, 1964, containing
the Kerala Panchayats
(Construction and Mainten-
ance of Public and Private
Latrines and Removal of
Waste and Rubbish from
Private Premises) Rules.
1964,

S.R.O. 195/64 published in
Kerala Gazette dateq the
23rd June, 1964. containing
the Kerala Panchayats
(Contributions from persons
having control over places
of pilgrimage) Rules, 1964.

(xi) S.R.O. 326/684 publisheq in

Kerala Gazette dateq the
20th October, 1864, contain-
ing the Kerala Panchayats
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(Disposal of unclaimed dead
bodies) Rules,1964.

(xii) S.R.O. 328/64 published in

Kecrala Gazette dateq the
20th October, 1964, contain-
ing the Kerala Panchayats
(Spread  of Education)
Rules, 1964.

{xiii) S.R.O. 339/64, published in

(xiv)

Kerala Gazette dated the
3rd November, 1964,contain-
ing the Kerala Panchayats
(Duties of Village Officers)
Rules, 1964.

S.R.O. 19/65 published in
Kerala Gazette dated the
19th January, 1965 contain-
ing the Kerala Panchayats
(Removal of Encroach-
ments and Imposition and
Recovery of Penalties for
Unauthorised Occupation)
Rules, 1964.

‘(xv) S.R.O. 5/64 published in

Kerala Gazette dated the
7th January, 19th making
certain amendments to the
Kerala Panchayats (Pro-
ceedings  of Panchayat
Meetings and Committees)
Rules, 1962.

(xvi) S.R.O. 40/64 published in

Kerala Gazette dated the

‘18th February, 1964 making
-certain amendments to the

Kerala Panchayats (Devolu-
tion and Dclegation of Pre-
sident’s functions) Rules,
1962.

f(xvii) S.R.O. 46/64 published in

XKerala Gazette dated the
25th February, 1964 making
a certain amendment to the
Kerala Panchayats (Proce-
dure of Action on Illegal
Resolutions) Rules, 1962.

(xviiiy S.R.O. 82/64 published in

Kerala Gazette dated the
31st March, 1964 making
certain amendments to the
Kerala Panchayats (Elec-

633 (Ai)LSD—S5.

Papers Laid VAISAKHA 21, 1887 (SAKA)

(xix)
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tion of Members)
1962.

S.R.O. 69/64, publisheq in
Kerala Gazette dated the
24th March, 1964, making a

Rules,

certain amendment to the
Kerala Panchayats (Com-
mon Institutions)  Rules,
1963.

(xx) S.R.O. 81/64 published in

(xxi)

(xxii)

(xxiii)

(xxiv)

(xxv)

Kerala Gazette dated  the
31st March, 1964, making a
certain amcndment to the
Kecrala Panchayats (Cus-
tody of Records and Grant
of Copies of Proceedings of
Records) Rules, 1962.

S.R.O. 95/64 published in

Kerala Gazette dated Tth
April, 1964 making cer-
tain amendments to the

Kerala Panchayats (Moving
of Resolutions at Panchayat
Meetings) Rules, 1962.

S.R.O. 94/64 publishedq in
Kerala Gazette dated the
7th April, 1964, making a
certain amendment to the
Kerala Panchayats (Fixing
of Strength and Division of
Wards) Rules, 1962.

S.R.O. 93/64 published in
Kerala Gazette dated the
7th April, 1964, making a

certain amendment to the
Kerala Panchayats (Taxa-
tion and Appeal) Rules,
1963.

S.R.O. 170/64 published in
Kerala Gazette dated the
2nd June, 1964, making
certain amendments to the
Kerala Panchayats (Inter-
pellation of President by
members) Rules, 1962.

S.R.O. 184/64 published in

Kerala Gazette dated the
16th June, 1964,

certain am-- -
Ker*

—~uaments to the
—~aa Panchayats (Dis-
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qualification of candidates
and members) Rules, 1962.

(xxvi) S.R.O. 211/64 published in
Kerala  Gazette dated  the
Tth July, 1964, making a
certain amendment to the
Kerala Panchayats (Invita-
tion anq disposai of tenders
for Public Works) Rules,
1963.

(xxvii) S.R.O. 204/64 published in
Kerala Gazette dated the
30th June, 1964, making a
certain amendment to the
Kerala Panchayats (Licens-
of dogs and pigs and dispo-
sal of stray dogs and pigs)
Rules, 1963.

(xxviii) S.R.O. 261/64 published in
Keralg Gazette dated the
1st Septcmber, 1964, making
a certain amendment to the
Kerala Panchayats (Licens-
ing of Dangerous and Offen-
sive Trades and Factories)
Rules, 1963.

(xxix) S.R.O. 292/64 published in
Kerala Gazette dateq the
22nd September, 1964, mak-
ing certain amendments to
the Kerala Panchayats
(Powers of officers Autho-
rised to hold Enquiries)
Rules, 1962.

(xxx) S.R.O. 289/64 published in
Kcrala Gazette dated the
15th Scptember, 1964, mak-
ing a certain amendment to
the Kerala Panchayats
(Manner of Execution of
Public Works) Rules, 1963.

(xxxl) S.R.O. 310/64 published in
Kerala Gazette dated the
6th October, 1964, making
certain amendments to the
Kerala Panchayats (Audit)
Rules, 1963.

S.R.O. 318/64 published in
Kerala Gazette Dated the
13th October, 1964, making
‘certain amendments to the
' Kerala Panchayats (Consti-

(xxxii

[

(xxxiii)

(xxxiv)

(XxXXV)

(xxxvi
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tution of Functional Com-
mittees) Rules, 1963.

S.R.O. 338/64 published in
Kerala Guazette dated the
3rd November, 19684, making
certain amendments to the
Kerala Panchayats (Build-
ing Tax) Rules, 1963.
S.R.O. 340/64 published in
Kerala Gazette dated the
3rd November, 1964, mak-
ing a certain amendment to
the Keralg Panchayats
(Show Tax) Rules, 1962.

S.R.O. 360/64 published in
Kerala Gazette dated the
1st December, 1964, making
certain amendments to the
Kerala Panchayats (Bud-
gety Rules, 1963.

) SR.O, 394/64, published
in Kerala Gazette dated the

8th December, 1964 ~making
certain amendments to the
Kcerala Panchayats (Taxa-
tion and Appeal) Rules, 1963.

(xxxVii

1

) S.R.O. 395/64  pub-
ished in Kerala Gazette

dated the 8th December, 1964,
making certain amendments to
tne Kerala Panchayats

(Licensing of Dangerous and

Offensive Trades and

Factories) Rules, 1963.

(xxxviii) S.R.O. 11/65 published

in Kerala Gazette dated the

12th January, 1965, making a
certain amendment to the
Kerala Panchayats (Profes-
sion  Tax) Rules, 1963.

2)

[Placed in Library, see No.
LT-4405/65].

a copy of Notification No.

S.R.O. 33|65 published in
Kerala Gazette dated the 26th
January, 1965, containing the
Kerala Village Courts Rules,

1964, under sub-section (3)

of section 112 of the Kerala
Village Courts Act, 1960, read:
with clause (c) (iv) of the
Proclamation dated the 24th

March, 1865, issued hy the
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Vice-President discharging the
functions of the President, in
relation to the State of
Kerala. [Placed in Library,
See No. LT-4406/65].

a statement in pursuance of
answers given on the 4th
May, 1965, to supplementaries
on Starred Question No. 1147,
regarding Delhi State Central
Cooperative Store. [Placed
in Library, see No. LT-4407/
651.

(¢}

-

ACCOUNTS
INDUSTRIES

CORRIGENDUM TO CERTIFIED
or Kuapr ANp VILLAGE
CoMMISSION

Shri Jaganatha Rao: I beg to lay a
Corrigendum to the certified Accounts
of the Khadi and Village Indus-

tries Commission for the year
1962-63, together with the Audit
Report thereon, laid on the Table
on the 16th March, 1965. [Placed in

Library, See No. LT-4408/65].
NoriFrcaTioNs UNDER CusToMs AcCT

Shri Jaganatha Rao: On behaif of
8hri Sahu, I beg to lay on the Table:

(1) a copy each of the following
Notifications under section
159 of the Customs Act,
1962 and section 38 of the
Central Excises and Salt Act,
1944, making certain further,
amendments to the Customs
and Central Excisec Duties
Export Drawback (General)
Rules, 1960:—

(i) G.S.R. 575 dated tne 17th
April, 1965.

(ii) G.S.R. 610 dated the 24th
April, 1065.

[Placed in Library, See No. LT-
4409/65].

(2) a copy each of the following
Notifications under section 159
of the Customs Act, 1962: —

(i) G.S.R. 573 dated the 17th
April, 1965,

(ii) G.S.R. 574 dated the 17th
April, 1968,
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(Minutes)

(iii) G.S.R, 592 dated the 15th
April, 1965.

(iv) The Manufacture in Cus-
toms Bonds (General)
Amendment Rules, 1963,
published in Notification

No. G.S.R. 611 dated the
24th April, 1965.

(v) G.SR. 613 dated the 24th
April, 1865.

[Placed in Library, See No. LT-
-4410/65].

Shri Hari Vishnu Kamath
(Hoshangabad): What has happened
to Shri B. S. Murthy? Even Deputy
Ministers cannot come to the House?
Everything by proxy! This is too bad.
This is the limit.

13.394 hrs.

MINUTES OF PARLIAMENTARY
COMMITTEES

MiNuTES OF EsTIMATES COMMITTER

Shri A. C. Guha (Barasat): Sir, I
beg to lay on the Table a copy each
of the following Minutes of Estimates
Committee:

(1) Minutes of Sittings of the
Estimates Committee relating to
the following Reports:

(i) Sixty-Fifth Report on the
Ministry of Railways—Nortn
Eastern Railway.

(ii) Sixty-Sixth Report on the
Ministry of Labour and
Employment—Dock Labour
Boards of Calcutta, Madras
and Bombay.

(iii) Seventy-first Report on
the Ministry of Rehabilita-
tion—Reception, Dispersal
and Rehabilitation of New
Migrants arriving in India
from East Pakistan since
1st January, 1964.

(iv) Seventy-Third Report on
the Ministry of Food and
Agriculture (Department
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of Agriculture) —Central
Arid Zone Research Insti-
tute, Jodhpur.

(v) Seventy-Fifth Report on
the Ministry of Food and
Agriculture (Department of
Agriculture) — Ind.an
Council of Agricultural Re-
search.

(vi) Seventy-Seventh Report on
the Ministry of Food and
Agriculture (Department of
Agriculture)—Central  Rice
Researcn Institute, Cuttack.

{vii) Seventy-Eighth Report
on the Ministry of Food

and Agriculture (Depart-
ment of  Agriculture)—
Forest Research Institute

and Colleges, Dehra Dun.
(2) Minutes of Sittings of the
Estimates Committee relating to

Procedural and  Miscellaneous
Matters.

MinuTEs or COMMITTEE ON

UNDERTAKINGS

PusLic

Shri P. G. Menon (Mukunda-
puram): 1 beg to lay on the Table
Minutes of the sittings of the Com-
mittee on Public Undertakings
relating to the First, Second, Third,
Fourth, Fifth, Sixth, Seventh, Eighth,
Ninth and Tenth Reports.

13.40 hrs.
MFSSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) “I am directed to inform
the Lok Sabha that the Rajya
Sabha at its sitting held on Tues-
day, the 4th May, 1965, adopted
the following motion concurring
in the recommendation of tne Lok
Sabha that the Rajya Sabha do
agree to nominate seven members
from the Rajya Sabha to the
Public Accounts Committee for
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the term ending on the 30tn April,
1966: —

‘That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
agree {g nominate seven members
from the Rajya Sabha to associate
with the Committee on Public
Accounts of the Lok Sabha for
the term ending on the 30th April,
1966, ang do proceed to elect, in
such manner as: the Chairman
may direct, seven members from
among the members of the House
to serve on the said Committee.

2. I am further to inform the
Lok Sabha tnat at the sitting of the
Rajya Sabha held on Monday the
10th May, 1965, the Deputy Chair-
man declared the following Members
of the Rajyas Sabha to be duly
elected to the said Committee: —

1. Shri M. P. Bhargava

2. Shri Chandra Shekhar

3. Shri S. C. Deb

4. Shri R. S. Panjhazari

5. Shri Ram Saha

6. Shri Niranjan Singh

7. Shri Atal Bihari Vajpayee.”

(2) “In accordance with the pro-
visions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabna, 1
am directed to return hcerewith the
Finance Bill, 1965, which was passed
by the Lok Sabha at its sitting held
on the 5th May, 1865. and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
tnis House hag no reommendations to
make to the Lok Sabha in regard
to the said Bill.”

13.404 hrs.

ESTIMATES COMMITTEE
SEVENTIETH REPORT
Shri A. C. Guha (Barasat): I beg
to present the Seventieth Report of
the Estimates Committee on the Min-
istry of Transport—Paradeep Port.
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PUBLIC ACCOUNTS COMMITTEE

FORTIETH REPORT

Shri Morarka (Jhunjhunu): I beg
to present the Fortieth Report of
the Public Accounts Committee re-
lating to action taken by G.veramen®
on the Outstanding Recommendations
of the Committee contained in their
Sixtcenth, Seventeenth, Eighteenth,
Ninteenth, Twentieth, Twenty-second,
Twenty-third, Twenty-fourth, Twenty-
fifth, Twenly-sixth Reports relating to
Civil, Defence and Finanve Accounts.

13.41 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

ELEVENTH REPORT

Shri P. G. Menon (Mukundapuram):
1 beg to present the Eleventh Report
of the Committee on Public Under-
takings on the Rourkela Steel Plant
of Hindustan Steel Limited, Ranchi.

13.41% hrs.

STATEMENT RE. RETRENCHMENT
OF WORKERS IN EM.E. WORK-
SHOPS

The Minister of Defence Production
(Shri A. M. Thomas): Sir, I beg to
lay a statement on the Table of the
House in continuation of tne statement
made by the Minister of Defence on
the 4th March, 1965 in response to a

calling attention notice regarding
retrenchment of workers in EME
workshops.

[Placed in Library, See No. LT-4420/
651.
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STATEMENT RE. ADIVASIS IN
MAHARASHTRA

w30 fro afem (rAEE)
frumtrém,ﬁﬁ sifarrasT O ag
& fawm & Fwe ATmia qren Wt w0
e faamd & fag qum & ot

wEY WERw o wifearfoi &
fax

ot 3o fro mifew : St g
weas wFley T AW AT )

_ﬁiofﬂoﬁeﬁ:w%aﬁi
TH IO A

qC0H WEWT . R gT a1 AN
$ifar

ot 3o fro mfew : ¥ 1w g
F a7 BTHE ZAT &Y SATRT HIWT AT |
T & ¥ mgraeg & wnfenfagi & oy
wfer gdvw Afew fa, o9 & O
e ANfew wRvaga fear, g ¢ wEw
feerma & faY Afew fear s wefr
7T ¥ T W K A9 & o
fordez &1 1 & w9 9 =T R w@E
f& 1 wRAv=EwT qr

regarding Adivasi problem and the
memorandum submitted in that cun-
nection.

T T ST /W7 # wran 9T 39 9T
frearé faar mav | #few qR dEw
fear s fawifedt fafreex 3 fis

‘“unable to accept the
notice of your question.

shor*

form &1 srama T waT § fan
IHFALH AW T TET AT G -

“unable to accept the snort

notice of my question.”
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[#r 30 faio urlem)
# gm & 9fd ¥ ag FgaT ATg9T1 §
& TTow @t # T FEATT IoTAT AT §
&t 39 F1 ga faar smar § Ffww
aur § 9 #1% 9 ISTE Ay g ar
I 31z fagy smaT 0

oA AENT © g S WE AfH
R®/HET a1 |

=Y Yo fimo arfew : &Y g,

the same question regarding the
memorandum from the Maha-
rashtra Adivasi Seva Mandal.

AT FEEIT qv
“whether  the
have . . .

Government

qeqw WA . WA §EE
o A ¥ E oA T A g &
o fr Saq sg I ToT AT A
W FAVEET 97 98 WE Afeq wQ&Av=aA
qT 47 FTEAN FATTGT 97 |

ot o fito atfem : sferdy Rvagw
L]

weqw WEYAT : WSOT WA HW §5
T |

ot ¥o fito ofem : W R AN
wrofe 78 & 1| T

he says: ‘unable to accept the short
notice of my question.’

Mr. Speaker: The Law Minister.

The Minister of Law and Social
Security (Shri A. K. Sen): Sir, in the
Rajya Sabha there was a question
answered and here the question was
put as short notice question after you
were pleased to disallow a call-
attention notice allowing certain other
information regarding hunger strikes
and so on. T farget because T have not
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got the short notice question and
that question for a comparison but
you will see that there was an addi-
tion to that. So, in our note to the
secretariat we pointed out thet so far
as the question relating to tne Rajya
Sabha matter was concerned, that
answer could be taken as our answer
here and ii could be repeated herc.
We could not answer the other matter
because we had no information on
short notice from the Maharashtra
Government. But I told both Mr. Patil
and Mr. Wasnik who pnoned me up
that whatever information would be
available to us upto 12 o'clock today
from the Maharashtra Government,
we shall be able to lay it on the Table
of the House or I shall make a state-
ment. I came and informed the
Secretary that I would be willing to
make a statement on this provided
you allowed me to give such informa-
tion as we have in this matter. I
was going to make that statement
when the hon. Member got up. What
happened is that in Maharashtra in
the Vidarbha region we find that 32
tribes were scheduleq only in six
taluks in thrce districty whereas the
same tribes were not treated as
scheduled tribes in other district. This
apparently was an anomaly which
needed rectification and the rectifica-
tion could only be effected by legis-
lation. We are now considering the
other tribes in other States and other
castes in other States also, all of
whom would have to be covered by
the proposed legislation. We cannot
have piecemeal legislation, I explained
this to the delegation which saw me,
including certain Members of Parlia-
ment. I explained this to Mr, Patil
and to Mr. Wasnik. They tolg me that
there were certain hunger strikes
and so on. It was strange that they
should have resorted to hunger strike
because I myself told their represen-
tatives that their case appeared to
be quite clear to me and it was
certainly an anomaly which should
be rectified. The same tribe cannot be
treated as scheduled in one district
and not scheduled in another district
in the same State.
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in
Shri  Vasudevan  Nair (Ambal-

‘puzha): There are similar cases in

Kerala also.

Shri A. K. Sen: There are cases in
Kerala anq in Andhra and in M.P.
also. There are other cases of sche-
duled and non-scheduled. With regard
to many of the cases on which there
arc controversies we have appointed
a departmental committee with the
Law Secretary as Chairman to go into
all tnose cases and recommend what
should be the approach in the pro-
posed legislation. But so far as these
<cases are concerned, Government does
nwot require any convincing because
we are convinced that this is an
anomaly which has to be removed. I
thought that they were all satisfied
and so I was surprised to find a snort
notice question and call-attention
notice and all that and also to learn
that some people have gone on hunger
strike.

Shri D. S. Patil: I am talking about
my Short notice question.

Shri A. K. Sen: Also a call-atten-
tion notice.

Shri D. S. Patil: It was rejected.

Shri A. K. Sen: Whether it was
rejected or not, immediately we got
them we sent a telegram to the
‘Maharashtra Government and the
reply we got does not give any
information except to say that the
detalled information is being sent.

Shri Hari Vishnu Kamath (Hoshan-
gabad): What was the date of the
short notice question and the call-
attention notice?

Shri A. K, Sen: Call-attention notice
‘was on tho 10th May and short notice
question also, yesteday. So, I do not
think there is much to be said. I am
sorry that some people have resorted
to hunger strike for which there is no
necessity, in my submission, because .
I made it clear to them that we
would consider their case very
sympathetically ang legislation will
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be put before Parliament and 1 have
no doubt that the Maharashtra Gow-
ernment itself recommends that thls
anomaly should be rectified.
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Shri Hari V.shnu Kamath: Is it a
token hunger strike?

Shri A. K. Sen: Therefore, 1 do not
see what more I can say except
to say that those who are respo:sible
for advising those people to resort to
hunger strike will advise them
differently now because of the fact
that the Maharashtra Government has
recommended their case and we see
no reason why we should not accept
the recommendation of the Maha-
rashtra Government.

=Y Yo fimo wifew : gener wErTy,
wgeg § wees uftar WiT AW
weqer  ufrar woarfaafadi & g
feefesama 7Y & 1 fazy fmr & fag
ug F77 w1 & fa o @ wsIew gfar
% 87 Y § a8 mfcaEr ag@ aw
A | FHFT AAZ § TG W TFAE
? 1 9 Al ¥ FTHGH wAAEE Y
L & AT AFT I | I Fr IR
dfew eprefog aff faeedr gufald
gaga g & Al frae 2 fe
fefaqs ms foee & fayr s a@mn
g @ T FAT AT | (I $EH
I T & w9 HMgF aw ar Afgw ¥
Fa a8 faay arfegd | 37w Do
W emerfiree 33 & Srfow Fifad
ay far mfcne fgs a0 g
fay A T F TEET A& 2

Shri A. K. Sen: I have told them
that until they are scheduled by a
properly amended legislation, we shall
consider very sympathetically the
question of giving them facilitles as
backward classes. I have told them
already myself, and I repeated it In
my last speech.

Shrimati Renu Chakravartfy
Barrackpore): T do not know ig the
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{Shrimati Renu Chakravartty]

Law Minister knows that this matter
hag been agitating the tribal people
of Maharashtra for a very long time.
As a matter of fact, T have repre-
sented their  case about four years
ago, when Shri Datar was the Minister
In charge of it. T would llke to know
whether it is the intention of the
Government now to have this
enquiry committee on an all-India
basis, because there are lots of lacuna
in many States. What is required in
this particular case ig that within the
State of Maharashtra, those who are
tn the unscheduleq areas and those
tribals who are considered as sche-
duled in the scheduled areas, should
also get the same benefit within the
State of Maharasntra, and the cnquiry
should be expidited in their case. It
is a longdrawn out problem for the
last four to five years, and we must
know about it. There have been big
movements in respect of it. So, we
want to know why it is that the Gov-
ernment is taking such a long time
and why the Government is not alive
to this problem.

Shri A. K. Sen: As I said, the notice
was receiveq only yesterday ang this
question hag cropped up now. I found
on enquiry myself, when all those
cases were brought before me by the
various Members of Parliament and
alsg by representative organisations,
that it would be better if the entire
‘matter on an all-India basis was gone
through by an expert committee
presided over by a responsible officer,
and therefore, I said in Parliament
that such a committee would be
appointed; we nave appointed already
a committee with the Law Secretary
as the Chairman, and therefore, they
will be going into it.

8hri Basumatari (Goalpara): This
question has been agitating the minds
of the tribals for a very long time,
since Independence, because, after the
Constitution was framed, some of the
tribal people have been left out on
varjous grounds. Not to speak of one
tribe and another tribe, and not to
speak of one district versus another
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district, in the same area, some tribals
have been left out. So, I want to know
whether these left-out tribals, who
are 30 million in population, will be
included in the Act which is going to
be framed.

Shri A. K. Sen: This is precisely the
function of this committee, as to wno
should be included and who should
not be included, how they should be
includeq and so on.

Shri C. K. Bhattacharyya
ganj): May [ draw the attention of
the Law Minister to the fact that
tnere are similar anomalies in West
Bengal—

(Rai-

Mr. Speaker:
over India.

He says it is so all

Shri C. K. Bhattacharyya: What I
suggest to him ig that when this Bill
is drafted, the case of anomalies in
West  Bengal  should also be con-
sidered.

Mr. Speaker: That is what he said.

Shri A. K. Sen: All the anomalous
cases cannot be put in unless we
know of them. But whatever cases
nave been forwarded to us will be
examined.

Shri C. K. Bhattacharyya: I can
immediately state those cases.
Mr, Speaker: No; not at this

moment.

Shri R. G. Dubey (Bijapur North):
In Mysore State also. a similar situa-
1ion prevaus.

Mr. Speaker How is it that he has
moved from this place to that place?
1 could not recognise him there.

Shri R. G. Dubey: There are thret
areas in this context, in Mysore: the
Coorg area, the former Mysore State
and the integrated areas. There are,
in the former Mysore area, these
Scheduled Castes; in Coorg, they are
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Scheduled Tribes; and in the integ-
rated areas, it is the other backward
communities. So, this problem pertains
to the whole country, and therefore,
it will be only proper and be in the
fitness of things that this matter is
taken up on an all-India basis.

Mr. Speaker: Thut is what ne has
said.

Shri Hari Vishnu Kamath: I« the
Minister in a position to tell the
House whetner the Presidential Order
in this regard will be laid on the
Table in the next session or much
later?

Shri A. K. Sen: It will have to be
made by law.

Shri Hari Vishnu Kamath: Would
the Bill be introduced in the next
session?

Shri A, K. Sen: The moment the
Committee’s report comes to us, there
may not be any delay.

Shri Narendra Singh  Mahida
(Anand): In my State of Gujarat, it
has been suggested that this assistance
snould be given on an economic
basis, and I know of people of
Scheduled Castes and Scheduled
Tribes. .....

Mr. Speaker: That is a different
question; we cannot go on, on 8
different basis.

Shri K. N. Pande (Hata): Sir, I was
try to draw your attention

Mr. Speaker: That is my mis-
fortune that I could not call him! Let
us proceed to the next item.
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13.53 hrs.

CARDAMOM BILL*

The Minster of Commerce (Shri
Manubhai Shah): I beg to move for
leave to introduce a Bill to provide
for the development under the control
of the Union of the Cardamom
industry. .

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the

development under the controi
of the Union of tne Cardamom
industry.”

The motion was adopted.

Shri Manubhai Shah: I introducej
the Bill.

13.54 hrs.

SEAMEN’S PROVIDENT FUND
BILL*

The Minister of Transport (Shri

Raj Bahadur): I beg to move for
leave to introduce a Bill to provide
for the institution of a provident
fund for seamen.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
institution of a provident fund for
seamen.”

The motion was adopted.

Shri Raj Babkadur: I introduce the
Bill.

13.55 hrs.

DELHI MOTOR VEHICLES TAXA-
TION (AMENDMENT) BILL*

The Minister of
Raj Bahadur): 1

Transport (Shri
beg to move for

*Published in Gazette of India Extraordinary, Part I, section 2.

dated 11-5-65.

tIntroduced with the recommendation of the President.
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|Shri Raj Bahadur]

a Bill to amcend
Vehiclegs Taxation

leave to introduce
the Delhi Motor
JAct, 1962.

Mr. Speaker: The question is:

“That leave be granted to intro-

duce a Bill to amend the Delhi
Motor Vehicles Taxation Act,
1962.”

The motion was udopted.

Shri Raj Bahadur: I introduce the
‘Bill.

13.56 hrs.

RESOLUTION RE: RAILWAY CON-
VENTION COMMITTEE—Contd.

Mr. Speaker: The House will n;:'
resume the debate on the Resolution
regarding the Railway Convention
‘Committee, Shri D, C. Sharma may
continue his speech.

Shri D. C. Sharma (Gurdaspur): I
was submitting yesterday that the
allocation of funds for tne various
needs of the railways in India which
was made and adopted at the last
railway convention committee should
stand more or less. There is no doubt
about the fact that there should be a
nxed rate of dividend to be pald bv
the railways. Last time, the dividend
was put at 4.25 but ultimately it was
raised. Now, this kind of thing
raises a suspicion in tne mind of the
people. It makes the people think
that the railways can pay much more
than they were asked 1o pay in the
beginning. Last time, I said that this
was done only to meet the defence
needs of the country. The railways
came to the rescue of the whole
nation and they made & very generous
and fine response to our defence
expenditure which was to be incurred,
but I think once the dividend has been
fixed at a particular rate it should
not be changed during the course of
the five years. If the railways have
made some extra money, or if the
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railways have got some m<re money
than they cxpected to find, if there is
some windfall, I think that should be
allocated to the other needs of the
railways because I know the railways
are as ncedy as any other department
of the Government of India.

13.57 hrs.
|MR. DEPUTY-SPEAKER in the Chair)

They have been geiting loans from
the World Bank and other places. 1
think this shows that they cannot meet
their expenditure out of their own
resources or out of the funds which
the Government of India can give
them. Therefore, 1 feel that the
dividend, once it is decided upon,
must be adhered to in all cases, and
there should be no variation from it
during the five years to come.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri D. C. Sharma: I have just
started.

Mr. Deputy-Speaker: You have

already taken 9 minutes yesterday.

Shri D. C. Sharma: I will run
througn my points. I think so far as
the strategic lines are concerned, we
should have more of them, I think
the railways should be given some
kind of elbow-room in terms of
finance for having these railway
strategic lines. I also say that so far
as the allocation for the development
fund is concerned, it must be
increased, because the development
fund is tne real thing, the material
thing and; if I may say so, the spirit-
ual backbone of the railways. So far
as the development fund is concerned,
and labour welfare works are con-
cerned, the allocation should be a
little more generous. Last time you
provided only Rs. 3 crores lor the
amenities of users. I think the users
deserve a much better treatment by
the railways than was given by the
last convention committee.
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Then the Committec recommended
Rs. 12:50 crores per year for the
quinquennium to be paig on this
account. T submit that the share of the
passenger fare which is given to the
States snould not be allocated to the
States as all. After all, the railways
arc an all-India concern, serving all
people irrespective of caseto or creed
and all areas. So, this should be con-
sidered as a kind of financial help
from the States. I know a Bill was
passed in that respect. It should be
annulled. so {hat the railways may
have those funds and go ahead.

14 hrs.

Just as in tne casc of railways, we
should have similar convention com-
mittees once in five years for the
fertiliser factories, steel plants and
other national undertakings. We
should not single out only the rail-
ways, our finest public undertaking,
for this kind of thing. We should
lump together all the steel plants, all
the fertili>cr factors, all the corpora-
tions like DVC, Bhakra-Nangal. etc,,
and appoint convention committees for
them, so that they also contribute to
the national exchequer as the railways
are doing. Otherwise, railways will
be the only solvent undertaking in
the country and others will continue
either deflcit undertakings or yield
only nominal profits or no profits at
all. So, this gooq practice should be
followed in tne case of other public
undertakings also.

Shri  Hari Vishnu Kamath
(Hoshangabad): Are you in a position
to tell the House whether the House
will set till he business on he order

paper is concluded or only upto
5 o'clock?
Mr. Deputy-Speaker: The Prime

Minister will make a statement at 5;
afterward; we have the half-nour
discussion and then we adjourn.

Shri Harl Vishau Kamath: Secondly,
there is no quorum in the House when
the interesting resolution of the hon.
minister f: haine discussed.

1887 (SAKA) Convention
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Mr. Deputy-Speaker: The bell is
being rung. Now there is quorum.
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Shri Prabhat Kar (Hooghly): Sir,
the last proposal made by Mr. Sharma
is a good propo:al. Not only in the
case of railways, hut in other public
sector undertakings also, convention
committees should bhe forined with a
view to find out how much they can
contribute to the general revenues. No
doubt railways are our biggest public
sector undertaking and their contribu-
tion to the general revenue is also
big. It is good that the convention
committee is sitting with a view to
reconsider whole thing the rate of
contribution to the general revenue,
development fund, depreciation, etc.
In view of the needg of the hour,
this committee should consider
whetner, any change is necessary in
the rate of dividend being paid.

No doubt we expect the biggest
contribution from the railway:, but at
the same time, it should be remember-
ed that in view of the genceral expan-
sion of industry and other develop-
ments, more and more new lines are
required. This service aspect of the

railways should be taken into
consideration while fixed the contri-
bution to general revenues. For

meeting the defence needs, the rate of
dividend was increased from 4.25 to
45 per cent. The railways may be in
a position to increase it whenever
necessary. But we have to bear in
mind that more and more new lines
are being claimed in different parts
of the country. There are also parts
of the country where railway lines
are scarce. For instance, in Assam and
in the south, more new lines are

y. The conventi ittee
should take that factor also into con-
sideration while deciding the rate of
dividend.

In view of the fact that there is an
increase in passenger fares and
freights also, more amenities should
be given to the employee; and to the
passengers. That should be also con-
sidered before deciding the contribu-
tinn to general revenues. The rajlwav
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[Shri Prabhat Kar]
nas a separate budget, but no doubt it

Is  part of the general financial
st‘ructure of the country. It j: the
biggest public undertaking perhaps

without any competition. But we must
not simply take all the money out of
it for replenishing the general
revenue. The convention should also
take into account the need for reha-
bilitation and replacement of rolling
stock ete., while deciding the rate of
dividend. In view of the growth in
passenger and goods traffic, possibly
there is an increase in railway income
and it may be possible to increase the
dividend. But the factors 1 have men-
tioned should be borne ming by the
convention.

There are other factors also. A new
line may not yield profits imme-
diately. Whether the losg incurred on
new lines should be put in the
accounts of the general revenue snould
also be considered. I wish that this
Convention Committee reorient its
policy in the light of the requlre-
ments of the present day, in relation
to the neeq for the improvement of
the passenger amenities and alsc for
th- ctaff. T would also, as I said,
suggest—this is a matter which also
the  Government should consider—
that in other public sector under-
takings where money has been
invested, where profits are now being
yielded, the convention should be
made as to the transfer to the general
revenue so that in the General
Budget next year we can fing a
proper amount from the public sector
undertakings and from the Railways
as it is being done now.

Shri Priya Gupta (Katihar): Mr.
Deputy-Speaker, Sir, while rising to
comment on the resolution on Rail-
way Convention Committee moved by
the hon. Railway Minister, I would
draw hig attention through you, to
two specific points. In his opening
speech while moving the resolution
the hon. Minister said that some of
the aspects need modification. Since
1949, 1953 and 1960, the stages where
the modifications have been done in
respect of the functions of this Rail-
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way organisation as far as the finan-
cial aspect is concerned and the
powers conferred on the Railway
Board to function as it is by the
resolution of this Committee, I would
like to say that the latest modification
of an increas~ from 4.50 to 5.70 per
cent dividend to central fund was only
taken consent  of in the Parliament
by a merc resolution passed. If the
Railway Minister could bring in a
resolution now o con:titute a Com-
mittee, I believe he could have done
it earlier also and a very good scan-
sion of the actual conditions prevail-
ing couldg have been done before
increasing the percentage of dividend.

May I not bedeemed to be parochial
in respect of the railways only when
I say so, because I feel it is also one
of the limbs of the total budgetary
expenditure the Government has got
to incur. It is one of the limb: which
is very ¢<trong to protect which all
efforts are required. When a new line
is constructed it is seen that it takes
at last a year for the soil to settle
down and other engineering condi-
tions to be obtained. Therefore, for
one year or more after construction
of new lines there are excessive
expenditures whicn cannot be fore-
seen. To that extent, for each line
dividend should not be calculated on
capital lay out because this dividend
could not have accrued on the capital
spent over it.

Secondly, as you know, due to the
bifurcation of the country in 1947
there are hundreds and thousands of
wagons, rolling-stock ang engines
which are in a most dilapidated
condition. The workshops are over-
burdeneq with work and the over-
hauling of the rolling-stock is not
done periodically and properly. Spare
parts are alsp not available. There-
fore, more attention should have been
given, before giving a portion of the
railway money to the general budget,
for rehabilitating tne railways’ own
assets and the depreciation fund
should have been allowed to grow
sufficiently to make replacements and
repairs to the existing machinery,
rolling stock, etc.
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Thirdlv. the railway organisation is
deve.vping. it is not to be looked from
a purely commercial point of view.
This country has got a different pers-
pective. There are  our frontiers and
our North-east Frontier Railway needs
special deal to continue. There are
many places in tne eastern part of
India, the borders on the west and
also in the south where development
of railway lines is a must. You
know this railway organisation was
first started in 1835 by the Company
management or by the Government of
India when the Britishers were heroe.
Their intention was only for tne
purpose of taking troops from here
to there and from there to here and

for some other purposes also. But
todav. for the development of the
country railway lines are a must.

Thercfore, the money which is in
surplus shoulg be diverted and the
Railway Administration should be

more liberal in the construction of
mnew lines.

Then comes the question of staff.
We have been marking a very great
change in the attitude of the Railway
Administration towards  tactfully
circumventing the provisions of the
agreements, awards and lawg of the
country in respect of nours of work
and other things. In the namce of
emergency half-an-hour hes been
increased in the offices and in the
workshops. In lieu thercof nothing is
given to the workers as extra remune-
ration In most of the establishments
where from time immemorial the
working hours have been six hours it
has been changed to 8 hours, where
it has been 8 hours it has been
‘¢hanged to 12 hours. Wherever there
js broad gauge and metre gauge
together, either for construction of

-additional metre gauge line or for
-construction of additional broad
gauge line, the existing operat-
ing and maintenance staff under

pressure have to put in more work
and they are over-worked. These are
all due to the queer policies of the
Railway Administration in the name
«f economy. Whenever the question of
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staff who are working on the running
of the railways, on the repairs of
rolling-stock and engines, people who
are doing the day-to-day maintenance
of the rolling stock, is raised the
question of economy comes in. Even
today a General Manager Who gets
Rs. 4000 or Rs. 3500 cannot create a
post of a petty clerk or a pcon
witheut the prior sanction of the
Railway Board. This embargo is put
in the name of economy, whiic the
Gazetted  cadre in Railway Board
and Zonal Railways, has increased
ten-fold or even hundred-fold. Where
the Administration was running with
one or two members there are at
least four full-fledged members and
many  additional
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members,  many
directors, large number of assistant
directors, join! directors, undet

secrelaries and so is the position on
the Zonal Railways. I do not under-
stand what sort of economy it is.
There are three ministers—one full-
fledged minister, one deputy minister
and one minister of state. What for?
If the administration is top-heavy
and at the bottom it is weak, it will
topple down. So my submission is—
it is not a conjecture, it is not a des-
tructive criticism—if the Minister
will kindly look into the details they
will be convinced that in the class IIT
and class IV cadres, most of the sec-
tions are under-staffed and mostly
there is exploitation of casual labour.
Cusual labours are employed on Rs.
1.25, sometimes even Rs. 0.75 per day
to Rs. 2.00. They are being utilised
against regular working cadre even
and work exploited from them. Two
to three lakhs of people are working
like that over years, in open line,
construction and project. These things
should be taken very serious note of
and the Administration should make
attempts to rectify these things.

Whenever railway lines are
extendeq staff are posted to those
places. Need for making schooling
arrangements, medical aid and provi-
sion of quarters is there. The raflways
have extended to such places in the
eastern parts of Bengal, Assam,
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North Bihar and also remote places Shri Hari Vishnu Kamath: Ie is

in the south where accommodation
on rental basis is not available. I
have seen that a clerk getting Rs. 110
as basic pay and some allowances has
to pay Rs. 40 to Rs. 60 for a one-room
tenement. The Railways should
construct proper housing accommoda-
tion in those places. Simply Saying
that 40 per cent or 50 per cent of the
staff have got quarters and therefore
no further quarters will be built will
not do. My submission is that when-
ever the railways cxpand along with
the work of construction of new lines
provision of quarters for the staff
should also be taken up.

1 again quote this in this solemn
House [for the information of hon.
Members  here that not a single
gazetted officer is without quarter; or,
in the alternative a tenement or a
saloon, to live in with their families,
with their wives and children. Here
in Delhi there was an office which has
been converted into two-room tene-
ments. I do not know whether any
rent has been collected from the offi-
cer occupying these tenements or
whether he remains at the expendi-
ture of the State. I will be glad to
know about it. Of course, the Railway
Minister will not care about my
remarks made over here and while
winding up the debate will not men-
tion anything in his reply because I
know that he cannot reply. Not a
single officer is without a house; not
a Minister is without a house.

Shri Raghunath Singh (Varanasi):
What about Members of Parliament?

Shri Priya Gupta: You talk about
the public.
Mr. Deputy-Speaker: This has

nothing to do with the appointment
of the committee. The hon. Member
should conclude now.

Shri Priya Gupta: In places where
railway lines go, class III and class
IV staff have got no space to put
their heads in.

making a very uscful contribution,
He may be given some more time. It
is full of facts and figures. In two or-
three minutes he will finish.

Mr. Deputy-Speaker:
other Members also.

There are

Shri Priya Gupta: My request is.
that there should be facilities regard-
ing schooling, medical aid etc.

Mr. Deputy-Speaker: It can be
taken up when the Railway Budget
is taken up.

Shri Priya Gupta: Then, for giving

three advance increments, a queer
argument has been given by the
Government. Any gazetted officer

getling Rs. 400 and upwards will get
threce advance increments, to the
cxtent of Rs. 75, if he happens
to go 1o Pandu on the North-
east Frontier Railway and work

there; but the Class III and Class
IV staff working there does uot
get three advance increments, The

administration says that they have
come from outside. We have got even
khalasis, sweepers elc. what to spcui
of other Class III and IV staff, coming
from Kerala and Madras and other
States also working in Assam; so.
the same thing holds good for them
ang they should be sanctioned three
advance increments. But that is not
done. They work on the frontier anc
they should be given the front:er
allowance on the lines of the war al-
lowance given in wartime. Then, me-
dical aid, housing and schooling faci-
lities should also be given.

Shri Mohsin (Dharwar  South):
Sir, 1 support the Resolution moved
by the Railway Minister for appoint-
ing a committee to review the rate of
interest that is payable by the Rail.
way undertaking to the General Re-
venues. Of course, the Railways are
the biggest undertaking in the public
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sector and it i pecessary {o contri-
bute more ‘o the General Revenues;
tut, at tlre same time, we have *o
see as to how best we can give morc
comforts to the passengers travelling
by the railways. We sce every dav
about the overcrowding aimost on all
railways. We are told that there are
not extra bogeys and engincs to run
additional ‘trains, Bu{ the  protit
which we get in the Railways coulu
be utilised for the coasiruction of
more bogeys and for producing morc
engines or locomotives.

Sir, at present there 1s a big work-
shop in Hubli where aoout 4,000
workers are working daily. It could
be expanded to manufacture carriages
and also locomotives. The labcur
there is cheap and skilled labour is
also available there. If it is expanded,
it would mect the need for extra car-
riages anq engines. We see speciclly
on the Poona-Bangalore line and or
other railways also that there is &
lot of overcrowding and additional
trains are to be run. If extra car-
riages and engines are manufactured
there, this difficulty would be over-
come,

Another thing is that there is not a
single inch of railway that is put
newly in Mysore State barring the
Hasan-Mangalore railway—after &
period of over 20 years. The Hasan-
Mangalore railway was first said to
be a broad gauge line.

Mr. Deputy-Speaker: You must
give some suggestions to the com-
mittee that is being appointed. You
are speaking ag though you are spea-
king on the Railway Budget.

Shri Mohsin:
tions.

I am giving sugges-

Now, it is said that it would be a
metre gauge. When an expert com-
mitltee hras been of the opinion that
only a broad gauge railway will be
put henceforward and that that would
be more economical I do not know
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the reason why this Hasan-Manga-
lore railway should be only a metre
gauge railway.
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Then, the conversion of the broad
gauge line is only from Poona to
Miraj and at Miraj we stop. There is
a nced for a broad gauge line up to
Hubli and via Londa it could be
taken to Goa also. On the Guntakal
side the broad gauge line is  cons-
tructed only up to Hospet and not
furthrer. Therefore a  feeling  has
arisen in Mysore Stale that there is
less pull in the Central Government
or with tihe Railway Minister with
the result that railways in the Mysore
State are neglected morc. There is
that feeling and if this feeling is to
be removed from the minds of the
people, there has to be some sub-
stantial work, When we sce the
broad gauge line coming up to Miraj
and not further and from Guntakal
only up to Hospet and not further, it
is natural that one would think that
Mysore State is neglected. So, that
broad gauge line from Hospet should
be stretched further up to Hubli and
also from Miraj it could be taken to
Hubli so that it could be further ex-
tended up to Bangalore ang the whole
line would be complete.

Then there is great agitation for the
new railway line between Hubli and
Karwar. There is some substance in
what they say because North Kanara
District has not got a single inch of
railway except from Alnavar to Dan-
deli which is narrow gauge. North
Kanara is full of natural resources.
There is fine quality timber also. Be-
sides, Karwar Harbour has to pro-
vide for the export of iron ore to a
great extent. So, the question or
transport is a very big problem there
and if a railway line is put from Hubli
to Karwar, it would facilitata the
export of iron ore and manganese
ore through Karwar and Betikare
ports. That would bring down the
expenditure that is incurred towards
the export of iron ore and all other
things. The Karnatak Chamber of
Commerce hag been stressing for this
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for years ang the Government is not
at all taking care to meet the demand,
It the extra profit that the Railways
are making could be utilised for ex-
tending this line from Hublj to
Karwar, this would meet the de-
mands of the people there.

Moreover, the fifth steel plant, it 1s
quite possible, will be established in
the Hospet area. Of course, it is all
under consideration and 1 wish that
it would be at Hospet. Then the rail-
way line would have an importance
and a broad gauge line from Hospet
to Hubli and then extending it to
Karwar would be preferable.

Mr. Deputy-Speaker: All this 1s ir-
relevant.

Shri Mohsin: It is not irrelevant.
It is a question of funds. The Rail-
ways are making more profits and
they could be utilised for this instcad
of giving more to th- General Re-
venues. That is the .elevance,

Then there is more necessity of
constructing more stations and halts.
Now the distance between one station
and another is about 12 miles, or even
20 miles at certain places. For run-
ning local trains extra halts will hav:
to be constructed. Extra stations
wil] have to be constructed for run-
ning loca] trains. On the Southern
Railway there are less stations and
less halts and thereby inconvenience
to the rural public in undertdking a
railway journey.

About passenger amenities, of
course there are more facilities to a
third class passenger now but for the
sccond class passenger there are no
facilitics at all. A third class pasSen-
ger may go in the sleeper coach; he
can sleep at night and go comfort-
ably, but a second class passenger who
pays more does not have any facility
at all. He has no sleeping accoRifho-
dation and no other facilities. There
is a lot of dust that we see com
in the trains and that is so injurious
to the health of the people who are
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travelling in trains, We have not
made any arrangement for stopping

the qust from coming in. There are
air-conditioned trains where dust-
proor windows are provided. It does
not mean so much of expenditure if
such dust-proof windows or shutters
are made available for all the classes,
because it involves the health of the
people of the country. If we travel
for a day or two I think everybody
will get chroked and will have to take
rest for ong or two days thereafter.
This may be considered early.

Then a word about the housing ac-
commodation of railway employees.
Everywhere we see that the Clasg III
and Class IV staff, al] of them arc
not provided with quarters. The
Railways are making huge profits.
The extra funds may be utilised for
the construction of more family quar-
ters for the Class III and Class (V
services.

And about the Class IV service,
the casual labourers, I have one word
to say. Hundreds and thousands of
persons are working as Class 1V staff,
as gang-men, a3 casual labourers. But
they are not made permanent in
spite of the fact that they have put in
a tota) service of even eight to teu
vears. Their services are made to
break; soon after six months their
services are dispensed with, and :ufter
a break of about fifteen davs or sv,
they are again taken into service, so
that the benefit of continuity is not
given to them. There are hundreds
of workers like this, in Hubli Division.
So there is a discontentment among
the persons who are serving as casual
labourers on the Railways and their
grievances may kindly be looked into.

These are the few words I wanted to
say. Sir, I support the resolution.

Shri V. B. Gandhi (Bombay Cen-
tra] South): Mr, Deputy-Speaker, we
welcome the appointment of this Par-
liamentary committee. The task that
is assigned to this committee is an
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important one, for on it depends in a
sensé the future of railway finances
in the next five ycars.

Ordinary nobody will object to an
adequate dividend being paid to gcne-
ra) revenues. The Government has a
rightful claim to such payment,
and more so when in these days of
planning—with our Fourth Plan, for
instance—the Government needs
iarger resources for jnvestment in the
plan. But at the same time nobuuy
will deny that after making payments
al an adequate rate of dividend, tie
railway undertaking must see that its
own finances are placed in a sound
condition, in other words that it is
able to achieve annually 4 surplus of
about 35 to 40 crores of rupecs I
order to take care of the works
chargeable to development fund.

It is certainly not going to be an
casy task for the committee. So Jont
as tho‘ railway revenues continue ‘0
> ample, there will be no difficulty.
But if after paying ut the new raie
that will be fixed not cnourh ir
jeft for the Railways to meet their
norma) obligations and if the Railways
are compelled to increase  their
freight rates and their passenger
‘ares  then the trouble will begin.

The conflict prinavully wilj be hat-
ween two obvious courses: one, shoula
the claim of Government have pro
cedence over the claim of the Rail-
ways to be allowed to maintain its
financial solvency inat is one wart of

the conflict; the cther would be.
<hould the Railways have the right
first to ensure their solvency to the

extent that they can achieve « suv-
plus in the budgel ‘¢ be able 1¢ cover
the cost of the programme under the
development fund, because—and this
is important—they have to do it with-
out having resort to increasing freight
rates and passengcr fares,

Incidentally, a third alternative is
possible, because one of the previous

Conventions had made an arrange-
ment under which temporary loans
could be had by the Railways from
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the general revenues, A certain

amount of interest was to be paid on
such temporary loans, interest at the
rates payable by the commercial un-
dertakings. But leaving aside the
question of interest, ] at once would
say that the new Convention Com-
mittee should certainly agree or re-
commend {o continue this arrange-
ment of temporary advances to the
Railways from gencral revenues.

Now, coming back to the conflict
of the two claims, namely, of the
general revenues to payment at the
maximum rate of dividend, and se-
condly of Railways’ financia) solvency
without having to have resort to fre-
quent enhancement of freight rates
and passenger fares, the committee
will have to find a via-media, a way
to resolve the conflict without doing
injustice to either side.

Now, Sir, there already has been a
series of increases in the freight rates
and passenger fares in the last few
years. This has given an upward
push to the price structure in our
economy, and some amount of damage
has already becp done. 1 wil] give
some figures. In the past sixteen
years, or out of the past sixteen years,
there have been ten years in which
there has been some increase cither
in the freight rates on goods or in
passenger fares. Of course, the en-
hancement in passenger fares has been
only on three occasions, including the
present Budget year.

Now, this, as I said, has had cer-
{ain very undesirable consequences on
our economy. It is not that the Rail-
way Minister has been unaware of
these consequences; for, in his Budget
speech on page 3, he says:

“There have been four succes-
sive additions to the cost of coal
during the year, and with Sales
tax and Excise duty on it, this
accounts for an increase of Rs_1'19
crores.”

That shows that the Railways start
increasing their freights, that leads to
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an increase in the cost of coal, and

the Railways themselves become inm a
sense victims of their own policy of
increasing cost of transport.

Now, this process is a long-range
one and it leads from one thing to
another, and it has a comulative
cffect in the end on cost structure in
the economy.

The gist of my thinking on this
subject is that the claim of the Rail-
way undertakings should have prece-
dence in this decision, whether the
Railway Undertakings should be first
allowed to have solvency in its own
financial affairs, and then decide what
the rate of dividend to be paid should
be. 1 would submit for the careful
consideration of the Committee that
it should consider if it is possible
to agree {o some such arrange-
ment, namely, that the Government
should have payments, in the first
instance, at a rate which should be
the average of the last five years and
if anything more and above this is
payable, it shoulq depend on the cir-
cumstances of the Railways financial

position. The dividend in this case
should not be at a fixed rate. The
rate should be flexible. In other

words, the amount is to be determined
from year to year. That will give
some flexibility and enable the
General Revenues to receive the
maximum possible amount in any
financial year.

So far ag taxing the users of Rail-
ways either for goods traffic or for
passenger traffic is concerned, any
taxing that is to be done should be
done by the Government in the non-
Railway sphere because for obvious
reasons any cnhrancement or any taxa-
tion through the enhancement of fares
and freight rates has a cumulative
effect and an undesirable effect on
the economy in general. The Gov-
ernment - has a diversity of choice in
the matter of choosing particular kina
of taxes that may not have the in-
Nationary effects which enhancement
in fares and freights directly has.

it g fag (F7maT)  Fureqer
wRE, A qifeqs qga A 3@
FTHA T AFNT FY TG FT AW AT
a3 fega frar &, T@% for & Sa%r
HATFATZ AT § | AT E W9 qAT
A TE FAT ARAT § 8 3@ FHE
1 towA fava zigwifad o1z &
Iy gy w@ifs it Az W
weae § & qfmd a1 wrr A oE o
FW TET A1 Ig AT A ¥ fF o
38 w1 oy I 39 qT FAY w7, AfHT
agi 3eer fgwma & 1 &1 AR avERE
# AR gfm T # w o gane
3 FIAW TIC HEAT F/T 99 & KT
It A fam § gt mA § 3Aw AEA
&1 qY&7 2 fgar @irar & A& F Ay
wa #qrz 57 {67 gdwE s oAy
Ty & 1 |7 A7 [ g £
7T FIAT & IAHT W1HT A& foAAT )
Time of Parjiameni must be given to
those who attend it regularly.
wwfay #71 adm mfzd awE @&
fAdz 2 f 39 ST 7 A AT
8 ag fao zigwefas 91z & 21, 3770
T wefagi B wwfagt €1 @
T g w7 d & e o g o
" T F FW 51 793 & g9 7R
9 W T ST wER | A agi et
F AW AT FA & IR NE W
Y fasem

a9 & 919 97 9 €7 39 A,
F1 qYqr a7 afgn 5 7z ag 8
TR 5T g F]9 fFT oo gw
qrgeg ¥ gmd maa T3 freaa
3 fr N TANSIE F oAy qF TITRET
& I fomem & T MR | 3AR
farmer % AT 19§ 7Y 3T 04937
FY g qF TGN § qgT 979G T SqvAv
g o & s fme & @ fgme
F ARV 97 {F @R W &, W
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IJAET FTOT WY §F FT AAX § | A7
ag grar & fr fagre & == Pawa St
2, Y TrEEeT A gy feedT My
§ o fvr fage sy & 1 qadt aga
FAg A AT R | gF fAw ¥ gEE
2 fr 3% fet 27 *q@ & @ smr
aifgn, 7 F@=F & gv foeelt @, av
I9 qME ™ AT Afgw It SurEr
TFEz g & | IAEr g¥ @A &
7w qg &rav § fF o o ¥ 24
wE qIE 9T WA o

TAF FAET TH FUET F T AT
FTH ATTHT /AT AfEY 1 gErd Y=
AT U E | w7 9T qC few
F 39T oo g 79T § 79 Q) oaE
T I 1 AFKAT & | TV T34  wfeq
qrga ¥ wmmAy 9 f& s § afsat

160 WM BT 927 &1 TFRIT § IO

&\ & arzar g fa agi W 39 g9 veAT
g 99 | 3T WfeT agg w7 3w w7
dez Hw ¥ vt g, fergeama & qe &
2 7g § A I W aaw fag AR
ATAT N ATY | AT A1 F AY I
& 3aFr Frafeqa &1, ITHY TRWET
wt /1T 3w wiEd £ ar & 1 o7 gwa
IR 07 A qTHT < 79 §, a1
FTor & fF Qo AT REY At
AT & W AR ¥ | 79 FgQ & % 45
A" AEAY AAHAT THE § OFRT T
£ 1 gam § s s & foae @i
am farr afEE ¥ A sam 4
afFq w e A "y S o
At ag g e ga @ fore & AR
% A& f6 us gAY 7 47 awfE A
Tz frr & | v AW F FedT &
i dmr & i g d foe
3 7 faaa wfagi & fAw zqm g
TAET T T|r e Aty )

% affeaa & a7 fAqz #7an
<TEAT § fE ATTR g A ATE A
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BT 29T AfET | Tg AW FT AgEAIor
A g, ggi fafazd ozt &, w1t =
gediEge § A% ggi dsifagw o man
T3 WET & ) A 39 @ WA a7
femfarsn aff § 1 agi wFw A w7
@ femfor s % aifgd | 73t
o fafreer aga Wt @Y ¥ famar
AEEAT WA K FOF qgd A0
ST @ L a\t ¥ qr S N g1 weg 2
F Wit fergrarl gevg ary &, & feegrana
F1 o7 @ §, 9 gafag fafwer aea
T AFFEAT 43 @ & | F@AA IR
fam & fog aga & @ g A
& e 39% sgwa & fau w1 #aw
R A ) gl J|oga HwwE W
50 femfar w1 3 Tifgd Jzt S
BT AF |
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qg4r qay w4 § wgi fafesw
fd gedeye §, agt aar &1 gfafqa-
far &1 q=@ a3 favafaumEy §, wHzw
¥ $oitfaafrn &1 @A S0 9@ A7
F@) Agf & foawr ggt W ...

ol gew =y wgEE  (3ATE)
T STAEAT ¥ FATT &, AIIN A aMYTA
oA

Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.

Y g fay : € F) 0F OH T
2 gt i g7 g7 @ S0 s s EwfA A
gra #7x % AU g § Afew awr
gﬁa’rﬁm%fmaﬁimﬁiﬁ?aﬂ
2 | gt W1 Iv9 oifewA & IAE
FT oy & & 3wt 9% fomd T=m &
qiom TE & Afew fom s oad
w73 ¥ fAu #£1f dn ) swAear 3@ T
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[+ AT Faz)
Y ¥ w3 ¥ RE I AT AT
aEIEE g |

faar faqdt #1 S=% w29 qay
Fer Hzx § wgi fv gag samr AW
AT & | AT FE 299 & FAT OHFGH
wifem AgY zgTAT & 1 9AT Agt oWv
FT EAT & 7 worg A0F AT G9F
FT BT W § | AfF FTF =
fawaly, zfar, gremEE A7 qgag
F ZTfeg q3r WgeAYW WA T F27
# AR gg we0 § fE wm e v @y
q & A waadq mifen anm A@i
7 oWEW €% |

TAF FAMAT HTo UHo UHo ¥
FHAfET F7 9T €Y AT @ W
7 faegm Fraswet § w19 3T AW
ARG ARG A il e i
it 21 g3t F FfwAE @A oq A ¥
Ao THo UHo ¥ FHATAT F1 IMAW
Fazar § fF ag ore Uz MR &
A § WY 9 U3 INE F AEET
oz wag A § 5 T =aw & w2
A & 7z A @ fE oA F gra @y
g 3feag g § 1 3 faoelt H W §
W g7 g7 3Ae 97 I § Afwa ag
77 A% T wife & fau e Y
2 1 I9% A v wife w1 $1E gwy
T EET § 1 3T g, AgA wfg
& fau wmfad =q@ Y spaeay wfew
qEE A FIET ATfERT

Yqa F FEAN WA W1 FTE
FNT TR F & | g7 0F FAAN &
fR0 wraTg w1 g7 GTET & FTAT
afgw | FTq K17 FARAET FT FARH
TN 7 ga7 sgret foawa & A7 I
fao Fared Y waEEr AE FIEHY
atfew | wwF momar arfew AgE 4y
QAW &7 & fF 29 T F AT
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faatam g1 @y fafm  zewiEe
JdiF " OZU |
The Minister of Railways (Shri

S. K. Patil): Mr. Deputy Speaker, I
was very carefully listening to many
of the speeches. I thought we were
having another budget discussion in
this House. The scope of this Resoiu-
tion is very much limited. Normally
speaking, there would have been no
speeches whenever committees are
appointed. They are appointed be-
cause that is the convention we have
established some years back and we
do it.

Some questions were raised by
Mr. Bade as to why, after the con-
vention was established, we paid
4°25% as the dividend and in 1962
or 1963 increased it to 4:5% and
'ater on, as an ad hoc measure, in-
creased it further to 5:75%. It was
because there was the Emergency and
more money was necessary. Also the
Government themselves were borrow-
ing at a higher rate. Therefore,
something had to be done. Therefore,
the question whether it should be so
‘or not, that is the only relevant paint.
So far as all the other things are con-
cerned—whether & new line should be
opened or not and whether, in Dehra
Dun, there should be fifty waiting
rooms—these are no doubt pertinent
and good questions, but surely they
do not arise out of the dividend,
whether you pay 25% more or less.

Now, the House knows very well
that this Committee, when it is
appointed, is appointed by' the majo-
rity of this House. It is not any
particular, special committee. It is
appointed like all other committees.
As to what form of voting should bhe
used, ig not within my purview; it is
for you to find out; it is for this
House to determine. I cannot accept
or rejest the request that has been
made that the voting should be by
means of a single transferable vote.
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Now, Sir, there have been many
other questions; they are important
questions. My hon. friend, Mr. Gandhi,
made some very important sugges-
tions. The Railways do require funds
and sometimes things happen in the
Railway administration over  which
Railways themselves have no control.
There was one instance to which I
referred in my budget speech and 1
can quote that once again now. When
we prepared the last Railway budget,
we never knew that, as a consequence
of the Das Commission’s recommenda-
tion—a single recommendation—I[or a
year we had to give Rs. 29 crores.
There is another now, because the
average cost of living has again in-
creased. What has been sanctioned
now would cost us another Rs. 13
crores. Thus, you see, Rs. 42 crores
had to be given and we had no contro}
over that. It had to be done because
a Commission was appointed and its
recommendations had to be accepted
by the Government. There are cir-
cumstances like that when more
money is required. Then there was
the regulatory customs and excise
duty. We knowingly accepted it be-
cause you wanted some additional
revenue. The Railways would have
to pay to the tune of five to six crores
of rupees. These are some of the
things that are not within our normal
purview. They will always arise.
Therefore, it was rightly said by
somebody that we must have a reve-
nue of Rs. 30 to 35 crores more,

Now there seems to be a misappre-
hension in the House that whether
any new line should be opened or
not depends upon the dividend that
we pay to the Government. It is a
very wrong notion indeed. More lines
have to be opened, but this has to be
done only by taking capital from
General Revenue and not out of our
own earnings after paying the divi-
dend. Nobody doubts the capacity of
the Railways to pay. Surely not a
single line has been affected because
we raised the rate of dividend from
4:25% to 5:75%. It is precisely the
job of this Committee to establish a
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convention as to whether the rate

5:75% should be kept or not, or
whether we should differentiate, or
whether there should be a flat rate.
These are the questions which are
germane and pertinent and which the
Committee will have to consider.
Regarding the other questions, thcre
are many occasions on which thesc
could be considered: one is when
there is a general discussion on the
budget and another is during dis-
cussiong on Demands for Grants. Be-
sides, there are other Committees like
the Zona]l Committees and National
Railway Users’ Committee. But so
far as this particular question is con-
cerned, they have nothing to do with
that. Therefore, 1 have nothing more
to add because the time of the Housc
is very precious today, it being the
last day.

I can assure the House that, so ‘far
as the solvency of the Rajlways s
concerned, it has been acknowledged
by one and all. It is a matter for
pride that this largest concern in the
public sector is really so solvent, so
credit-worthy, and wherever its loans
arc negotiated, there is no trouble
whatsoever because everybody knows
the competence of the Railways and
its solvency. If there is any impres-
sion that, because the Railways arc
making some profits, they are taken
away somewhere by way of dividends
etc., T should say that it is a wrong
notion. The Railways are a com-
mercial concern and, thercfore, the
profit or loss depends on the fare and
freight rates decided upon. If a part
of the revenue goes to the Govern-
ment, what is wrong about it?
1 do not believe that there should
be any undertaking that does not
make any profit. It should be our
constant endeavour to make profit,
because if we do not make profit and
do not pay to the exchequer, ‘hen
surely the money has to be found by
the exchequer in some other way,
and that would mean that we shall
have to have more taxation. There-
fore, it should be understood that it
shall always be the endeavour of the
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railways to give the maximum to the
exchequer so that to that extent the
exchequer will get relief in regard to
finding money. And if this concern
which is really so solvent and which
is one of the premier brganisation in
the public sector, namely the railways,
do not do that, I do not know who
else would do it.

15 hrs.

Some suggeslions were made for
the building of quarters etc. for rail-
waymen, May I tel] this House that
it is exactly on this particular point
that the railways excel? Their recorq
is much better than that of any other
public sector or even private sector
undertaking. It has been our privi-
lege, and we have done it, we do it,
and we shall go on doing it increas-
ingly. I can quite understand the
anxiety of hon. Members, and I am
also anxious to give as much as pos-
sible by way of facilities and amenities
1o the railwaymen, not only in regard
to housing, but in regard to schools,
colleges, sports, and a hundred other
things. It is an empire by itself.
When I use the word ‘empire’ I am
not using it in that wrong sense, be-
cause we have finished the empire
already. Therefore, I am not creating
a new empire now. But I am only
caying that it is such a vast thing that
it is possible for us to do it, and to
the extent that we do it, so much of
relief is given to the public ex-
chequer, and therefore it has got to
be done. This is not the occasion
when the bther questions can really
come up. Of course, I have taken
note of them. All these points raised
in the course of the discussion would
be conveyed to that committee for
such consideration as naturally that
committee, and in fact, every com-
mittee must give to the opinions ex-
pressed here.

Shri Priya Gupta: On a point of
clarification. ‘The question of contri-
butions to the Development Fund and
the Depreciation Fund would come
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within the scope of the The Railway
Convention Committee and so the
staff, its amenities anq welfare do
come. Therefore, how does the hon.
Minister say that they do not come
within the purview of the Resolution
on the committee?

Shri 8. K. Patil: They do come.
But that does not mean that because
they come within their scope, the
rate of dividend should not be raised
from 4'25 per cent to 4'5 per cent etc.
Al] these questions have to be con-
sidered together as an integrated
whole. That is the business of that
commitiee. There, all evidence wouid
be led. My hon. friends have a right
to consider them. The Railway Board
will do so, and ultimately we shall
come to a decision.

Then, a question was asked why
the rate of dividend was raised in
between. In between if there are
any occasions when it has got to be
raised, it is done with the concurrence
of the House. I mentioned it in my
budget speech this year, and last year
also it was mentioned, and the
approval of the House was taken in
the same way for it as its approval
is now being sought for the appoint-
ment of this committee. Therefore,
there is nothing that is done outside
the vote of the House.

With these words, I now commond
my resolution for the acceptance of
the House.

Mr. Deputy-Speaker:
is:

The question

“That this House resolves thet:

(i) A Parliamentary Committee
consisting of 12 Members of this
House to be nominated by the
Speaker be appointed to review
the rate of dividend which is at
present payable by the Railway
Undertaking to General Revenues
as well as other ancillary matters
in connection with the Railway
finance vis-a-vis the General Fin-
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ance and make recommendations
.lhereon by the 30th November,
1965; and

(ii) that this House recommends
1o the Rajya Sabha to agree to
associate 6 members from the
Rajya Sabha with the Committee
and to communicate the names of
the members so appointed to this
House.”.

The Resolution was adopted.

15.03 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
Sir, on behalf of Shri A. K. Sen, I
beg to move:

“That the Bill further to amend
the Representation of the People
Act, 1950, be taken into consi-
deration.”.

This is a simple and non-controver-
sial Bill. Under article 171 (3) of the
Constitution local authorities’ form
one of the categories of territorial
constituencies for the purpose of elec-
tions to the Legislative Council of a
State. The electorates of local autho-
rities’ constituencies consist of mem-
bers of the various local authorities
specified in the Fourth Schedule to
the Representation of the People Act,
1950, in pursuance of section 27 (2) of
that Act.

The local authorities in relation to
the State of Andhra Pradesh specified
in the Fourth Schedule are the follow-
ing, namely municipalities, zilla pari-
shads, cantonment boards, city and
town committees and panchayat sami-
this. The Government of Andhra
Pradesh have proposed the deletion of
item No. 4, namely ‘City and Town
Committees’, because under the new
municipal law of the State ‘City Com-
mittees’ as a separate category of
municipal authority will cease lo ex-
st and ‘Town Committees’ have been

of the People
(Amdt.) Bill
abolished on the enforcement on the

18th January, 1964, of the Andhra
Pradesh Gram Panchayat Act, 1964.
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The local authorities in relation to
the State of Mysore specified in e
Fourth Schedule also require some
amendment. The local authorities in
relation to that State are the follow-
ing, namely municipalities, taluk
development  boards, cantonment
boards, and notified area committees.
The Government of Mysore has pro-
posed that ‘Town Panchayats’ may be
added as a new entry in the list in
order to enable the members of Pan-
chayat Raj institutions to take part in
the elections to the State Legislative
Council from local authorities’ consti-
tuencies. This Bill seeks to effect
this amendment.

Then, the Government of West
Bengal has also suggested some
changes in its list of local authorities
in the Fourth Schedule. The list at
present comprises—municipalities, dis-
trict boards, cantonment boards and
local boards. ‘District Boards' and
‘Local Boards’ have been rcplaced
respectively by ‘Zilla Parishads’ and
‘Anchalik Parishads’. It has, there-
fore, been proposed that in the list of
loca] authorities for West Bengal,
‘Zilla Parishads’ and ‘Anchalik Pari-
shads’ may respectively be substituted
for ‘District Boards’ and ‘Local Boards’
The Government of West Bengal has
also proposed the addition of a new
category of ‘Town Committees' to the
list as, though ‘Town Committees’
exist in.the District of Cooch-Behar,
the members of those committees
cannot take part in the elections to
the State Legislative Council because
‘Town Committees’ are not mentioned
in the list.

The lists of local authorities of the
three States mentioned above as
specified in the Fourth Schedule to
the Representation of the People Act.

1950 should, therefore, be amended
as indicated earlier. As some bye-
elections to the various Legislative

Councils from local. autharities’ consti-
tuencies have been held up on account
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of the lists of the local authorities not
being up-to-date, the Election Com-
mission has recommended action to be
taken urgently in this behalf. Gov-
ernment agree to this suggestion of
the Election Commission.

This Bill seeks to effect these
amendments which are of a formal
nature. I commend the motion for
the acceptance of the House.

Mr. Deputy-Speaker: Motion mov-
cd. ...

W gER T wEAE  (FAE)
YT qEEAT F1 HATE & | WIAEg HAT
HETEg F A1 gFATR T §, AT qF IAHL
famm #ra & Y @ Twq § 7 IEW
arT arae faAr R F ST T30 0

Y s w0 WEAEIT REET q
qgA STAENE ¥4l A IIE 7 A" Ay
Fav w1 0

Y g W wGMA : I T
for & w31 S™r o0

. Mr. Deputy-Speaker:
being run—

The bell is

Now, there is quorum.
Motion moved:
“That the Bill further to amend

the Representation of the People
Act, 1950, be taken into consi-

deration.”.
Shri Shree Narayan Das (Dar-
bhanga): This Bill that has been

brought forward by the hon. Minister
is limited in scope. It relates to the
composition of the Legislative Coun-
cils in such of the States where they
exist, and it relates especially to the
constituencies which form the elec-
{orale for election to the Council of
local authorities.

1 would have liked the amendment
1o the Representation bf the People
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Act to be a comprehensive one in
view of the fact that after the intro-
duction of democratic decentralisation,
a large number of local authorities
have come into existence in various
states, although they differ in names,
such as zilla parishads, panhcayat
samities, anchalik parishads and
panchayats. Schedule Four of the
Representation of the People Act in-
corporates the local authorities in
various states, the different local
authorities ijn different states. In some
of the states, panchayats have been

included while in others panchayats
have not been included. In some
States, town committees which ave

just like panchayats having a popula-
tion of 10,000 and more have been
included.

This suggests that the whole thing
should be reconsidered and the local
authorities listed in the schedule
should be reviewed and recast in
such a manner that in every state
practically the same kind of local
authorities which are there should be
included. But that has not been donc.
Although this matter relates to the
States. on the recommendation of the
State Governments, the hon. Minister
comes forward here with this amend-
ment. I would suggest that taking
into consideration the views expressed
by all the State Governments con-
cerned, a comprehensive Bill amend-
ing the Fourth Schedule may be
brought forward so that the same kind
of local authorities in every State
may be given representation in the
Council. But that has not been done.
This Bill relates only to Andhra Pra-
desh, Mysorc and West Bengal. In
other States, the same necessity for
amendment in this respect exists.

My Bill was circulated for eliciting
public opinion. That was with re-
gard to the composition of the Legis-
lative Councils. Some of the States,
although they do not agree with the
provisions of my Bill, have suggested
that some amendments are necessary
with regard to the composition of the
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Legislative Councils. That was in
regard to the local authorities exist-
ing there.

Therefore, I would have liked the
hon. Minister to have come forward
with a comprehensive amending Bill.
That has not been done. Still I
support the present amending Bill and
the provisions contained therein. I
would again urge Government 1o
bring forward a comprehensive Bill
bringing within its scope for the pur-
pose of representation all the neces-
sary local authorities that have been
brought into being after the ushering
in of democratic decentralisation.

Shri Warior (Trichur): I have only
to make a few observations. In our
society in India, new forces have
emerged. In order to democratise the
entire structure of the Constitution as
well as the constitution of the Legis-
Jative Councils, more representation
should be given to thesc new forces
instead of ploughing the old field.

For instance, formerly the electoral
colleges were constituted for all type:
of graduates. Now that is not enough.
The Medical Council of India, for
instance, has become an entirely
difficrent body; the medical graduates
are different from the general run of
graduates and require separate repre-
sentation. So also is the Bar Asso-
ciation. There are other institutions
among the educateq classes like col-
lege professors anq teachers and
scientific  workers. These people
should find some representation in
the higher Councils of the States
wherever bicameral legislature: exist.
If it comes to that, I for one will
vote for the entire abolition of these
Councils, but as long as they are there,
these forces must find representation
there,

Not only that. In our new econo-
mic and social structure, the trade
unions are playing a very important
role, more important than anybody
else in the sections of society. These
trade unions also should be given
some representation in, our Develop-
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ment Councils and other Councils of
a semi-official nature or advisory na-
ture. Some of these organisations do
get some representation like peasants’
organisations or th¢ co-operative
societies which is u very big move-
ment. Instead of giving representu-
tions to these institutions the old
pattern of giving representation to
some chamber of commerce or this
and that, which are of an old type.
is continued. I do not :ay that many
ot them are pot in cxistence, but
their function in society is much less
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now. I have found for instance ,in
connection with block developmet
committees that old landlords are

given representation. They represent
only themselves and not many more
people. At the same time, if there is
a peasant organisation, it is not given
representation in place of the other
one.

This sort of approach to the pro-
blem should go and a new democratic
approach must be accepted by Gov-
ernment. For that matter, Govern-
ment will be well udvised to bring
forward a comprehensive legislation
covering the whole country which
will be acceptable to all the States,
changing the entire system of func-
tional representation especially in the
Legislative Councils,

The Minister of Law and Soclal
Security (Shri A. K. Sen): It will re-
quire amendment of the Constitution.

Shri Warlor: Whenever it is ad-
vantageous to Government, they can
bring forward any amendment to the
Constitution; when it iz not, the Cons-
titution becomes a big block! The
Constitution is only for recording
whatever changes take place in soci-
ety. Government must appreciate
that position, apply its mind to it and
bring forward some legislation which
will satisfy the demand of the people
in a developing and changing society.

Shri C. K. Bhattacharyya '(1‘hi-
ganj): This Bill has a very lintited
object. It is limited only to repre-
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[Shri C. K. Bhattacharyya]
:::It:nriunn 1:1' :oll.;al ' bodi:ts_ . Ct)'.hgtr ¥ g 77 fadee AT & @ fF @ie
ers €@ no e L)roug into 1it. — = = qe.'r =)
1 submit that the other matters refer- T w1 FT F A e N i
red to by Shri S. N. Das and Shri g9 mamHE A a7 ¥ oy a f
X:;i(;:‘ td;:;servu Cf\ll.‘id‘;'jltz.lioll; fthey Eoca L EAl FHfaT & I I g IqF Al
> taken up in a different form 9 = ﬁﬁ
and at a different time. 3 mg 3 T' Tl'a'l‘ﬂ"f'( i
o 1 s B . F fad a1 Tiig a1 # I
ar ag 1s Bill is concerned, qET SAATEE g8 =
there is gne observativon 1 would like e T N o4 . e il':fil "
to make. In the amendment proposed AT, IqF 91X A IF@ JEAH 9919q
regarding Andhra Pradesh the propo- gfafa g g | BT AT a3 % f&
sal is 1o omit City and Town Com- : qrferd
mittees. But regarding Mysore and R 2w # k3 @t ir iﬁﬂ arfair !
West Bengal, the oropusal is to insert TF FA @ A TF § A9 q9 EUFALEY
Town Committees and Town Pancha- TN q-rfgﬁ o &Y fa=7 gam 3z AR

yats. These two together make L N
rather inconsctent reading. The hon. st & ﬁv IR
Minister might expluin why Town

Committees are being omitted in  the .
cuse of Andhra Prade.si? and why the T qE A A A w3 A
same Town Committees are being
inserted in the case of West Bengal LY A .
and Mysore. I find 1t rather difficult =t bl (§ ) '_mv
to understand. It is not sufficiently g, o fa @ & we Qo gada
explained in the Statement of Objects ar 5 . < ¥ frg ¥ Q«*ﬁ T ﬂéf
and Reason: of the Bill why it is s N <
omitteq in one case antd inserted in E form &1 & faira w2 “T« o dfe
‘the other case. %: S:;;Tﬁ' FT IET HAWIG 3 f& e
®F@ R & W wRw
hlf the Bill is intefndedlt(t:’ i{ggul;lri:: F T FT X FT FgAT STRAT ? fw
the constituencies of Joca odieg fro! =% q-: ﬂ
which representatives ure to be sent ﬁ I H o ol ZTJT(' X
to the Upper House, 1 agree with Shri AT Y TE guEd ¥ Ay
Shree Narayan Das (hat as far as imr 3 ag ag fF qger gwT? wer 9w
posible there should be uniformerly ® 99EE 9fwg W S!THT é fae
in al} the States of India. N . !
TR AT & AR I ¥ I fyer
Y goEave e (AIRT) ;W ofmg @Y & 1 T AW #y fig-
fasr ¥ o qer &Y 0 ¢ IEw AR dRwm  #Mfew § weT wfey | s
% & 2 W wEAT TTEAT § | I WY T g w A T
ww # wfafatfeda, fasr afos I ¥ Hew R_W # AR e §
Fore e s g9 afafa § faam ofteg @ 99 "9 3w & fadw
@ gfee ¥ de amw # fefigee ¥ g ofew  wm ww sy faumw
o S avew § 1 O qeard o qftay Rt St @ a1 oA Rw #
ag @ o A Y W oft g R w@ A G i oy oaw
% aww qawe wfafa @ SE ARQ ¥ qww X Y wwr & 1 afx afceg
J oy W ¥ qaraw afafr fFar g qq ag AT It § A wey 93w Ay
waea ag & & oo wifew ¥ f WY ofwmy faeet fed, S &

ARG AN E R UE AW G W g R
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afe weA FTag Fgu d fE
weg 9qW wEwHE 7 I w1 fawn w@f
& a1 & s g fE 3w w0 A
s ¢ fr afe #E @ wifegm
5 faame sm &7 @ @1 9w K
# ag @z fr@, WK ww wW
FAT F o fe wifed a1 f agt
9 HYT TSN AT A § 1 9@y I«
AT WG 97 99 AT T AT 91,
I\ & AW WY 5w faw & A
dff s ¥ a3 ...

Mr. Deputy-Speaker: When there
is ng second chamber in Madhya Pra-
desh, how are you concerned with
thiy Bill?

Wt ow¥ w4 | fE g
qew #1 TaARe A famr ) wig wR_w
71 fr@X ¥ € AT FIEET I R
g

“West Bengal—"District Boards”
and “Local Boards” may be subs-
tituted by ‘“Zila Parishads” and
“Anchalik Parishads”. Also,
“Town Committees” may be added
to the list.”

forq W ¥ WiW AW A AT ¥ F

afrr & wgan § fr fafes
wew T X fEm w1 @
gft & fF gt v fafre aww

of the People
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qfey st @ S& 1 foeRyA faear
afed ok gw ¥ fav avg wWEm
faum  ofvwq &1 awdr @ ar faur
aar g ardt g & s g fe
Y W YW EIHIL AT FH K
ford W g 9w &7 faw qgr I
AL AN F q9TE, Sy e R
I %7, nx sfefas faw =
aifgr + & dfefar fam o= &
I § qHET F7ATE
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15.26 hrs.

[SHRr THiRuMALA RAo iy the Chair]

Shri A. N. Vidyalankar (Hoshiar-
pur): I agree with somie of the pre-
vious speakers that there should be a
comprehensive Bill. It is unfortu-
nate that many Bills are brought
before the Parliament in a picce meal
manner.

The purpose of the Upper Chamber,
as it appears to me, is that it should
give representation to certain inte-
rests  certain special sections of the
society. The amendmeny here deals
with local bodies. There are other
sections also. Unless we were clear
in our minds as to which section’,
what interests, required representa-
tion in the Upper House, we could

not properly deal with this whole
subject.

Differences will arise. Various
States from time t; time bring
amendments in their loca] bodies

Acts. Not only these few States, but
others also have made amendments.
They will continue to make amend-
ments. 1f every time amendments ure
made by the States, a Bill is to be
brought before the House, it would
be a long process, and we will not
know what we are about to do.
Therefore, 1 think that there should
be a general provision in the law
that wherever State Governments
made any amendments, those altera-
tion; should automatically be incor-
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porated in the Act. Or, we should
have a committec to go into the whole
question, I personaliy feel that a
committee should go into the whole
question of the composition of the
Upper Houses in the States.

At present, the way in which these
Upper Chambers are constituted in
the States, they look futile. I know,
in certain States peopic jusy ridicule
them, Practically there i: only dup-
lication of work, ang nothing more.
I agree, these Upper Chambers can
be made useful, and they can have
some usefulness of their own, but in
order to make them really useful, we
should review the whole thoroughly,
and provide for and prepare a sche-
dule of all those interests that were
fit to be represented.

In certain States I know that all the
teacher; are voters and had represen-
tation, but teachers of the oriental
subjects were debarred from exercis-
ing that right. In certain other
States, certain categories of teachers
¢njoys those rights, while others do
not.

This kind of anomalistic position
should be avoided. We should have a
thorough review of the whole matter.
1 agree with some of the Members'
who have suggested, for instance that

co-operative socicties should have
representation, industrial  workers
teachers, universities, elc,‘ should

have representation. These are the
classes that should aave representa-
tion and such «classes should be
included in the schedule. We might
leave it to the States and they might
suggest to the Centre, so that we may
have a comprehensive Bill. If the
States want to make changes those
changes shouldg be automatically
incorporated. Every time a Bill need
not be prought over here. Unless we
deal with the whole problem in a
comprehensive and thorough manner
I think it would be a waste of time
and energy to have small Bills consi-
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dered and passed every now and then,
in a piece-meal manner. I ‘wish
that a comprehensive Bill on these
lines after a thorough study should
be brought forward. So far as this
Bill is concerned, it wag stated that it
was a formal matiter ang 1 do not
raise any objections and it should be
passed. I think the Minister should
not leave the matter here and he
shoulg make some steps to bring a
in near

more comprehensive Bill"

future and remove the anomalies
that have been pointed out in the
House.

oft T Ja® gEE (i )
ofussEr wEew, o7 favs a7 @y
20 £ WA gl ¥ a7 qaar
& g3wi & fanw  ofwgi 1 sqgenm
A Fw W A g, W osw A Ay
AN A gu Ag % gofer far
mr 7 foa a3wi #  fagw aforet
FY smaeqT A & F@E TAEY SqEHUT
AT AR A AT M
UF qIE F qaedT FY JAY

# IEY g% #Y qF gAT wRrET
¥ fAagw o =wEw fr fam wden
7 faura afresi & sraeqr adt &,
=8t § AR w=erar fF faw w2t
¥ IFH ZaqT § SAF1 GHTS FOF
R W H uFEqET A 9@ oo
W AT O AU wanagd fw
St oswEw A e § F awaew
F 2 & WX 9 & W qATE § g
Ay § SAE AE A FE w3
Ffca g & @ raw =
IR AT W GG ST
AT e T & W7 T Aoy
TE Y Y § AR @F A
M FEgA AT E, AR A A 3w
faae @ Y Fifow FEm, a2t
agm fe wadr wEew wré Ga faduw
s fogy  dfam § 9t A foa



14369 Representation VAISAKHA 21, 1887 (SAKA) of the People 14370

aftyel #1 a4 #1 egEEar ¥ wweARy
el & ey, gEwr awra e
Eiul!

wrg  fawEt #1 @ A
¥ 49 w1 gF I AT AT FE W
A gew ¥ g9mEEl &1 oY faw
AT AT FFE A w1 gfuFre [
#F A FIrT AL | AfFA g
AWE U9, AEY WM R 397
ggn & foerr aftwel o d9raal &
q@l & 9 & fF qaw & s
@D A Fraw I afedl ¥ e 3
921 FI1 IR AA®T &9 & JALT
T ww fFar & 1 THA SARr A7
ge @ fewr &1 www@mw qT
I w2 F1 fomr afwwai & gaml
T AAIY AW | WS TEW &Y
faym aw ® fafusi #) e F3
1 & Wt afiw g 9fF7 oF & oar
o 2 w2 faodY fam afvos
& mgw a9 9%, AT FH AW@Y aq
T AE FEW TTREE §OHIT
T oFmEl ar 4 zAY fae we
fAaza 2 & ¥ 91 wwrge ga@ @R
g iwaem ¥ £ & a7 zaEn
v feqr AT fzd

SATET AT HT A FIAT, AT
F9 97 ZAT T(AAT AR qVWE AR
2, afew Jq @ AT wFT  FT
AwE) # T JA § AT IAIT TAE
At 9% §FAT & WIT IAEI qH F 6T
AT AT wEFAT R\

faurr  afwasdt wr a Afad
IACH AT H W B g §E
13 & afa IR s FT @ 7T AN
21 F S FAE A A gATE arfaw
st A& E ) IfF § A gEEA
H ¢ zafau & 39% waw ¥ g9
FN FEA AEAT
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T w9 A FY A W@ g
¥ fyaew s&m 5 O fawm of-
= ¥ g ¥ fag g OF T
A F7 giuwr 3/ A T
aeT & ag Sfew A & wem
faerm, wg®  afafrar o d9aE
afafrat @@ wwas g & 7
&7 ot &, § 9% qE A AT
W A9 F AT WY QI J R
T &1 3% feafr aga WA
N AR 2 T o AET AT 9T
TF AT § FIOEA FET 0

g TiEE™ F At ¥ wEa §
fe agr 9T gfadr Jada & A
IJqHT AT qZ & fF T F a@ N2
F FH FH GATEF A & AAE FT
FOAW @ AT § | G WAEAT
T 2w o faum ofeedt #& o
FFT A F 27 F7 EE A I
o A F FEL F WA FY
g2

IRl (U C R FALD
g A ssnfyr s g a@ &
UF FIT 97 F7FF AW 1 2
X &7 wfys § IA61 faur afrest
A =T aar gify Hegqret w1 g7
@ 1 faggw 1A wfzgg o %A
SHT F ATAY qATA TXIAAT §
¥ AT S S oW ¥ oAd 13
I AT qAT H AT AR E 3TN
w1 g F fqu zasr 3vqm ar
21 33 fau zasm mw omg
FaEmr T g 1 ¥ 7w AR
FIAT AL FEAT 9T, AfFA TAT FIA
Ffaq af gogzdmT TOIR 1 WA
frdza g f& 9 =r@ewr &1 qaaq
foar smg, =Y A wIO T F9w
faq s #r awz a A @ fagaw wr
faty w0 g
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Some hon. Members rose— #Y g1 qwar oo 3w H wwEA

Mr. Chairman: How much time
does the hon, Minister require?

Shri Jagamatha Rao:
minutes.

About ten

Mr. Chairman: I should
accommodate all but there is not
much time now. It is a short Bill
and a short time is allotted. I shall
give two or three minutes each.

W o qo faardt (@Rl ) -

AWy wgea, A% W fava ¥ 5o
Surer A wEAr & 1 K @y fafw
HqAY S F wewEg IO E R o A
¥ N ¥faa www 99 wr e S
fadfea s § MT  IFA w2
zIET & | Ag Wy waw  faum
afteg & g & fau arew ofan

& g ¥ faw 9 § 2 foaade

a6 fuew OFT ¥ IEF gy ST

AT AEI | TS o F g

T g

like to

afe Jq o8 fAeew d fe #r
7TEReeT Y g fF ag AR qw &
faq Ba1 o faw T wR FE
gar &1 fadewr w9y §
@ AR WM F faw I qEr faer
1T Tifed a1 v fF g avg R_w
& fog g § 1w oA v &
fae g8 @ &1 faa w@T M T
) W fauam A f®
WE U TF Tur fad @@ & a
¥ faq s faw &9, foad g
¥ wg §ar #1  faRedwor @
W\ W H T g GG G

Wt gmaw fag (fa): wfa-
o5/t wERT, T4 faw 1 3T g=er
§ A gAFT A4 9T w6l Ama &
e E, SfEw qf aa A 77w 5 gaa
el & faw ¥ 2w &\ Fuemini &7 g

% faq forwr smafs #1 wravasar & 3z
¥ g T A § ag orwefear 2
faasy svqa Ffagaem & 1 &
Al arRA R gw erew W 3w AT
FT 0F BleT @1 faq Arq & 38 9077
FF QO T awA & )

faa gzwt & faurs ofvad a8y &
agt M FRIT G &, T FE %18
qIHT ALY, @ AE gewAeqr @y 3,
wE gUaHAT AL 2, A@T WA
gqT AZ IF @1 fAA 92 ¥
fagra afvq & agr w1 fawi garx

gl

T IN AT IETH IF AT AT 2
f& &7 @ % @i fFFT Qg | WA W
AT 5T FeqrAl A A F7 914 & TWEY
FTafeas #1182 T4 F@r | 737
vt fas frar mn fefsz 313 &0
A7 giTrww FAfeqi F71 7 ARF 7
& wan o gfan &1 F19 Ay @ &, Afwa
oAl wiGi 7 qgar g fv @ 0w
wifas &1 fafar= & & 91 owo
To U0 o B, IN F AfAEIfFII
FE A fear @ 1 IER A oA
Ay fasr & 1 99§ 21 ferr & Sfwa
3IqFT FiwzT VA wwv fAmar 2,
ag gz At 5 zAT AT O & oA
fefezaz @13 & Jmvaq o grafaw
afray F1 IATHA AR TAFT RIIT
I fraasres 2 femmom 3 e aF
qEg FT F FUT AGHY 1T KT &,
#FIT U9 IA FfaA  mFo o
udo Eto Ti¥ fyfags = famar 2
IEFT qAIAT W FE@wew  faaar
gt ) q aafed | gafAr #T gE
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T % frag Afeemdamad s
I AT qAq 8 AT FH I@ e
farzm 1 Fg@AT &M

T TA FMY waAa & fag Fif
oA @ § fF go flo F
430 THoUFoUNo faur aftayg & fAy
qiz A o3 fom & 7 fF 14 0Ro
UFo TFo & 32 AT g1 A7 WifF

qE % A T TG | IA WEIEdl
Tt gz qAr qEy 9 fF fAwma ard
ATE AT AT 2 a7 _qE ATH

AT AT § 1 WA FW AVE
7 FT A% UM AFIT F A9 f@A-
arg T A | wfET 37 AT Ay
fas o F=F A% IIA@ FAT 7 IA
v " AT F ATHRS gAT w2
TUT O AT TH a4 97 AR AGY
FIT AL 39 ATA 1T AOIRN FH 9T AT
FTAT TIAT 1 AT AIT T AAAA
T CAIFIGITT TEAT 91gA # 3AwT
afgg Fera vAr wEx & o#iv oS
HEFAT AT AEA 9 IT FIAT A8 F
a1 amEl qg aifag @ f& wm oar
F137 FARA 5 w7 F AR T T
gF A 3, wmAm fowmr mA
T RAR T AT gF A A,
FICOF FIA AT JT J5 AT AT
AT T AT FT EF A gr | OAT
7 F 1 w9 ¥1AT wr ofaw @
T 1w gz am  qafex @
arrsr fasr e wAw @@ &
afgq wen Y fom wAda w1 @AW
FTAT ATEA 4 FZ ATH AAFA FIAW
Fit Frawi & 1 w1 B1E faw gH
Ffar w3 A FTAwx &1 WU IH
F fau oF wvrdfaa fax gy 21 o
wAg AR 97 gq #, St 73 faw
T ¥, 15 Ty gy A & A o
qrz Y @Y A7 7 TEY =7 A%q & I
£ A9 R IEA TGN F | WO W
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F7 faqm TE AT,  WUHT FAdH
w@ AT A & ww F aw wE §
f& Fw Sty wava T TR AE
o1 Awar ur 1 K oE ggA wie
dm oddi 71 fEa g | AW F AT
F Ay g sTaET &5 aran srfer
g A1 @ivg ¥ & 7Y a0 OF g
AqAY TFAAE | WY AT w7 A i
TR qr W AIET FHATTH TN
F TET BT | WA HIIHRT HRIFATHT
or ot 7E @ A ¥ mrgeRr o A1
aFaTg | AT FAT AT A7 F AT
At q& w1 9w Ag & T gy
qAEET 7€ | Aifgr W qwe
Hd mosagar | S FIF 0
oiTH @ 4T | §F 30 AT A3F
miAAr FEW § JT T F q1T
ax frarg, wo & @I A
wF ) AN § A afaT ag
frar g | A% qEF F AT AIX &
fan @7 fFar &1 AT wiT WOAT
qER TS A1 Ay Ay wefwt w16
Fe@ 7 § fF a8 g gww q
3| e qarta® 34w & fzan gar
21 gwuw ¥ narfes @ @ afw
gv ot wow nwfwes g, dwfawmc
e dwmr & W AT A
e fraem ¥ fam ggi 9T d3
gT & gw WS qErtaw T g
O §F a1@ 7 a8 HEwsAr @
fs e ux wendfer faw 9
o 39 # g wifaw 9w 71 5 ag
N IHTT F THo Ao HIHo FY ATE
T gE 3, fadt fes wm fum afag
AN I Iw@ Ag 2
T T AW FT FAF qfAN AT F FHS
T WET A9 IF WYH 4 JTAd
FToga AE & aFAT & | 364 @9
# @ ag AR @) agEr JifEq 1
FE@ W AW N 2 5 gx Foidfas
fast ot s w7 Iw % 3fea
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[ #t gwoe fag ]
afeadm  fer w1 s S 530

Frgd §57 & 9 F AW 9T Fa@
100 Gea@ @17 wifgw | & 100 Avad
I qifFamie ds 8, aue &
a1 faeT dwa g &, A1 99 ¥ W
g FW F| I A AT AR TG
Y ife | 99 FT F0E Ao 0o, Ho
To 7F grr =fem

aamfa wglag ;o faw & ank &
FE Ffgh | ot F A FF R E A
A fam & arafag a8 &

»Y guare fag - faw F are § &y
& w77 v g fremw ww
Feiefaa fag amr | A wgaT 2 fE
Aa faar afeEt ot giafas ofv-
g3 wfe F1F1 IS fear 2, 3w
& 1T TR AFHIA ERT | 99 aF
yIY Ag #1379 TE aaaa fw faman
Hfus fear qrar & fawwy mema
fear amar &, & 3v9a & Iy @,
wev fear @ @, SR AveAE @Y
faaft Sfgr =3 A% wear waTx
gw # wyifra a@f &1 awar & 1 OF
astfaag afasal &1 graR aEr
gy asafa ¥ favg & & mfu-

FT A I FAW, = afwat
T gafas ofet Fr 2w € a7
afg®x 319 I8 FFd Dfsyar 7@ 39
At & fao gz aarfafedma & eq
¥ 1oy f & #W & FA Ge0z AW
g | Aquz afas @ zF afwd F
qamafy a7 7@

Mr. Chairman: I must call you to
order. Iy is quite wrcievant. There
is not much time. Thig Bill must be
passed before 4 O'clcck. Shri Radhe
Lal Vyas,

oY THRT W (I ). AW
ofy wetza, @ fagaE w1 ww
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Faw oz R fF oge wwi W wrw

g ey et @y fRew § oSy
oftad g & 3T F WA W=
sfafafurs  afufaaw, 1950 F o9
dregw 1 fre [ wiifewrd a7 ¥ w0-
ZIT AT | THT ITTA 11 ATH T T@HC
ag doyA fabgs Agq & awE A
mr & 1 ozw & fay w1 FE QAT
SIS 1 B G 11
aaw aw 5wt v @@ T
¥ WY 7w aftaa g w3 Tfe
¥ F i oag feyareg g7 9%
fFaf H oz gfgew 2 fe
g 3w & dfseefer ifasw v
A it g% @ gfafafuca =wfa-
fram &1 goifua Fa1 A8y fwar mar?
97 I F fAugg samaraw ¢ %
T T 93N TEAde A qEA |
Hq ag 7 W 9g AfwA Qgen -
oA Od2 #1 AR FT F @A
IAHT AEET  FA A F9 AY vmafa
&

Fw faat 7 gam faar 6 39
oo ey W At wEw & fw
wfaeafza #ifaw w1 fag a0 & fwia
aar 3, fom a0 & wfafafea 5@ &
gr g aw Fqu ® 99 f§ g
gfqum a7 &2 mngsonmgm
qT A I F AR q wIr qfEEe
gu | Fwx gfias, wmrarfea @
AT F Gt 1 1R wfuFe faw
¥ o ot 7 degw §  amdferw,
txfrea qdqw  sife @wil ¥ fag
waraey & ) afwsfer Ffad &
ww@ FEH I g fat 7w
foar & ag WO EwE ¥ A ST
W JAGd #1 gH W H awmr ]
ar afeeafea Fifaw @@ & fog
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[T IEq g gy W AR W
TWT § W AT g § W oww
SR e A AT L AW WA F
firq ey afiwer ot g gty 4 &
A A fai T @ §, fadw
gugar fradt dat & v § o oy
f& damd i B T@ TET
gt ¢ T A N Fda F A
fror wfgw aifs & oo o
R A #TAW WA AR AR
th W ¥ faw @ ag Ao
Fifawr ot g% & 1 FAda @I Tw
T & ¥ 7 aga s @ g, fE
R ITF AT F AT A g ®r
¥, garg AWfa? q, 7w FT FTHEH I
YT AT sqqedT I gafen ag -
fea Fifaw R T ™ R | gafag AR
7© fadt 7 o afweafen #few a1
fa<ig fear o1 ag A0 W A A
AR | IAqiEE TN W ag
manrs 3 fe ag afweafea st @
M TR AT g @ faE
F oaE wYAE A

Mr. Chairman: ] would like to tell
the hon, Member that we are cover-
ing a much wider flelg than what is
relevant to the Bill,

Shri Radhe Lal Vyas: It is the sug-
gestion to the Government that they
should examine the question from the
different points of view which have
been advanced herc. With these
words, I close.

oft @ qm¥T (7EI0) o qAml
wgizg gg A wlafafaea (avaa fad-
ag) #gaam & faue fearaar g e
fa1 wsAi ¥ q1z 2 A1 9@q ffga
qign av faar ofvedi ww gEd
633 (Ai) LSD—T.
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g1 EqaaTEl Geql w1 ST
@t} TR W AT T 9| o
afer dar f& Tl ORAAE ART
F gr ¢ A0 gam ¥ sfseafea sifaw
1 1 IETT G & | A ST A A
Ig a% IS/ F IEN TG GrE ATARIT
A Fo@r qrr J1 A wgar & fw
Tg Afewa a1 gifawa gais faq
% Aige & 1 feet ar warqer faan
orfe & 91 ArawTT A § 3AEy Nfuwz
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ot T eTe s - afaeafo aifas
F A1 @ o @ oA 2

it &y qredy = Hfaeafa it
s Tsw gt A ¥ fEar Ay 20

oY e sy afEw | S
az #facafza Fifae gen F77 71 F23
3 Ay fgr g Afwama £F g ¢

Q& AT SXE A% AWT
Aferre w7 NfTd

it Ty qd : g feafew  #
o7 g A & fF dar o TAYIE
areg ¥ FgamEt ¢ R 9T 5q " AT
Iz &7 femr wmm & ar gAsigism
gdamA 7 EfA aEt 1 wAET A 2
a7 Fa sfam qEt W) osg Wy d
Zre wwh @ WY s & A3 A
gq a7 & T T AL w79 § W7
A a7 T AT 2 W & AT
¥ Yo & AT § Q@7 g & WG 9T
qwm%mﬁrmim? q@ A
Foe (A 2 | gafa ¥ qaE & fx
T gATTILAE TR F a1z ag foan
et ¥ g TR AT Ffgrafes ﬂfﬂ
F g w7 WE A fagr afafadi &
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s ]|

gt 77 & gAeg e odwwaE £ qure
FTE ) AT AT IR @AT AV AGY
gy § W Tt ¥ faega wanfaw
g fr afacfg sifea #1 @1
afsqs wmv gAY mgw @A &Y
9TAT & AY ITHT W7 oA IRl
grr wfgr 1 A add #1 wfawd
figaw frodiom dez ¥ s W@
arfs 7z frary AT wsranT wF
T N ag grm & e, go Yo
R g8y 2ot ) a7g THO TFO0 UF 0
AT g g Al F Fw@l & T
R wrdn 1 qA wrAw @ rsw qar
& UF AI€Q J THO A UFO F AT
gaz faw | @ mogAr grsa ofan
w3 0 feferqe ada & qrav i
A g @ 9 & Afss owonso
T 0 HT THO o WY FAT A
& | T gy sgERgT F@AT EY A1 QO
uwdfifa @ g o

Aq fragw & f& & ngmw gw
fasr &Y Qg & | weaw a1 AfaeAfe
wifasw £ @ & 7 21 Nfgy, Afww
WX IAG! TRAT Y, A IAK AT
g A8 U Mfge, afew sraree
7 afgy, aifs A1 & 39§ W,
IqF WY FRAT FY AT FIX FT WVET
fadx, @at o At AT ;}E fgegr
& 78— & arfag) £ oFvE F7
Tz & fag o\ f67 8 a1 aF & 42
it wafau & wigar g f g@ fasw &1
I {7ar I w7 4y faw § qar
sifaga vt sy fr dfwedfer sifaer
¥ Jrael w1 AT TEIEE P

@ wo go wt (gEEY) -
qumfas wEEE, ¥ & WY W faw
AT 74T }, IRFT I AGA & AR
¢ Afwr ¥o wmfla axdi 7 gawy
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faza v =g o & mmaar g o
forwr 32w & ag fawr Ay mam 8, 99 WY
gfe % @y gu 3@ fusy 5 fau
A A fRar I @war ur, Jar
fs % wAda sewm wgd & 1 I
faor ¥ Rafiz A% gEAATeT 01T AT
¥ @ga 9% A7 qv famr -

“Unless the lists uf these local
authorities are kept up-to-date.
there are difficulties in the holding
of bye-elections from the local
authorities’ constituencie:.”

ag FeT AT & fF gwogw A A
Taar F+ f& v @A I
fam gq aza & [v00 WM, Afed az
19§ AT FrE-TAFVET F) AT AT FIAT
3, SEEr awE ¥ oseAwe A@ ferr
T A%AT § 1§ @ gemar & oFwEr
a% ag afgmdr w1 afrsg g
v ox wfmgfaa fam A geamr
FI )7 M FYF w9 T3 @ T,
s oarfawr g wsE g af 2
g WY ®1gw 7F #17T § arirAawa &
3T TR § 1A FTOWIT IT W[
avg & faqed d3r &F ) gafad @
Hoq@, A A®T ugrfEly g A
vg aE &, IT F WY A A AOT
FTaw gy % & < AT A TA =T A
w1 wAr @ga & aed §, q4i ard-
TAFT A4 | Aawa ¥ )

& amgar § & 37 wwmgT w7
QA AR WEWFAT AT 4T FH AL
Iex § ITg wwr AT Srfgy 4r
form wegx q@R & ag faor amay
ag gy & waws & WX AwA
qA AT O} A ¥ AT T FIAT
wifgg

Shri Gaurl Shankar Kakkar
(Fatehpur): While discussing this
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Bill, I would like to refer to the non-
official Bill moved by Shri Shree
Ndrayan Das here, which was held
up for want of quorum. It refers to
the composition of the Councils in
gencral. Thig Bill is restricted to
certain States where by-elections are
coming. I fcel it is high time Gov-
ernment came forward with a compre-
hensive Bill about the composition of
the councils in various States.

After the framing of the Constitu-
tion, new labour unions, cooperative
institutions, etc. have sprung up,
which also deserve proper represen-
tation in the councils. Certain quali-
fications are laid down in the Consti-
tution itself for nomination to the
councils and Rajya Sabha, but it is
never done in accordance with those
qualification's; it js usually done in a
partisan spirit. with the result that
the rea] intentiong of the framers of
the Constitution are not fulfilled.

Also, it was never meant that mem-
bers are nominated to the councils or
Rajya Sabha and then they are made
full-fledged Cabinct ministers. How
can they be responsible to the elec-
torate? This should be considered.
When the non-official Bil] of Mr.
Shree Narayan Das is pending, which
refers to the various changes with
regard to the composition of councils
in general jt would be more proper
for Government to come forward
with a comprehensive and detailed
scheme and do some rethinking about
the composition of the councils to give
effect to the real intenfions of the
Constitution-makers. I say this be-
cause there has been a regular mis-
use of the provisions on account of
indirect election and Jot of corruption
also. Sometimes, voters were actual-
ly purchased and even membess
nominated on Congress tickets got
defeated on account of underhand
dealings. It is prejudicial to the rul-
ing party and the nation ag a whole.
So, even if Government think that
the councils and Rajya Sabha should
be allowed to exist, their composition
shoul be reconsidered and proper
representation should be given to co-
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operalive societies, labour unions, &
which have sprung up during ¢k
last 15 years.
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1 do appreciate that this particular
Bill is necessitated on account of the
by-clections which are taking place
and on account of those organisations
which are no more in existence. But
I reiterate my suggestion that Gov-
crnment should do some rethinking
about this matter and come forward
with a comprehensive Bill.

Shri A. K. Sem: Sir, T am very
thankful for the almost unanimous
support which has come from al] sec-
tions of the House for this Bill. Its
purpose is very limited. I hope that
is appreciateq before we arc called
upon to discuss wider subjects. The
purpose is limited, namely, to pro-

vide for those units jin the local
authorities in various States which
have now bcen abolished by local

laws and in whose places other units
have becn set up. We have to bring
into the picture those new units be-
cause the old unitg are not function-
ing at all.

The question of a comprehensive
Bill does not arise, because as and
when State laws create new units
in the body of local autonomy und
abolish old oncs, we have amended
the law. In 1963 we amended the
fourth gchedule by incorporating for
Madras anq other States new pancha-
vats and other bodies set up by local
laws. These States have set them
up later and therefore we had to
bring this Bill. That is the only pur-
pose. because elections have to be held
and other arrangements have to be
carried through.

1 am always envious of Mr. Yashpat

Singh for the great knack he has of

elevating any subject however orai-
nary it may be, from the mundane
world into the much higher atmos-
phere, reminding us of perfect men,
perfect electorates, perfect representa-
tives without any vice whatsoever,
with no ordinary failures, not people
like us, but all people like Mr.
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[Shri A. K. Sen]

Yashpal Singh. Then I am afraid
the House will have only one man
Mr. Yashpal Singh—and no other.
But those are much wider questions
into which I do not think it is either
the occasion or the proper thing to go.
Let us leave those wider objects for
other occasions to discuss. There is no
doubt that there are many improve-
ments which may be made into the
whole mechanism of electing represen-
tatives, but I doubt very much if that
improvement can be achieved only by
changing the law, That I have said
repeatedly,

16 hrs.

1 do not think our laws need much
change, to be quite frank. In faci,
they are model laws for the rest of
the world and many countries have
adopted them as model laws. Even
our machinery, with all the deficiencies
which are inherent in running an elec-
tion involving 200 millions of voters,
has stood the test of time and it has
given to this country a system of elec-
tion based on universal adult franchise
which is not only a marvel for this
country but a marvel for the rest of
the world. Many people have expres-
sed their admiration, outside our
country, at the way we have done our
elections, the impartiality which we
have maintained, the fairness which
we have ensured and the way in which
electors have gone into their booths
un-hampered by any violence or force
and un-interfered with by religious or
other passions which we have made
illegal

In any event, if there are any fur-
ther deficiencies in the law itself,
about which I am not quite sure, it
‘shou'd be attended to. But this is not
the proper occasion because we have
to think of it in other contexts when
proper legislation is introduced or con-
templated. This is a particular. very
small, non-controversial matter that
the schedules have become out of date
because local authorities have chang-
ed. new bodies have come up and old
bodies have disappeared. Therefore,
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when we have to conduct election$ to
the legislative councils we might
bring in these new bodies and delete
the old units which are no longer func-
tioning. This is the only purpose, I
hope it will be appreciated, and there-
fore there will be no difficulty in un-
derstanding the object of this legisla-
tion,

Mr. Chairman: The question is:

“That the Bill further to amend
the Representation of the People
Act, 1950 be taken into considera-
tion.”

The motion was adopted.

Mr. Chairman: We shall now take
up the Bill clause by clause. There
are no amendmeoents. Therefore, the
question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Jaganatha Rao: Sir, I move:
“That the Bill be passed.”

Mr. Chairman: Motion moved.
“That the Bill be passed.”

Shri C. K. Bhattacharyya: Sir, while
the Bill is being passed, I have again
to raise the same query which I raised
in the beginning and which remain
unclarified even now. I want to
know why in the case of Andhra Pra-
desh the City and Town Committees
are being omitted and why the same
are being substituted in the case of
West Bengal and Mysore. If the Cily
and Town Committees are essential
parts of the local authorities and if
they are required in one part of India,
in one State, I believe the same should
be included in other States and other
parts of India too. This is not, as 1
pointed out to you, explained in the
Statement of Objects and Reasons,
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why this difference is growing between
State to State in the matter of compo-
sitidn of constituencies to the Upper
House for election from local authori-
ties. I expected that while the hon.
Minister spoke he would throw some
light on the question that I raised, but,
shall 1 say, that I have not yet got the
light which I expected from him.

Shri A. K. Sen: I thought that what
1 said applied in each particular case,
that we are bringing in only those
units which have been set up and
deleting those units which have been
demolished by the respective local
laws. The answer, I thought was
obvious. In Andhra Pradesh city and
town committees no longer exist under
the law which has set up other com-
mittees and in Mysore new units have
eome in, named town panchayats.
Therefore we are inserting them. In
West Bengal in the place of district
boards the local laws have set up zila
parishads; therefore, zila parishads
have to be substituted. In place of
local boards they have substituted
anchalik parishads and town com-
mittee; therefore, they have to be
substituted. The reason is obvious.
Since different States have not follow-
ed the same paitern nor the same ter-
minology for the respective local
authorities that they have set up the
differences must necessarily persist.

Mr. Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.

16.67 hrs.

SEEDS BILL

The Deputy Minister in the Mini-
stry of Food and Agriculture (8hri
Shahnawas Khan): Sir, on behalf of
Shri C. Subramaniam, I beg to move:

“That the Bill to provide for
regulating the quality of certain
seedg for sale and for matters
connected therewith, as passed by
Rajya Sabha, be taken into consi-
deration.”

VAISAKHA 21,
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Shri Bade (Khargone): Sir, I want
to raise a point of order. We received
the copies of the Seeds Bill but there
is no financial memorandum accom-
panying the Seeds Bill. According to
rule 69 on page 36 of the Rules of Pro-
cedure: —

“A Bill involving expenditure
shall be accompanied by a financial
memorandum which shall invite
particular attention to the clauses
involving expenditure and shaul
also give an estimate of the recur-
ring and non-recurring expendi-
ture involved in case the Bill is
passed into law.”

The Bill was introduced in the
Rajya Sabha,

Shri Shree Narayan Das (Dar-
bhanga): It was circulated to hon.
Members here also.

Shri Bade: The financial memoran-
dum may be there to the Bill introduc-
ed in the Rajya Sabha; but it is not
here. There is no memorandum
attached to this. So we cannot dis-
cuss the recurring and non-recurring
cxpenditure that will be incurred in
its administration. We have also to
discuss the cxpenditure which the
Government will incur on appointing
seed inspectors, seed analysts and
laboratories and in order to discuss
that and criticize the whole thing, we
must have the full memorandum of
the expenses which the Government
will incur. So, I think that unless and
until that financial memorandum is
given to us, we cannot fully criticize
the Bill here. We cannot give our
opinion also without having the full
financial memorandum of the expenses
which the Government is going to
fncur. It is as sure ag anything that
if the Seeds Bill is passed, the Gov-
ernment will appoint seed inspectors,
seed analysts and also the laboratories.
So. my submission is that according
to rule 89 the financial memorandum
ought to have been attached to this
Bill so that this House could criticize
the Government and give its opinion
regarding the expenditure that is going
to be incurred.
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Mr. Chairman: From the material
before me 1 find that the financial
memorandum is alrcady attached to
the Bill that was passed by the Rajya
Sabha and no additional matter is ex-
pected to be given to the Lok Sabha.
Here the expenditure and all these
items are included in the financial
memorandum as far as I see. It is
circulated along with the Bill. There
is no new point that hag been raised
by the hon. Member which entities
him to raise a point of order.

Shri Bade: Are we not entitled to
know, when copies of the Bill are
given to us after they are passed by
the Rajya Sabha, as to what the Rajya
Sabha has done about this financial
memorandum?

Shri Shree Narayan Das: Along with
the origina] Bill, it was circulated to
the Members of the Lok Sabha.

Shri Bade:
connection

Whether there is some

Mr. Chairman: There is no altera-
tion to the original one that was circu.
lated along with the Bill

Shri Bade: How can we know it?
Because the Chair sayg it so, shall we
take it for granted?

Mr. Chairman: 1 understand from
the office that copies were circu'ated
to the Members of the Lok Sabha
when the Bill was introduced in the
Rajya Sabha,

Warior (Trichur): That is
true. But supposing this Financial
Memorandum js not received by a
particular Member, how can he criti-
cise it? The Financial Memorandum
must be attached to the Bill itself and
not separately.

Shri

Shri Bade: How can we know whe-
ther the Rajya Sabha has made some
amendment in the Financial Memoran-
dum or not? How can we know it

rithout receiving the same Financial
Aemorandum again? We cannot know
it.
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Shri Rane (Buldana): There cannot
be any amendment to the Finangial
Memorandum that is attached to the
Bill. The Rajya Sabha cannot make
any amendment to the Financial
Memorandum. (Interruption)

Mr. Chairman: Order, order, I ain
considering the matter. I shall cer-
tainly take advantage of your sugges-
tions. Has the Minister got to say
anything on this?

Shri Shahnawaz Khan: There has
been no change whatsoever.

Mr. Chairman: I accept the Mini-
ster's statement. There is no change.
It was circulated earlier and no fresh
notice of it need be given. If by any
chance, g particular Member has not
received it, that can be brought to the
notice of the authorities concerned.
But that cannot hold up the discus-
sion of the Bill here. That is my rul-
ing. In future, I think, the office will
take particular notice of this and sce
that all the relevant papers are circu-
lated to the Members.

Shri Warior: Not to be circulated
separately but along with the Bill.

Mr. Chairman: All the suggestions
are on record and they will be gone
into and acted upon.

Shri Tulshidas Jadhav (Nanded): I
have got a copy of the Bill here but
there is no Statement of Objects and
Reasons, the Financial Memorandum,
etc, attached to the Bill.

Mr. Chairman: I have given a ruling
on that. The hon, Minister.

Shri Shahnawaz Khan: Mr. Chair-
man, Sir, I am sure this Bill which is
rather long over due will receive un-
animous blessings of this House. The
House is fully seized of the importance
of supplying good quality seeds to the
farmers in order to increase the out-
put and we are very keen that we
should go ahead with this legislation
as early ag possible,
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Sir, we had in the past tried to set
wp about 4000 seed farms from where
we intended to supply good quality
seeds Lo the farmers. But from our
cxperience we find that the small
farms which were set up at each block
headquarters have not really yielded
the result and we have not succeeded
in supplying the type of sceds to the
farmers that we would like to and
hence the necessity for bringing for-
ward this Bill.

In order to make up this deficiency,
we had to secure the services of a very
eminent person in this field Prof. A. S.
Carter under the T.CM, Aid Pro-
gramme in 1959. He visited various
places in the country and he met all
the agriculturist specialists engaged in
this work and submitted a report on
‘Seed Improvement in India’. In his
report, Professor Carter inter alia
recommended two programmes; the
first one is seed control which is
applied to all seeds under distribution,
by laying down minimum standards
for physical purity and germination
and labelling such geeds. The second
was sced certification: it aims at main-
tenance of minimum quality standards,
but in addition involves full inspection
and tracing the pedigree of seeds at
carh successive stage of multiplication
so as to ensure the genetic purity of
the seeds.

It ig to implement these programmes
that this Bill has been brought forward
before this House and 1 would appeal
to the House to give it its blessings
and {o pass it in this sitting so that we
can go ahead and take necessary
action as early as possible,

There are a few amendments which
can be taken up later on.

With thes" words, T commend this
Bill for the acceptance of the House.

Mr., Chairman: Motion moved:

“That the Bill to provide for
regulating the quality of certain
seeds for sale, and for matters
connected therewith, as passed by
Rajye Sabha, be taken into consi-
deration”,
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Shri P. Venkatasubbalah (Adoni):
At the outset, I would like to congra=-
tulate the hon. Minister on his having
brought forward this Bill which will
prove very beneficial to the agricul-
turists of our country.

In thig connection, I would like to
impress upon the hon, Minister that
in my personal opinion, the Bill as it
hag been drafted does not satisfy the
entire needs of the agriculturist class
as a whole. Ag we are aware, for im-
proved agricultural production and
for better methods of cultivation, seed
plays a very important role in the life
of the pcasant. Time and again, there
are several instances in the villages
where for lack of proper seed, the
cntire effort put forth by the agricul-
turist has gone waste and he has not
been able to have the desired result
which he wanted to have in the nor-
mal course. In a small measure, the
Agricultural Departments in the
various States have been trying to
supply proper seeds to the agricultur-
ists by raising seed farms under the
agricultural demonstration farms or
1n some cases at the level of progres-
sive farmers. But in the context of
the magnitude of the problem and
also the dire nced to supply good seeds
to every farmer in the country, this
attempt of the agricultural Depart-
ments of the States is only z small
drop in the ocean. So, unless we gon
in a big way and see that the efforts
of the Government and also the
various Departments reach every indi-
vidual farmer in the country, the alms
that have been adumbrated in this Bill
will not be fulfilled. I personally feel
that some time could have been allow-
ed to the Members of Parliament as
well as the State Governments and
also to the large number of farmers
spread over this country to go through
this Bill carefully and suggest certain
improvements.

In any governmenial machinery,
whether it is extension programme or
community development programme
or any other scheme. envisaged and
work unacrupulous elementg have
a tendency to take advantage of the
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many restrictions imoosed on the
people ang exploit it for their own
ends. I can quote a number of ins-
tances where seeds intended for the
farmers, which havc been developed
with scientific knowlcdge and techni-
cal know-how, have not been given
fully to the farmers, but only a very
few people have taken advantage of
it and misused them for their bene-
fits.

In the Bill also, there are many
clause; regarding thc raising and dis-
tribution of seeds in the country. They
wanted to first constitute a Central
Seeds Corporation and a laboratory
attacheq to it so that they may evolve
better seeds, hybrid seeds for distri-
bution to the farmers. My fear is
that this huge organisation that i» go-
ing to be set up by the Government
and also multiplication of so many
officers like seed inspectors and so on
wil] ultimately result only in provid-
ing some employment to certain people
but will not serve the best interests
of the farmers,

16.22 hrs.

[MR. DEPUTY-SPEAKER in the Chair]
In our anxiety to do these things, we
should also not forget 0 take account
of the likely results of what is done
whereby the benefits do not reach
the people for whom they are really
inteded 1 would therefore request the
Minister to think over the matter
deeply and, if possible defer this to
the next session so that Members can
have an opportunity to go through
the Bill and make useful suggestions.

As regards the agencies which are
required to give certificates about
good seeds, what has been stated is
not clear and specific. My fear is that
.some of these clauses ray be exploit-
.ed and misused and that will go
against the interests of farmers.
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About the research thai has to be
qone from time to tune, I would only
like to impress upoa Government that
they should not commit the mistake
which they have been committing of
the diversification of extension work
and also research {0 various parts of
the country resulting in lack of co-
ordination. I would suggest that fun-
damental research shculd be done at
a centra] place and in a co-ordinated
manner. The extensivn work to be
done may be entrusted to various
State Governments and various other
agencies engaged in this.

Regarding supply of good seeds,
sufficient care must also be taken to
make a detailed 80il survey to find out
which seed is best suited to which
soil. India is a vast country with a
variety of soils and ys/here there are
constant floods soil crosion and also
waterloging. A seed suitea to a par-
ticular soil under a particular clima-
tic condition may not be suitable to
another so0il in another climatic condi-
tion. All these factors must be kept
in view. A thorough research in this
direction should be made so that the
fullest benefit ac.ruing  from the
scientific and technical knowhow of
our research people in the country is
utilised to see that we evolve good
seeds suitable {o various type: of
soils which will yield quick results.
We must also see that the seeds are
supplied in time to the farmer with-
out the interference of intermedia-
ries, without the farmers being ex-
ploited.

I would again request the hon.
Minister to see if it is possible to de-
fer this Bill to the next session of
Parliament and allow some time to
us to think over the matter, and
also the progressive farmers and other
agriculturists in the country to go
through this Bill and offer some use-
ful suggestions,

Shri Ranga (Chittoor): I am glad

that my hon. friend Shri ‘Venkatasub-
baiah has touched upon some impor-
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tant points that are germane to this
Bill,

I am inclined to agree with him
that there should be more time given
to this House to concider this very
important Bill,

On the face of it it may appear as
if it is a very innocent Bill, non-
controversial, and therefore ought to
be passed without much of hesitation
and much of discussion, but if one
were to scrutinise this Bill very care-
fully, one would find that it is of a
piece with the Statist policies of this
Government.

What happens in regard to this
Central authority that they are going
to establish here? It will be estab-
lished through nomination. Is it go-
ing to be a representative onep No,
Sir. All the States in this country
are put into three groups, each State
having a term by rolation of one year.
In this way, it is going to be an atte-
nuated representation sc far as the
States are concerned, From the States
also, how are they going to have these
representations? Are they going to be
elected by their legislatures? They
are to be nominated by their Govern-
ments.

It is not going to he merely a com-
mittee of scientists. Nor is it going
40 be a representative committee.
This Parliament is uot expected to
have any representaticn either, What
about the legislatures? The Bill is
silent about it. Once thir committee
come: into existence it is given wide
powers,

At present it is true that the pro-
duction of seed and it; distribution is
not quite satisfactory but neverthe-
less, those peasants who are produc-
ing seed are not very much troubled
by the agents of the Government. We
have not come across the kind of com-
plaints in regard to their work as we
have. met with whenever and where-
ver the Government had put its foot

1887 (SAKA) Seeds Bill

14394
into it. It happened in our own ex-
perience that from some Government
farms  seeds were made available to
the demonstrators and the extension
service, which were distributed
among our peasants. When they were
sold, it was found that in mauy cases
they would not even germinate, Such
@ complaint had pever happened in my
40 years of intimate contact with
agriculturists and ugriculture. Such
a complaint had never arisen from
out of the activities of the ordinary
peasants who are pr(.ducin‘ seed and
making it available to their other fel-
low peasants, becau e, in their case,
they were producing it for their own
use, and they were placing it in the
market or making it available to the
local peasants only tu the extent that
they had any surplug seed at all
Therefore  whatever surplus seed they
had was only a part of what they had
produced for their own personal use,
their own farm use; therefore, they
could not think of playing any mis-
chief. They were muging it available
to their fellow farmers in the local
areas and their reputatiorn was always
at stake. They never wanted to risk
it, to play mischief. They did not
think of making any busines* or un-
due profit out of the sale of the sur-
plus seeds that they iind in their pos-
session.

In the case of the su-called exten-
sion workers and those who were
supplying the seeds to these people
themselves, the other merchants who
came to be interested in between in
their case the position was entirely
different. The motive of making profit
crept in with the result that there
were many instances of abuse of
power, pacition and privilege, Where
is the guarantee that similar things
are not likely to happen hereafter
when you bring in all these authori-
ties that are now being contemplated?
Are we taking sufficient care here to
see that the seed inspectors, analysts,
etc. whom this committee is going to
eppoint hereafter are going to behave
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in a better, more honest and more
efficient way than the arug inspectors
and verious other inspectors who are
now functioning 1n the Ministry of
Health? Is it not a fact that in many
cases those who are interested in the
production and sale of drugs and var-
ious other commodities that are being
sold now in our markets have had to
make complaints about corruption
that has come in the chain of the
working of these officers and inspec-
tors? Now, similar complaints are
likely to arise here also. Surely,
there would pe complaints whenever
you have got a mechanism like this,
but there must be safeguards to see
that the public interest is served and
the interest of the peasants and other
people also who would be interested
in producing seed would be safe-
guarded, What safeguards are there
in this Billp Unfortunately no
thought geems to have been given to
this aspect of the question. There
would be terrible red tape also and
whoever wants to produce seed and
wishes to sell even in his gwn village
has to get a licence; and suppose he
wants to sell in another village or in
another district, there would pe more
trouble, and whoever wishes to do it
on a regular basis or wants to export
it from one State tc another will
have to face more troubles again. As
between one State and another there
would be restrictions, and licences and
permits would have to be obtained.
Who is going to distribute those
licence: and permits? Can we be sure
that they will behave better, more
honestly or efficiently than they do
todmy while distributing these per-
mits and licences? What safeguard is
there against their misbehaviour in
this Bill? T do not find any. There
{s the question of the issue of certi-
ficates. Whoever wishes to produce
and sell these seeds will have to ob-
tain these certificates. So, these ins-
pectors are going to have a lot of
power in regard to this particular
matter also. Not enough care can
possibly be taken %o see that these in-
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spectors would not obstruct the legiti-
mate business and would not create
the trouble and would not indulge in
red-tape and woulq not take advant-
age of these powers to profit them-
selves,

Having said that, let me also consi-
der the other side. Now whom do the
Government expect o develop seed
production? They have themselves
made a very costly but an abortive
effort. My hon. friend knows that in
the Third Plan they made a provi-
sion to the tune of—how many—about
Rs. 50 crores. I am subject to correc-
tion. So many crores of the publie
money was set aside in order to deve-
lop seed production. My hon, friend
said that they had 4,000 seed farms on
which they had spent huge sums of
money and they have themselves con-
fessed that it was a huge waste of
money and a very bad failure on the
part of the Government. Having fail-
ed in that direction they want to
come and ask the authority of this
House; they want this Houe to ap-
plaued their effort to establish a cor-
poration. Is the corporation going to
be very efficient” Let us hope it
would be efficient and it would not
fail, as I consider this Government
had done. The Corporation is not go-
ing to produce all the seed that this
country needs. For ages, millions of
pea~ants have been producing to some
extent their own seeds and to others
also they were making available their
own surplus seeds. Hereafter it would
be lakhs of people, who would defi-
nitely have to be bigger and bigger
necessarily, because if they have got
to satisfy all the regulations that are
being prescribed in this Bill—and
hereafter so many other Bills will
also come in its train—and if these re-
gulations are to be satisfled certain-
ly, bigger people have to come into
this, more educated people, with big-
ger capital, and a hit of staff has got
to be established, some overhead
establishments and costs, in order to
satisfy all these regulations of the
Government.
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Then_ they have got to have land.
Whose lands are they going to be?
They may have their own land, but as
in other cases, your ceiling legislation
will come in the way, just as in very
many State:, some exemption has
been made. I now rcmember, Sir,
now that you are in the Chair, that
in your own State, e¢xemption has
been given in the case of coffee and
tea plantations. Similarly in regard
to seed beds also for the land that
would be placed for seed production,
are the Government going to intro-
duce any amending legislation to their
own land ceiling legislation in order
to see that all these people who are
good enough to set apart their own
lanqd for the production of seed on a
more or less large scale will, be given
exemption? That is to say, are those
people who have got, say, anything
more than 10 acres of iand, going to
be given to that exteni an exemp-
tion from the mischief of the ceiling
legislation? They have got to think
about it; otherwise, it would not be
possible for the Government or for this
Corporation to begin to think in terms
of dealing with millions and millions
of seed producer: at all. It is only
a few lakhs of people who have got
some funds and it is only a few people
who would be holding somewhere
near the ceiling as it is at present,
and unless those people are given this
kind of protection from the ceiling
legislation, it would not be possible
for the Government to begin to
achieve any substantial or marked
results in regard to thic matter.

Then there is the other question:
when the Government bring this field
again under their control, to help it
and develop it into a new business,
necessarily, the prices of seeds are
likely to go up; the cost of production
of seeds would go up to an appre-
ciable extent. There ought to be
some provision here to enable the
Governments, the State Governments
as well as the Union Govrenment, to
prescribe from time to time the maxi-
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mum as well as the minimum price
for the seeds 10 be s0ld. But there
is no such provision at all in this
Bill.

Then, all these officer. are going to
be given such powers or some kind of
powers as those of the sales-tax
officen; or the income-tax officers and
the drug inspectors and such other
officers, who are invested with powers
to enter into the premises, in any
field, anywhere, and then demand re-
gisters, reports and so on. Oh, there
will be a hundred and one things
which they will ask. They expect
these peasants to be highly educated
people. In one sense, 1 may not dis-
like it so much because hereafter the
educated peasants will come to find
that there would be some employ-
ment for them in the shape of mana-
gers or accountants or organisers in
some of these seed farms. But, is it
for their benefit that we are bring-
ing all this legislation? It is for the
benefit of the ordinary, common pea-
sant. Therefore, the prices of seeds
have got to be kept a: low as possi-
ble. Is this Bill conducive to that?

So, in conclusion, I would like to
ray that on principle. it is good. We
want more seeds, tested seeds, im-
proved seeds; not only seeds of the
old type but also hybrid seeds seeds
that would come to be improved from
generation to generation; improved
seeds should overtake the existing
seeds. In that way, we can go on in-
creasing the total production per acre
anq also help towards the raising of
agricultural efficiency and the stan-
dard of living of our peasants and
help them in every possible manner.
This is the very basis, the foundation
upon which the future prosperity of
our agriculturists can be ensured. All
that is conceded, but the Bill as it
ig placed before us is not satisfactory.

H the Government is insistent that
it should be passed here and now, I
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wish to warn them that it may be ne-
eessary for them to keep their officers
busy, working upon an amending
Bill, as goon as this comeg to be pass-
ed in order to see that all the points
that we have mentioned and Shri
Venkatasubbaiah has mentioned and
other Members are likely to mention,
are carefully scrutinised so that an
improved system of seed production,
testing, distribution and sale and
utilisation in this country would
eome to prevail In our country,
without causing any damage to the
peasants or merchants or to the in-
dustry as a whole.

W ow At fawrdt (@)
IUTsAE AR, g fasr w1 O & e
T § 1 Mo T ¥ qgfeadi & Ay
¥ Sy aqrer AvwR @ @, A I wEE
g | TR A F AT AU WA A%
#r aqat ag ¢ f5 e gaw o d
6T SATEN H AT I AT IAH
M " fgmar § W7 . A3 qqr
AT @, 97 HYT SEIEr |G AT B,
37 T F qATEA H A1 H7 H q5T
AT @, AREA WA AAT qUA FIFT
¥ zerme & fAm qn oo wEEIsE
i & fan 1 qiz @4 & 7 faadr
FIT F GG IAATFAT B, AT AU
¥ 719 R\T IW JIE § W@AAT Ad @
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feqeaiz &%) # &9 ¥ FW AR TNT
TH §ATH 1 7 Wq § o A7 A mwAsE
& s faar § Yo o Wl & u_IuwT
Ffgaem &§f 25 &z 57w 30
TTHz ZAT & W 60-70 THE IAF
famor & agY gav & 1 | qar gElr
afsrgi & st @ gw AW A S
* 3fvd & fer ;A & 90 AT a% ITET



14401 Seeds Bill
afre g1 adt g § 1w HE
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FAEER & AASE Fg F7 97 AMA
& A #% ¥gr @ x93 ™ 9w %
ST AY Y A IC I G I Y TE
w1 wA faaT 9qr )

T3i§z faq 71 7 wA &, TR
Qi JT FT AT 3 AfFT T qryr fo
ar¥ § 1A oX &1 sgrer A8 fem o
2 1 3z T@y srar =gy fE gAw warw
30 I AT § 1 93 Fqr sy Arfey
f& S a7 KT 2, FTTF A AT
St FfRTT KA 3 43 37 FIT AT F7
TEN I AN FT AT E 157 75
wF A 2 fF fFa1a w1 w8 i #Y
SETd & | F1 WY FT AV AT HAAT B,
IAR! AFA A F fAq TR 0B
drx wY q€TT @, "rarAr wr o3NfA
F fa1 w=3 ¥ wsar Avz frAma &
famar afgy a0 aq fa sadsix
27 &, 37 97 FT AT IZ0A A0 1T
AR FW K AT U AT 41 THAA
F% Al #1 fear s =feq
afwd IR G4 A1EFA w F@ AF
47 9% A7 T3 F7 A% § AT AL F7
AFAT & | ®EqT @A K7 G4 A & &
F@ a7 FAT ¥ 0 wIAT @A w7 AAT A
FIR AFY & | WX RIAT @F FHT A
FIE AT Al gErEr 3 oA v
19§ S FE AF F1 QTET 7 AT
frar g1 2@ g0 ww M 7 97
=7t &rf ww w1 wfasre AT | T
qqd F7A I F1 AT A0f7Y v wvq
Foar fT1A 3 ®7 %A ) 0z qE
EARE i B A (- SO

oY AN AT TN, TART WV
TR ®Z0 7 wad ovw qavgrsfaa A
21 =t faa 3 Mo mHo 480
F Aga ®wr vE A7 gEt ew %
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T &, 8% fa7 A wiok qw w1
Fg@efaq & 78 ar @i § DT &
faq w9 Fgvgefaw «Fd ¢ fww
S FE A F A W) sami
1 WY wrEAvEEAT gRiT, ITAT WiT T
g A HIe &Y T AGH) A7, THRY
FTE GEAT W I A FT /S
ardt & fag aga @ @Ow O gEw
§, agd O WEH WO KT 9,
i SaTRT SEAT WIOEY Az ¥,
MET WY WL HIOR AT g
oY AT gn R ¥ a9 qruA wiew
qq A AT gEE Al fE
1 o6 fFarT €, St oW feam
g N A Y& A F g e
@ RN F FH O FQ@ 9, I
MW FY AR fewr oo w0
T avg ¥ whw At ay e § gz
AT FT I FT a4 | I H9G
Arey fey sm@ AT 3F g9a few
F @ A7 F79 F1 FP AC W
fer 37 "AZ9 &1 @07 I @WK
FWX AW & T ag Hz I
® qrg g 1 we qar fear oAy
WTOF TR AT RY AFAT &, AW w0
IR AW GFaT §  AfAeaw
T fF Tad e e B A | 8w
I § FTH T FIH ITH! FH FQ
@A faa g, s oW ¥
T RA FTAFE 1 W AR AL AT
g fe am oxEml ¥ £ W oA
F |

W F7F g AT AT foraAr
AOET & A1 w0 A g w7 gedae)
gra gy Ay wvd & aX & oA
wET §, 98 WA & @A § ) W
FH AT T GF F A2 AU ] @
qaFTamfnat ¥ & @ a@g ¥
e W R A7 feEaEl w1 Anew
T w1 faw & agt wx
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w® FT 9y frrwr & dofiofa aitE
g T d A e A w7 o §
afer o w|Er  fAw SR
Tz 7 T awy § T q I
gl FEFgEEH QM1 T AR
T gt § R der s senfoer
I 97w qig ¥ fa=r faar g
W e ¥ fag Tefedi ® s
srerfga fean g AT ) & e
faar smo

Some hon. Members rose—

Mr. Deputy-Speaker: Sardar Igbal
Singh.

Shri D. C. Sharma (Gurdaspur):
Sir, this is an important Bill and we
want more time for this.

Mr. Deputy-Speaker: It will go to
the next session. Time allotted is
two hours.

st ®o AT fawr ;. Avr ww
g ¢ fe ww faw ) favime =2
& qyd o7 faar g

Shri Ranga: It ought to have gone
to a Select Committee. It did not go.
It should go even now.

Mr. Deputy-Speaker: This has been
passed by Rajya Sabha.

Shri Ranga: There are many points
on which there ought to be detailed
examination. More time should be
given so that we can table a number
of amendments which it will be possi-
ble for the Government to accept at
Jeast some of them.

Mr. Deputy-Speaker: It has to go
to the next session.

st yeaw oy (Hr0wg )
JUTeCH WEWY, Fgr % W fasr w7
e 3 A fow SiW W X w
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TAHT FAIT WIAA @ TAT Y, IE R
FE QA FAd Frawa § 0 e
7z faw gam fedfeas & & mag
O TW AT & T & W fear mw
q FERT EN ¥ qOTd TR & A
g g

et (wroAmimr) o om
AT TG AN FIT Y I A NI

st geww fag: a9 ¥ qgen
R amyagr qgEr Yag @ fw ome
e fram A A & fm I
¥ Wl g AE W & W ¥ aAdA
AR A A QF & AT F9 § 7 I9
WE F dgaw } Wt Cfusasy
o AfEw ggi v e ¥ fafem
waa= g o fafema o7 fred
qret # 9T & g@AT AT FH A
WI | FYTW FT AW TH. OF. 54
Fat ¥ X wg wwar g 5 g aw
ovT O ®T & 9r | AfE
qi w: Al ¥ ag do AT g 7
FE 7 famar § A A faear WY
g ag fers faaar § 1« aga #
SRl 97 U T 54 F @G a;mT
war AfF ge fedl & T 99 W

WA qwE fRT TRFET W@,
T R W wAT AfgE | wEe
AR A1 gewex § 1 fafew
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U gRAA e fJo To uo
B K IAGTALT AT oA fFoag
Ty f& I & @ty a1 cqffE-
s fragwa g e e
FIFN qammarg e sw A v e
Ia 7 afewey o 2@r 1 qg Fomd
fare g1 afreaa sEfewge A
& | WET WR TORT W ES
W FTET AR § A g9 ) (e
T W T wfed | @ e
gt ®t fpgeam ® &9 g a
wifs w9 gar & wAT I &, oA
97 g A W o ¥R w
mg,ﬂﬁc iﬁofwoi‘*‘ﬁ‘fﬂ,
# fafrea 1 g2 31 § Wi a7 &
¥ wa ¥ o ¥ @ @ 8, afew
g 7% wifred  #1 qroas 8, ag
feamt & ot g & 5 3 oar mfY
dar & w1 awelw @ femmEi #n,
W o I A gEE §

miqq w51 s wafafaw w3 &
far SaEdw T m § 1 S
g I wHiaa d fedw®
gffede &  faq AEredy &
v 37 ¥ wnfafaw € w7 feami
N =@ §iw faw, ST § sy
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g & o9 9 Qv giar § fF W ow
mElt @ fi9 d7r Far @ W
AT & qr wmar @ fF AT A
Aoz arady, A @&
for =€ wifeom AEY 31 @El W@
d & 0w aRrdes g1 ¢ 5 oA
W A EAT F oA ag RweT
Faf@ g us R agaTd fE
# meer @i AT ARAT §, TH AW
T W@ s qrgrrd gewr &
ar ¥ @ w=eT § 1 dfew A F
ggt A A mfasw AaEf 2 wm
1 A1 avrifer fawew @ 3w W ow
% WfEEY "ol UERIEY a| e
SEAT ¢ ) IWE qIE OHIGI WA
a1 JEr g 1 ggr afeww widfma
g ama T G2

wfeg & wgw agar g &
@ fa& #1 g@T goe faar g
W fma A sz ga@aw e
Ffer fow v ¥ ag famr Amar
™ § 9§ ¥ 4g gwEe  gifed Ad
EFT | W ¥ T4A™ g1 AW §
W @ @ A oA
Juw & @y W

it ®o Ao famry : TH FANz
e ww famr I
W udEw W (IR

Iqemy wERw, ag W faw g
iy g # 3% v & oy Awwar
i fe ag fem gt amd T SeAw
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T af €7 7o wewr & 4 ATEY
N femm § 87 @ oy A
& waway A ft v § v faw
* T g1 & W AR Gar waav
fiaadl & WWA QEAT DI YA
TR § wor ford T Qv
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ft siteTe "Rt KTANT
WLE @ AW |

(%)

ft eEw  ww @&t
W W e ®Y fe meflar ¥
frar wwr Wi fo e oo =
faar N ww@ g moad & dur
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™M F SaEE FHE H OAAT aA
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| W I
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AEIERATF A A § | dw fr
AT Y A HrT TRE TN, IqBT
wifezrmm Y g, @ F M7 qw
WA T a9y 70 ¢ | 39 & O OF
gfaftfa ad a1 ¥ o o @
QAT | W @ R FTw, geq 93,
g7, aOmATE WX IET SIW #T
CF QT IATE 1 O Ewm F A WA
fe ¥ A AR W G # oy
goHaT § W Ammdve d% 39 X
AT GEaT g | S A Aoy w_w F
N 2 A7 ATTeve ¥ AE @ 3,
q FI@ @ AT H gAY & wfas
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T 9 AT AT 8, F AT IGA
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F v faeen agr wfewe g o
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f& a8 A Faw adg geew ¥
M A OF T AN A ¥ @R, 1y
g TR

16.58 hrs.

[MR. SpEAKER in the Chair])

g8 ¥ wWReET | @ # feae
x feFra & o gam @ aw
T faw #@dm | AT A ARy 9
T fmawm @1 afesne diw AR
et e 71 BT w7 frmm g
e argm fow T %9 gg v fE
@R W E g A A fAfiaa v
aenir | wmfRaT anw g fr
2 O GAEAIT F7A F1 W I §
fER FA A TET R I WA
g & A F1 AT I AEd )

AgT A% 1A THAIE TIA H G
TAAHT KR H AT AT ¥
el AW 71 AR, s ufa
AT AT HmrRizy Y@
1 oF S & fawr 3} v g
£ At 7 Fmfra e
ardt g1 9¥mal ¥t T gfuwe
fem g T oq@ # AN
aum § FE) v @ aEw geed
N A AT FrET FT SwAeqT 4y
AMA G qT TETHE G A
AT FT AT g, I R wAIfafaw
= "Fd g, Afewrd ¥ gwdr g
N waTHE  aoET ®TOAMRYT 39
¥ fumd & sTaem 19 Tfeg

-~y

zafog g A O § f 39 faw
a3 fT & fa=re Fomr ol o waa-
T F 1/ o 4@ g i

Mr. Speaker: Shri Bade. Order,
order. There ought to be some dis-

633(AI)LS—8

" |¥, Prime Minister

tinction made between the Central
Hall and this House.

17 hrs.

I am told by the Minister of Parlia-
mentary Affairs that the Central Hall
is quieter than this House. I find that
the talks are going on between Mem-
bers on all sides of the House.

Shri Bade: That is because the
Central 'Hall is the place where
Members take rest, but here we are
all active.

Mr. Speaker: This is the only acti-
vity that they can indulge in,

sad: g dc fawrgars §
a7 ag = & By F g1 fa Qg aar
g % fiad fumm & Az @ go
§ uT NI A g, mn AvAwIe
#Yg &, i wITNT Az §, TF iUz
@z g, T NAFTeAred, mo faeey
e &, 50 wHT 1A 476 W4T F AT
AR CEICCE AR S P

ST QT L [T AT {TART AT
R 4]

17.01 hrs.

STATEMENT RE: SITUATION ON
KUTCH-SIND BORDER AND PRIME
MINISTER'S VISIT TO THE USSR

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): After making any statement
on the 28th April, 1965, I have been
informing the House from time to
time about the developments which
have been taking place in regard to
the situation on the Kutch-Sind bor-
der.

The initiative which Prime Minister
Wilson took some days ago has been
followed up and gradually concrete
proposals have been evolved with a
view to bringing about a satisfactory
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settlement of the problem. We have
made it clear on every occasion that a
cease-fire would be possible only on
the basis of a simultaneous agreement
for the restoration of the status quo
ante as on lst January, 1965. We
have also indicated clearly that only
when such a restoration has been
affected we would be ready to have re-
course to the procedures which had
already been agreed to between the
two Governmentg for demarcating the
border where this had not already
been done.

In the communications from the
British Government, various points of
detail have been put forward for consi-
deration by both the Governments. So
far, no final draft has been prepared
or presented. All I would say is that
consistently with the stand which I
have taken on the floor of this House,
we attach the greatest importance to
the restoration of the status quo ane,
and we have indicated our willingness
to proceed thereafter to negotiations
at Ministers’ level, followed, if neces-
sary, by a reference to an impartial
tribunal as contemplated in the ear-
lier agreements on the subject.

Our policy and our intentions are
quite clear and unequivocal. We do
not believe in talking with one voice
here and with another voice there.
We do not believe in talking of peace
at one place and committing aggres-
sion at another. Our position has been
made known to the whole world in
the clearest possible terms.

I want hon. Members to have the
assurance that our Armedq Forces are
ready and determined to defend the
territorial integrity of the country.
They have been greatly strengthened
in their determination by the united
and powerful support which this
House and the people of India all over
have extended ever since the crisis
began.

I am leaving for Moscow tomorrow
morning, and I know I would be car-
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rying with me your good wishes &nd
fraternal greetings to the friendly peo-
ple of the USSR, people who have
stood by us in hours of trial and an-
xiety.

Shri Ranga (Chittoor): I join with
all my friends in wishing god-speed
to our Prime Minister in the forth-
coming journey and the discussions
that he is going to carry on.

This morning one suggestion was
made by my hon. friend Shri Prakash
Vir Shastri, and it was a very good
suggestion, and I hope the Prime
Minister must have alrcady given some
thought to it and would do something
by next morning in that regard so
that this country would know that
while he is away, during these very
trying times the second in command in
this Government could be expected to
act on his behalf with the same autho-
rity even though he will still continuc
to be our Prime Minister outside our
country,

Shri Hem Barua (Gauhati): Inside
and outside, both.

Shri Ranga: Outside and inside.
Shri Hem Barua: Wherever he is

Shri Priya Gupta
Though physically outside.

(Katihar):

Shri Ranga: In regard to this parti-
cular matter, I am glag he has said
that the defence forces would be kept
in proper spirit and attuned to the
needs of the times and the crisis also
that is facing us. I am only anxious
that no effort should be made by any-
one during his absence and during this
particular trying period to do things
in a hasty fashion or in a hot temper
and force jssues and thus complicate
matters and make it more difficult for
him and the Government than what it
is today.

Shri H. N. Mukerjee (Calcutta
Central): 1 am sure the house will
offer its best wishes to the Prime Min-
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ister as he journeys to the Soviet
Unton tomorrow morning. He said
how very friendly the attitude of the
Soviet Union has been. I am remind-
ed of the visit of our late Prime Mi-
nister, Jawaharlal Nehru, to the Soviet
Union last time, and when he came
back from that country, when he gaid
good-bye to that country, he said in
unforgettable words that he was ‘Leav-
ing a part of his heart in the Soviet
Union’.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Will he leave his whole heart
there?

Shri H. N. Mukerjee: The Soviet
Union has stood by us in very difficult
times, and I do hope that Shri Shastri,
when he goes there will find even
greater support for India’s cause, at a
time when we are in some stress.

In regard to the other matter, 1
confess I have certain misgivings about
the goings-on of the UK Government,
because I cannot help forgetting that
along with the Uniteq States, they
have helped Pakistan at our cost every
time, over Kashmir and so many other
issues. And I have a suspicion that
there might be an attempt at manoeu-
vre, so that we can be wheedled into
a kind of appeasement which we do
not wish. But I am willing to trust
the bona fides of the Government so
far as the defence of the integrity of
our country's borders is concerned.
Without that kind of trust, the parlia-
mentary system cannot work. I do
have that trust and I do wish to have
from the Prime Minister an assurance
that we would not be wheedled by
whatever kind of pressure into a kind
of appeasement which would be against
the kind of principles which he has
already formulated.

Shri Surendranath Dwivedy rose—

Shri U. M. Trivedi rose—

Mr, Speaker: All right Tri-vedi

must come before Dwi-vedy!

14414

Shri U. M. Trivedi (Mandsaur): |
have heard the statement of the Prim:
Minister with not very casy qualms.
Although I wish him godspeed, yet I
feel that in hig going there, he must
be extremely careful in thie utterances
which are likely to come out, which
should not, in any manner, jeopardise
our already very slightly strained re-
lations which we find on all gsides. We
are passing through very difficult
times. There is no doubt about it. We
have good friends in the USSR. There
is no doubt agbout it. But we have also
other good friends about us, some
whose present  position and present
attitude have not been very helpful.
They might have their reasons, but
we must do our best to see that those
reasons which have prompted them
to show any coolness towards us are
wiped out, and that the relations with
friendly countries that we had estab-
lished so far continue as friendly and
helpful to us in the present times.

I certainly wish him godspeed, but
he should remember that the country’s
fate is now at stake, and he should
do all that we all expect of him for
the sake of the country.

Shri Surendranath Dwivedy (Kcn-
drapara): The Prime Minister is going
to honour a commitment that he pro-
bably made earlier for a visit to the
Soviet Union. I do not know whe-
ther it was too late for him at this
stage to canccl the trip or postpone it
in view of the critical situation in the
country. I would have preferred if
this visit could have been postponcd
to some other date.

The talks are going on, as he says.
and they have not yet come to any
final stage, but whatever the final
outcome of these talks may be, I
would like this Government to make ‘t
known to the British Prime Minister
that a final decision should be made
known to us by the time the Prime
Minister returns that is. within a
week’s time. Probably the tactics arc
to prolong the talks, and naturally,
because of the monsoon, and because
that area will be waterlogged and
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submerged, there will be a natural
cease-fire, and we will not be in a
position to take whatever military ac-
tion we would like to take to drive
out the aggressor. So, I would like
very much that a time limit should be
given, so that whatever talks are con-
tinuing may come to a final stage
within a week's time.

Shri Frank Anthony (Nominated—
Anglo-Indians): We join in wishing
the Prime Miister every success in his
mission.

I think it will be rather critical in
certain ways. I am only a little con-
cerned about the latter part of the
Prime Minister’s statement.

The first part is fairly clear. He
said that there would be no reference
to any kind of arbitration unless there
was a restoration of the status quo
ante as on Ist January, 1965. I am
not questioning anybody’s bona fides,
but the Prime Minister's statement
that certain details have been worked
out may prove to he a snare. If we
accept details under the guise of a
boundary dispute, I am a little afraid
that. unless the Prime Minister spells
it out, beyond a peradventure that
Kanjarkot, Chad Bet gnd Biar Bat are
not subjects of territorial dispute, we
may be embroiled in a boundary dis-
pute which will recoil against us. I
would request him to make it clear
bevond a peradventure that these
arcas particularly are not subjects of
4 boundary dispute.

Shri Tridib Kumar Chaudhuri (Ber-
hampur): I join my voice with those
of other Members who have wished
podspeed to the Prime Minister inhis
Russian visit and hope that good for
the country and the nation will come
out of it. These days we have not
many friends, but the Soviet Union
has stood steadfast by us, and we hope
that the Prime Minister’s visit would
strengthen the strong bonds of friend-
ship which are already there.
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But, so far as ouar present stnté oi
relationship with Pakistan is concern-
ed, it is just one step short of war
Whatever may be the feelings of the
Government, the man in the street ‘s
actually asking the question whether
it would be war or peace. Looking
at the state of things as they are in
the West Pakistan border, in the Assam
border, in the Assam-Latitila border,
looking at the things and eventg that
were happening in Kashmir where
people shout Pakistan zindabad or
China zindabad, people are not in an
easy mood and the Prime Minister and
the Government should remember that
even if their patience may be very
strong and unlimited, there is always
a limit to the patience of the people
and that aspect of the matter should
be borne in mind.

ot ww fawd (q77) w2 B
waw wlY ot wW F v R E | W OE
a7 qw &, St SE W WA 0F
GTFANETIT TTAHT qIHTT &1 foar
gam ar? W0 gy T @ fRosuA
T T ®F F AATRY F AT T aqeq
F1 oY T fFoT® gW oA A I
AT N7 2, g7 I & fowre @r
T § A7 Iq A B F g% 97 WY AT
frar 2\ SO HAY AT 9 F waAr
TTRg F1 €AY AAAT F ATHA @A T
A FX, g OF T0few §F I 7 T4
e § |

FET AT HTD FT TATH §, WA LI
e sfear & § 27 & sinfaa na &
aT H A AT BT R, IF T AA A1
WX A AT R R T o|EA &
qredt w-TrH e 2, sdife T
¥ ag 21 mar £ 5 faq @1 a7 g
¢ fx fgrma oeAq wife ToTRE 7
F T AT gT WY e e
mfc g% ¥ ¥ ®wodi AT gawm
AR A T A FT ASS qg TP
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fa. arfeeqr &t T Wit W o A
fa 243 WoriW & IO AT TATH B,
77 framewed § WY T §
Tt ) B w1 gz s WG wW
aare § i 3 o & ot faraT §, 7 9
Fagagai d ww A M & ™ AT
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w fear sy fr et aw fegem @
AT 3, 7 Faw oA § afew, Fmae
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FHIT TOHT & | TUT HAT A EF AT
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Wt geraete e o (fEET)
nege  AgRd, g9 Har o
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9T A @ &, 79 fag & w17 AgE-
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FI0 g, AR AT F JAA wOAT AA-
FTHAT &) 3999 ¢ qHAT §, TUE NG
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T/ A AEA 3N &7 AT

SuTH Heft oY F R g fE
e FATX A G HIT HT HORHOT ZAT 0,
a1 39 ARy WY T gt @Y feafa o,
Fer 6 W 8 | GEI g NUA WaAY
o waT & Fard W3 9T 48 QA w
T fe g 3 e AR AT AR R
femr & fe @ g0y dmrsi & i
NI F7 ARTF7 | T & faw
I F qIE AT ARY 97 OF qqF
wTHRor ZuT, R & Fwr gl ae
1 7% femr it W we & wigww
# 2 wam wAT 9 T @ & Afew
T AZ GN TR # 9y W IO dker
] M wver P fF W 0w awng
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ag IT H O AT T FC AT W R
ar 4 s 9 mw qung ¥ afk ol
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HY HTEAT I 9T & qF W g, O W
I w7 7 wigwrqr fAog & A,
¥ &y S ofr W #F w@y g
Gl
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¥ &Y o T w9 g g o
Tgl 9T JEY 1 & QEUAT Ngar F o
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W A oF aF §9T F dSF WA
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f& garr WAl F) HEg A smad
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saafag A ¥o i gua ag @ v
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&A1 &Y 90 W1 a7 Afafy wam & oA
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¥ avay faedt 78, A feaq wi
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LR AR CIENE LI R L
™ T gxz § qme g w3,
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[ F e AFTT aredt]

IET AFIR @ W A7 gAY 7TF q19
9T g |

Shri Sezhiyan  (Perambalur): 1
join others in this House in wishing the
Prime Minister well in his forthcom-
ing tour to Russia and I hope efforts
will be taken to cement further the
friend:hip between the two count-
ries.

Sir, we are passing through very cri-
tical times and as my hon, friend Shri
Prakash Vir Shastrj just now said, it
should be made well-known to the
country, namely, when the Prime Mi-
nister is away, who js the person in
the Cabinet who will discharge the
duties and taking up the responcibil’-
ties. I hope it is time that he names
some Deputy Prime Minister to look
after the affairs of the Government in
his absence.

I want to impress on the House one
thing. It has been the pattcrn about
aggression everywhere: that aggres-
sion first takes place; than a cease-fire
is offered; and then peace talks begin.
And there is always the tendency for
the cease-fire line to harden quite for
a number of years. I want this to be
avoided; whenever cease-fire i3 being
thought of, all these aspects have to
be considered before any final decision
is taken by the Government.

ot WYt (wrg) TR gy
Hft wEET T AvEr 77 M7 ™y Ay
qregas Y wge faaar & Fadt @
BYT TR AT AT I F 1 €W qF w0E
AR A AT A Y IR AAFHAA
afya FTETE | T 39 Hahe & qg qafe
fd arm favr I R E wwAT
1 ardy § 0F M7 € AT @Y, AA
S fgegear Y TR 77wl S
Fr & W dd@ oftmr agr 3@
wisg ¥ &g -7 97 gEWET 8, §
ag & yrgar FEy f& dar i 9
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arfaat 7 3t < gAE @y g, fear @
o fauiy #fqz & qgeq #1 39 WM
F 1 Q77 F F A0 ot gyafzafa
¥ g gAFT T a0

qra wra faardt 791 & 1 sfafafy
€ 37 8 T 7voF; g Ty wrAn e

faq qw wid & fag ag o @ &
gl 9AF fagar A& A9 & AW
I FY AW FY AT T AT
I4F @17 & A ¥ qg W GrAT wwQ
fEmgt & @ alr T s FANT F
ANT F qIT A T FIHRL F AGA F O
A 4.3 favy ararazw a2y g1 ar am
71 WEAE ®I W T ATCAATEA T
Y eaTq T )

Mr. Speaker: Hon. Prime Minister.
/

Some Hon. Members rose—

Shri S. M. Banerjee (Kanpur): We
want to put some questions, Sir. It
has been converted into a farewell
meeting.

Shri Himmatsinhji (Kutch):
question, Sir.

One

Mr. Speaker: I have called upon so
many hon. Members.

Shri Himmatsinhji: 1 come from
that State and with your permission
I want to put just one question.

Mr. Speaker: I do realise that he
comes from that part of the country.

Shri H. P. Chatterjee (Nabadwip):
1 am an unattachedq Member; I have

been silent for the whole session.
Would you permit me to put one
question, Sir? (Interruption)

Mr. Speaker: Order, order, Shri
Himmatsinhji.

Shrl Himmatsinghji: The Prime

Minister has just now stated that the
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status quo unie should be resiored, 1
want to know whether this will be
the same as the condition which exis-
ted before the partition of our country
n 1947,

Shri Lal Bahadur Shastri: I am
thankful to hon. members for their
very kind remarks anq observations.
1 may inform the House that I have
made the ry  arrang ts
and the whole responsibility would
devolve on my senior colleagues in
the Cabinet. They will be complete-
ly in charge of all the work.

Shri Hari Vishnu Kamath: Collecti-
vely?

Shri Lal Bahadur Shastri: Collecti-
vely when the Cabinet meets and
the senior-most member of the
Cabinet will preside over it,

Shri Nath Pai (Rajapur): Who is
that?

Shri La)l Bahadur Shastri: Guizari
Lal Nandaji is the scnior-most mem-
ber of the Cabinet.

Shri Mukerjee has  expressed his
misgivings in regard to certain mat-
ters. As I have said, I have not ques-
tioned the bona fides of the U. K.
Prime Minister and I do not propose
to do so. But I can assure him tha*
there will be no appeasement on
fundamentals, That will never happen.

So far as Mr. Dwivedy's observa-
tions are concerned, we have already
Jaid the utmost stress what whatver
has to be done should be expedited. I
can say with confidence that the UK
Prime Minister is definitely trying to
expedite it and he wants that what-
ever the decision, it should be arrived
@t as early as possible.

30 far as Mr. Anthony’s observa-
+ions are concerned, regarding Kanjar-
kot, Biarbet and Chadbet, our stand is
quite clear and positive that they
form part and parcel of Kutch and we
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are not prepared to deviate from that
stand.

The House has been meeting all these
months and we have greately benefi-
ted by the advice and various sugges-
tions made in this House. But now
when the House rises, may I  assure
hon. members of one thing? We know
the general background. The broad
policies of the Government have been
mentioned in this House and the
House also has generally given its
acceptance and agreement to these
broa: policie;. In that broad con-
text, this Government would try to
discharge its reponsibilities fully and
cffectively. 1 woulg like that this
House and the hon. members should
have some faith in the Government.

Shri Himmatsinghji:
has not been answered.

My question

Mr. Speaker: Half-an-hour dis-

cussion. Shri Nath Pai.

Shri Ranga: That was a relevant
point raised by my hon. friend io
regard to Kutch. My hon. friend’s
brother wag the Maharao of Kutch
and it was he who came to a stand-
still agreement with free India’s Gov-
ernment. It was that State and that
Government which had control over
the boundary  between Sind and
Kutch. Therefore, the question rzised
by him has to be answered by the
Prime Minister. He wants to know
whether by status que ante he means
the same thing as what my friend put
it.

Shri Himmatsinghji: Let the Prime
Minister say clearly that status quo
ante means restoration of the same
position as it existed before partition
(Interruption).

Mr. Speaker: urder, order. Let us
take the Half-an-hour Discussi:n
now.
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HALF-AN-HOUR DISCUSSION RE:
BOKARO STEEL PROJECT

Shri Nath Pai (Rajapur): Mr.
Speaker, Sir, I am afraid thal slight
misunderstanding was caused because
of what T had to say regarding the
Soviet assistance for the  establish-
ment of the Bokaro steel plant. In
some quarters it was reported that I
attacked the very basis of the agree-
ment which we had with the Soviet
Union. I did not have any such in-
tention ang I did not suy anything of
the kind. All T pleaded was that since
we receive aid it does not mean and it
should not mean that we forego some
of the basic rights to which we are en-
titled even if we are at the other end
of the aid receiving (Interruption).

Mr. Speaker, I should like here to
draw the attention of the hon. Minis-
ter for Steel and Mines to a very im-
portant aspect of the whole question.
There is a wider issuc involved with
regard to aid we receive not only from
the Soviet Union but the aid we receive
from other countries. What should be
our attitude? Somechow the Govern-
ment of India seem to be crushed
under its realisation that since we re-
ceive ald any conditions can he im-
posed and we cannot have g voice in
it. There is another guestion equally
important., What is thiz  Govern-
ment’s broad perspective with regard
to indigenous technical skill that is
growng in this country? Scmchow an
impression is  gathering that we
have still a colonial outlook with
regard to indigenou; technica! tech-
nological and scientific  skill. The
hang-over of the past js very much
exercised in our country and what-
ever the Aeld, we think we must get
a foreign expert.

A ridiculoug example of this was
shown when during the last monsoon
we were handicapped because not
sufficient foodgrains were available
and foodgrains had to be imported
from the United States. Not only
were we begging for foodgrains but
we went 1o the extent of importing
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some technical advisers to advise as

to how to unload foodgrains at Bom-
bay angd other ports. It was an extra-
ordinary declaration on the part of tne
Government of incompetence.

I want to warn Shri Sanjiva Reday
that he should pause to ponder
whether we should indulge in  this
kind of declaration of lack of con-
fidence in our own competence on
every issue. It is this issue that is at
the bottom ot all that is going on ana
all the discussion so far as Bokaro 13
concerned.

The Government likes to take
shelter hehind the world “self-
reliance” Ts  self-rcliance  sume

thing that we will be reaching in 1980.
1990 or at the end of thig country?
I would like to submit to the Minister
and his colleagues, in this connection
that secif-reliance is not a target to he
achieved, it is a process continuousl,
10 be excerciced. It is no use saying
that in the year 1965 India will be
self-reliant with regard to engineering
and technical skill. If we mean to
do that we must start the process to-
day. It is likely that Indian engincers,
Indian consultants, Indian technicians
will be making some mistakes. I
would like that we make those mis-
takes and we benefit. What is today
happening is this, that somecbody alse
makes the mistakes at our cost and he
gets the benefit of experience. We
pay him for his obtaining experience
at our cost. I would rather wish that
this process is changed completely.
Let Indian technicians, let Indian en-
gineers be entrusted with the job. Let
them make mistakes, because it is in
the process of making mistakes that
they will be gaining the necessary ex-
perience and expertise. At least we
shall have the benefit that we have
paig for our own mistakes and not the
other way round that we pay for mis-
take of somebody else and he gets
the benefit.

1 would like to put it in the proper
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perspeciive and bring to your notice
one,or two examples. There was the
question of producing powdered milk
in this country. Foreign experts were
invited and they said that it is not
possible to produce powdered milk
from buffalo milk., We now have
found that this was all rubbish, all
nonsense, and that first-class, very
good grade powdered milk can be pro-
duced in thi; country from bufalo
milk. There was the question of
HMT which has now taken the pride
of place in this country because we are
producing the best kind of machine
tools in this country. But g foreign
adviser told us that it would take
India exactly a decade to be able to
produce 1000 machineg tools per year.
Within one year of that contract being
terminated, we were producing more
than 1,000. There is another. Exam-
ples can be multiplied because I do not
want them {o run away with the im-
pression that T was attacking the spaci-
fic agreement which we have reached
with the Soviet Union. We are grate-
full for all the assistance that the
Soviet Union so magnificently has come
forward to offer. But it need not be
that we adopt a cringing, sycophantic,
servile attitude either towards the
Soviet Union or towards any other
country, that since we are getting aid
we have nothing to choose. They have
no trust in Indian engineers. Why
all this? You know, Sir, recently the
plutonium plant at Trombay was desi-
gned by Indan designers ani was
completed by Indian hands. We would
not have got the technical know-how
had we to depend upon another coun-
try because this is regarded as classi-
fled information. How could we do jt?
Thig is what 1 want Shri Sanjiva Red-
dy to consider. It could be done be-
cause the Secretary of this particular
Department was himself a technical
expert. It is a good thing for this
country that we have a man of Dr.
Bhabha's scientific efficlency, know-
ledge and also the necessary adminis-
trativa drive. We, therefore, saw this
amaging thing that Indian themselves
designed and executed this magnificent
project, the plutonium plant.
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Does he realise that the Travancore
fertiliser plant has done something ot
which Indians should be proud. They
developed 2 process by woch gypsum
could be used twice over instcad of
being used once. Later on it could
not be used because of this double use
of the same inaerial for producing
calcium carbonate and tha: coula be
used as a base for producing cement.
The process was developed by Ind:ans
Later on a leading English flem,
Power and Gas Company, bought it
frem India.

I can go on citing examples where
we approached forcign experts o
tell us what gshould be done
and later on we foun:® thut we
had enough indigenous talent to use
and that the indigenoug talent did
much better. But this kind of ap-
proach of this Government continues
which keeps on advertising that we
are still in our colonial stages so far
as industrialisation ang technicaf
knowledge is concerned.

Even for such a thing like the loca-
tion of the fifth steel plant we have
to bring cxperts from America and
England. T think, this is ridiculing
India; this is embarrassing India. The
Government should give up this old
attitude  towards foreign experts
Somehow it thinks that if the expert
is a foreigner he is an omiacient one
—on whose advice we often landed in
trouble. T do not want to suggest that
we should never call for experts. We
should gratefully acknowledge such
assistance as we can get from any
source. But let me tell him this with
regard to the Bokaro plant. Does he
want to import a ready made toy which
we will be only playing with obeer-
ving and showing that the Rus:ians
gave it to us, or does he want to see
that the plant becomes the basis of
developing India’s own steel industry?
It that ig the intention, let me ask
him 8 few pertinent questions.

On the 14th November on the occs-
slon of the first nationz] metallurgist
day the then Steel Mnister announced
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at Bhilaj the Government decision to
entrust  Bokaro engineering o an
Indian decessor said that this was a
Jindmark in  India’s technological
development. Was it seriously meant
or was it one of those ministerial
flourishes? His predecessor said that
this was a landmark that an Indian
firm of engineers will be entrusted
with it. I would like to know: Then,
what happened?

Again, with regard to Bokaro engi-
neers being entrusted with the job, his
predecessor announced in this House
the conclusion of the agreement on
the 9th April, 1964. I want to know
from the Minister whether he has
taken this into consideration. These
arc the words of his predecessor and
I want to know what Government is
going to do. They are charged with
the double responsibility of encourag-
ing, fostering, developing Indian ii-
tiative in this very vital ficld ot in-
dustry, and also there is the equally
and vitally important thing, carrying
out this commitment to Parliament
and o the people of this country.
This is the commitment Shri Subrama-
niam had made to this House on the
9th April. It was in reply to a ques-
tion which Shri Indrajit Gupta, I and
some other Members had raised in
this House. He said:

“As the House is aware, we have
decided to award the further en-
gineering of the project to the
Indian engineering firm, Messrs
Dastur and Company, who have
prepared the detailed project re-
port. The contract for consultancy
hag bean agreed upon and the firm
will continue the engincering
work they had already initiated
in anticipation of this steel work.
‘The consultants have been appoint-
ed and they are busy preparing
detailed specifications for tender.”

Here is the Minister telling this House
tbat the work has becn entrusted, that
a contract has been initialled, and
now they turn back and say that it
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was only initialled; it was not signed.
Is the Parliament to be treated ke
this? Is the Government’s morality to
be something like that of an ordinary
trader or the merchant? I do not
think we can take shelter behind this
kind of jugglery of words,

On his return from the U.S.S.R. on
7th August, this is what the Chairman
of the Bokaro Steel Plant says. I am
quoting from the Times of India—nor-
mally, these officials are not to be
quoted. But as he happens to be the
Chairman of the Bokaro Steel Plant,
I am quoting him—and this is what
he says:

“The Soviet authorities assured
the delegation that Indian desig-
ning and engineering capacity
would be associated with the Pro-
ject.”

We were told that therc were objec-
tions from the Soviet side. I don’t
believe it, Sir, One of the best fea-
tures of the Soviet Union cooperation
is that they try to encourage Indian
participation at all the levels. If it
did not happen at the time of doubling
the capacity of the Bhilai Steel Plant,
it was not because the Soviet Union
was insistent to avoid it, but it is be-
cause we easily yield. They suggested,
“We are going to build, and let us
design it” Had the Government
shown its firmness, I am absolutely
sure the Soviet Union would have ac-
cepted the new pattern which we deve-
loped at Rourkela and Durgapur.
Somehow we knuckle down under the
slightest opposition and then point
accusing fingers at other countries.
But even if the Soviet Union was in-
sisting, we should show some self-res-
pect and say, “We need your assist-
ance, but we need even more to
develop our own Indian technology
and skill” 1 think, had we insisted,
I would not persuade myself to feel
that the Soviet Unien would have re-
jected our claim.

Now, 1 want to come to the present
Minister and ask him one or two
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questions and 1 want specific replies
frem him. Sir, Mr. Sanjiva Reddy
hgad reiterated the Government’s desire
t¢ honour its commitment to Dastur &
Co. and that they will be given ade-
quate participation. I would like to
draw the Minister's attention to what
he told Lok Sabha on the 3rd Octo-
ber. This is what he said:

“In view of this, the scope for
Dastur & Co. will be restricted.
‘What amount of work the Russians
will take and what amount of
work Dastur & Co. will be given
will have to be arrived at in
consultation with the Russians.”

1 fully endorse that we shall have
to consult the Russians. But I would
like to know from the Government
two things. n view of these conti
nuous commitments given hy the
Chairman of the Bokaro Steel Plant.
by Mr, Sanjiva Reddy's predecessor
and by Mr. Sanjiva Reddv himself,
ar¢ we not going to honour the com-
mitments? It does not matter to me
to which Indian firm jt ghould be
given, but the basic thing is that we
must foster Indian cngineering skill,
and some of the skills geveloped in
this country are of a very high order.

For goodness's sake, give up this
colonial mentality that foreign ex-
perts are poecessary. I coulg cite

umpteen number of instances where
Indian engineers, Indian technicians,
Indian scientists can do as well as
the best scientists from any country.
And stecl is one of the fields. In view
of that, % would like to know wheter
Mr. Sanjiva Reddy who categorically
assured us that this commitment will
be solemnly carried out wil] be taking
shelter behind the alleged opposition
of the Russians. I am not quite sure
that the Soviet Union's represcnta-
tives at any time opposed the Indians.
1 do not wunt to go into details. But
assuming that they did, it is upto
India, ag we did on the occasion of
the Rourkela development and that
of Durgapur, to say that Indian engi-
neers will have to e associated, if
we want to gvoid a kind of industrial
colonialism, be it American. be it
British, be it German, whosoever
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gives help to us. Just because they

give the help. we should not give up
the right that at every stage of
designing, consulfancy or execution,
Indians will have to be associated,

Sir. T have tried to put it in the
wider perspective and I trust that
his reply will take into consideration
the long-term interest of the country
and the broad perspective in which 1
have placed the whole issue.

Shri  Indrajit Gup:a (Calcutta
South West): Sir, 1 would just like
to ask a little more pointedly a
question which my hon. {riend Mr.
Nath Pai has raised rather haltingly

and tentatively. 1 want to know
precisely from the Minister now
whether it is not a fact that this

falling through, as it were, of the
original idea that this Indian firm of
Dastur gnd Co, were to be given the
prime responsibility of desinging this
Bokaro Project, which was attribut-
ed by propaganda--1 counsider it to
be propacanda--to the alleged oppo-
sition and objections from the Soviet
side was pot in fact due to certain
prejudices against this firm not by
the Russiang but by certain high-up
Indian officials who queered the
pitch, as jt were, during the negotia-
tions with the Soviet side and, as
Mr. Nath Pai has said, tended to
denigrate and run down the effici-
ency and qualifications of our Indian
designers and thereby created a
situation ijn which perhapg justifiably
the Sovict side felt a little hesitant,
but Jater on the whole propaganda,
publicity, was done to show that it
was the adamancy of the Soviet
authorities which preventeq Dastur
& Co. from giving this responsibility.
I want to know what the exact
reason is.

The Minister of Steel and Mines
(Shri Sanjiva Reddy): I thought
that we had discussed this matter
also during the debate on the
Demands for Grants relating to my
Ministry.

Shri Nath Pai:
one word about it.

I did not mention
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Shri Sanjiva Reddy: But my hon.
triend had sought to raise a half-an-
hour discussion op this some time
ago, ut unfortunately he could net
be present on that day, and, there-
fore, it had to be postponed,

There is nothing much that I can
say today to enlighten the House.
But all T can say ig that what my
hon. friend Shrj Nath Pai has quoted
from Shri C, Subramaniam’s state-
ment ig true. After all, that was
what  Shri C, Subramaniam had
stated on the floor of this House
Apart from what he had stated in
a public meeting somewhere, what
he had sald on the floor of the House
cannot be denied. He gaid:

“The contract for consultancy
has been agreed upon and the
firm will continue engineering
work which they have already
initiated in anticipation of this
settlement”.

Apart from that, it was also visualis-
ed in the simultuneous exchange of
letters that if in connection with get-
ting aid for the project, it became
necessary for Government to entrust
any part of the consulting engineers’
work to any foreign government or
foreign organisation, the portion of
the consulting cnginecrs’ fee to  the
extet of the work remaining undone
would be reduced to an amount to
be mutually agreed upon. So, there
is no question of denying at any
stage anything for the work to be
done by them. AIll that I have been
repeatedly saying is that what por-
tion the Russlans would take and
what portion would be given to
Messrs.  Dastur & Co. cannot be
decided upon unless the project
report is written. There js no use of
blaming any officers for this. I took
over in June, It was in May that
Shri C. Subramaniam had made this
statement. I am told that before I
took over, In fact, a few days before
T took over, he had met the Russian
Ambassador and had a discussion
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he had

That was what
done beforec anybody knew that
was going to be the Minister ‘in
charge of Steel here. Then itself, it
was found out that the Russians did

with him.

not want the whole work. I
am sure that it is also there
in the agreement that a large

percentage of Indian technicians will
be associated with them. Our engi-
neers are going even now to partici-
pate in the design work. It is not a
question of just some trainees being
sent to the USS.R. to learn some
work, but some of the experienced
engineers from Bhilai and other pla-
ces are going there to participats in
the design work itself,

My hon. friend Shri Nath Pai had
been talking as though Indian engi-
neering designs meant only Messrs.
Dastur & Co, They are not the onlv
people. We have got a very joof
dessign section.

I had said 36 in
them

Shri Nath Pai:
my speech and complimented
also,

Shri Sanjiva Reddy: We hav: =&
very good engineering design section.
The whole expansion of Bhilal,
Durgapur and Rourkela is completely
done, cent per cent by Indians. Not
one foreigner 1s associated anywhere
with anything relating to jt. It is
being done by our cngineers. There-
fore, let us not belittle our own
people. It is not as if we are trying
to put some foreigners and trying tc
bring in a ready-made steel factory
and install it here. That is not so.
But after all, we have to be learning
all the time. We have already
undertaken so much work. We
wanted even the next work (o
be taken up by our design sec-
tion at Hindustan Steel, but
they said that the work on hand was
so big that they could not undertake
the further studies for the next pro-
ject. But when we do want jome
assistance from others and w2 do
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waun! their equipment, naturally, we
shall have to understand the techno-

lcgy. They say that their tech-
nology has changed today from
what it was some ten years ago.

It ' not as though we are having a
stec! plant just as we had at Bhilai.
At Bhilaji it was mostly foreign,
cquipment and only about 5 {o 6 per
cent of Indian plant and machinery

wus  used, the rest  of meahinery
was imported. A large number of
techimeians from abroad  were also
there. But  now their number

ha< gone down. As 1 had pointed
out in my reply to the debate on the
Demands of my Ministry, there were
about 300 odd German technicians in
Tourkela by about this time last year,
but today there will be only about
fwo or threc dozen of them. In every
place, we have reduced the number
of foreigners during the last one
vear. I think we have reduced their
numher not by 50 or 60 per cent but
by about 70 or 80 per cent. Our
technicians have taken over their
places. But I would submit that we
-hould also learn all the time. After
all. 1f we do get some technical assis-
tance from somewhere, let us try to
learn their technology; we have
learnt a little already, but let us try
tfo learn further, because techno-
Jogy is changing and the machinery
1« new and ultimately our own people
arc going to take over the responsi-
bibty, and, therefore, let us equip
them  for  this  purpose. About
Dastur and Company. I cannot say
anything more now.

Shri Nath Pai: We understand that
Ebhr; Dharma Vira, Cabinet Secretary,
i< Jooking into the¢ matter. So 1 did
not say anything about it. 1 talked
in general terms about Indian engine-
crs. I gave you six examples.

Shri Sanjiva Reddy: About Dastur
and Company. it is not proper at this
stage for me to say. When it is decid-
cd to convert it into the public sec-
ter. they will have not only Bokaro
work; we can give them some other
wmk also. Defence projects are

Plant
(H.AH. Dis)

there. There are also so many other
indus'ries. Their engineering skill
could be used in so many directions.
We are not going to lose these tech-
ricians. After taking them over they
will not remain jdle. And it will not
be only in the steel plants. After all,
such techniciang are good enough for
other projects also.
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Anyway, it is in the stage of dis-
cussion now. The Cabinet Secretary
and one or two other Secretaries are
discussing the matter with him. I do
not know at what stage it
is But we are as anxious—I
may assure Shri Nath Pai and Shri
Indrajit Gupta—my hon. friends
that Indian design and engineering
sections must not only be strengthen-
ed but used to the maximum possible
extent. That is our desire also.

We are going to spend in the Fourth
Plan very huge amounts for this
work. I am sure that in the Fourth
Plan we will be able to stand on our
own legs to a large extent I do
not say that we are going to give
up completely all foreign technicians.
We  would like to learn. Even
highly developed countries Jearn
from one another. There s noting
wrong in learning new technology.
which is developing so fast. We learn
by our experience and also by the
cxperience of others.

There is no prejudice against any-
body. 1 am one with them in secing
to it that Indian engineering and
technology is strengthened. More
money should be spent, a larger num-
ber of people should be trained go that
ultimately—by ‘ultimately’ I do not
mean by the end of the century, as
he himself said—we can do it on our
own. For instance, from 5 per cent
Indian equipment, we have come upto
35 per cent now. For Bokaro, we are
going to produce 35 per cent of tne
equipment in India itself. In the next
plant, I am sure, it is going to be 60



145 Papers Laid on
the Table
[Sari Sanjiwa Reddy]

or 70 per cent, and the foreign com-

ponent will be much less. The en-
gineers who came in connection with

Bhilai or Rourkela were in hundreds.

This time it will be only a few dozen

next time probably it wil] be nil

Like that we are proceeding It is not

ag if in ten years, we have not prog-

ressed. There is no use saying that
we are still where we were ten years
ago and that it will take a century
to do things on our own. I am not
pessimistic like that. In the next five

years, by the end of the next plan, I

think we will be able to stand on our

own legs. There is absolately no dif-
ference of opinion on this aspect.

Therefore, I have nothing more to say.

Shri Nath Pai: Is it not a fact that
the expansion at Durgapur and Rour-
kela was principally, very largely,
substantially, done by Indians and
when the original foreign consortia
wanted to have it exclusively for them-
sclves, the Government of India natv-
rally opposed it, and actually our
Indians did it? If that is true, are we
wrong in insisting that the same be
applied with regard to Bokaro?

Shri Sanjiva Reddy: No; the Rus-
sians say there is a slight difference in
the technology. We will be able to
discusg this only after the project re-
port is ready Then we will try to
secure as much as possible for the
Indian technicians. But today the
project report is not ready, Therefore,
we are not able to discuss with them.
But when we discuss thig naturally we
will try to take as much as possible,
for our own engineers,

17.55 hrs.

PAPER LAID ON THE TABLE—
contd.

Visrt oF THE PRIME MINISTER TO NEPAL

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
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Shastrl): With your permission, I
would like not to read it out,but to lay
on the Table a statement on my visit
to Nepal [Placed in Library. See No.
4421/65].

17.554 hrs.

CALLING ATTENTION OF URGENT
PUBLIC IMPORTANCE—contd.

(iii) REPORTED FLIGHT  PAKISTANT

PLANES OVER INDIAN TERKITORY CARRY-

ING TrooPS ETc., FROM WEST PAKISTAN
To EAST PAKISTAN—CONtd.

Shri U. M. Trivedi (Mandsaur): Is
it not a fact that producing of false
manifests knowingly and believing
them to be false is an offence under
the Customs Act, which offence en-
tails foreiture of the vessel wherein
the goods are carried and lays the
culprit open to prosecu-
tion and punishment; if so, why have
the Government agreed to release the
aircraft and the pilot and o‘her officers
concerned?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): In this matter, certainly a
serious view was taken of the irfrin-
gements that have been made mention
of in the statement that I have made
in the House in the morning. But
since the matter was betw:en one
Government and another, we in.
formeq them we were unable to per-
mit a clearance of the aircraft for on-
ward flight across India to Dacca; we
informed them that the aircraft was at
liberty to return to West Pakistan, for
which flight clearance would be given
on request. In pursuance of that the
aircraft hag returned to West Pakistan.

Shri U. M. Trivedi: That is the very
question I have asked. You have not
answered the question.

Shri A. M. Thomas: I have said that
it being a Government to Gyovernment
business—we have also courier flights
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it is an arrangement of mutulity—we
did, not want to take such extreme
steps. But we saw to it that the
aircraft reurned to West Fakistan.

Shri U. M. Trivedi: Have we com-
mitted any such mistake onrselves be-
fore? Mutuality means we had also
committed such a mistake.

Shri A. M. Thomas:
the matter of flights,

Mutuality in

Shri Joachim Alva (Kanara) What
are the maximum powers with which
the Government is armed when a
military aircraft from i‘akis ar, flies
over our territory? Is this the first
time we have caught a plane in
which military parts have been found?
Do you have the right to confiscate
the plane or merely delay it, as in
this case, by 24 hours, about which
Pakistan has already howled?

Shri A. M. Thomas: It was eviden!Ty
a breach of the custom: regulations.
We are at liberty not to clear the air-
craft. We told them we wer= not
prepared to clear the zircraft, and the
aircraft returned to West Pakistan. to
the place it started from.

oft gow =T T ([AT) - qE
N & g frdaw s 9 g fw 9t
aFrey fear war § ag w9 § fean
R A W oA
# wvq 7o § Ff5arf sqwa FT@IE |
foe ot & g qwar g1 & o Jwgat §
& oY /v & Strar T @ 99 A
) wwa |49 7

Shri A. M. Thomas: We are not
vary much concerned with the value.
One list consisted of 2% items, and the
other of 67 items or something like
that. We are mainly concerned with
certain contents in that aircraft. For
example, we found the fuselage of a
Aghter and other spare parte—quite
objectivnable items. Tha. was why
we did not clear them.

it g fawd (§itv) : wwi AgRT
¥ w7 EEd AT # A AW ¥ wow N
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9 qwwaT §, gafaw gw i aar
TN JSTAT AET g ¥ Forwy g7 WA
93 | T¥ AR THHETH FT UTHAO
fergem e aw g, g dy 7w e,
At grere ¥ o AR FY g g T Al
St g7 anfger faem sz o framey a7
1T F T YT, FAT JAHT T=q a7
T F AR X ? W7 I FAFG AL
FIT I Tod FIA FT AT AT HT AAdA0
9T & 7 TifEraT 97 WY wRT /A7 ARy
grar ?
Shri A. M. Thomas: Certainly a very
serious view was taken, and we have
lodged our protest also, but, all the

same, under the circumstances we
thought that step was enough.

ot gEw Ty sy AT AT 0
IAT qF AG AT ¥ 1 T AN
Ig T A ¥ I wr E Femia-
WO g} GHAT T ATAVGF AEY FHAT
T, FRET FTO AT 7

18 hrs.

weus WEEY : I FaAr fE A
®Y Fywq w7 A @v A, Afdq 37w
BT FT G |

=t geTe et (faomiT)
FER ¥ gy g #7346 faAy
ot afer &7 s w7 g v arfw-
I F1 TF Faey & w fa<ng o7 anfr
#om & i o wat & ganfas s faor
1 & FahT w¥ ghagr 2 0f € I
I gfaarst # wt w1 37w fear 2
1 3% faas #1% Fiard w0 2
o Fq1 g ¥ qeAeg # e )
w3 frar & 1
Shri A. M. Thomas: The present
arrangements are upto 30th June or
something like that. In the context of
this incident we would certainly

review the entire situation and take
the necessary steps.
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Shri Nath Pai (Rajapur): It was by
sheer accident because of the mistake
of the Pakistani pilot, we came to
discover that the aircraft was carrying
equipment which is prohibited. He
showed the wrong manifest; he has
1o carry two manifests, a real one
which showed the truth about the
things be was carrying and the other
onc always to be shown to the
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Indian authorities, a false one. This
time he made the mistake. What a
sad commentary. Does the Govern-

ment realise that the military intel-
ligence  of India, intelligence in
general, continues to be as  wobbly
as it was during NEFA? That is one
thing. We would also like to know,
xince the Pakistanis have been using
this right of flight over India, car-
yying troops and arms and equipment
also, what are the standing orders to
the Indian Air Force if they violate
and did things which he has referred
10?7 What are the orders issued to
the Indian Air force with regard to
Pakistani overflights?

Shri A. M. Thomas: In this parti-
cular matter, T should think that the
House should congratulate the cus-
tomg officers...... ( Interruptions.)
because in fact when they started
c¢hecking they found.  the  captain
found, that he was not in a position
10 hoodwink the customs officers. so
smuch so a complete list containing
all the items was shown and i' was
thus that it was found out. We must
yeally congratulate the customs offi-
evTSs,

Shri Nath Pai: He did not reply to
the second....(Interruptions.) Sir, I
asked him a very important second
question. If the Pakistanis persisted
in having these flights across our
territory, carrying the equipment and
other things necessary for their arm-
ed forces in their east wing, warlike
material, what are your standing
wrders ‘o the Indian Air force?

Shri A. M. Thomas: In this matter,
this was not an unauthorised flight
at all. This was an authorised flight
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in accordance with the arrangement

entered into between both Govkrn-
ments and that arrangement ends on
30th June. It was as per this
arrangement that this flight took
place. The arrangement was that
they will get clearance both at
Palam as well as at Calcutta. So,
when the plane landed at Palam so
it was not allowed to have its flight.
This was an authorised flight.

Shri Nath Pai: On a point of order,
this is not a reply to my question.

Shri A. M. Thomas: Although it
does not arise out of this question,
about any unauthorised flights, there
are definite instructions; the Air
Force can shoot down any.

=t et fa® (91) @ & A
agar g i o) Qar ot weie ¥ fearar
mar g & @ a1 B g T]
B AT G A fggEa A A
F7F & T | &for ae # FgT T
& waz Tt gY ) T WA {7 AT
Fgr 1 & & o & fay e T fear
a1 & st s § fE ¥ g
TR A I § IAH O T F
T g T 0

Shri A. M. Thomas: I have alrcady
indicated in my statement that the
customs  authorities during their
check found that the aircraft carried
certain items of warlike material the
carriage of which is specifically pro-

hibited under the arrangement of the
weekly flights. 1 have also indicated

that the objectionable items were
fuselage to the fighler and other
spare parts.

18.05 hrs.

(iv) REPORTED INTRUSION BY Pajus-

TANI AIRCRAFT INTO INDIAN TERRITORY
in  RAJASTHAN—cON!.

o &R W W@ (9F) I
§a ¥ qifeeT I TorRd T
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RGAT R ITHT FTT AT 4T FFR T
FAS TEY 9T | 74T I AT WY ACHIC F
s # it § fF agi 3% T gu OF
gferTee< e av SR o i aT @
T TR § I g qET AW A AT
AT AN & | 7 977 92 aF 3g -
FTIT IT SET 97 | TgT F T TG
FAY TG | FEF A F TR A 7
T

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri

A. M. Thomas): As far as the heli-
copter is concerned, we have abso-
lutely no information. Our enquiries

indicate that there was no landing
of any helicopter, but, all the same,
because of the newspaper reports,
we have again made enquiries re-
garding that. Regarding the three
violations that have been made men-
tion of in the notice, in fact, it was
an intrusion only to the extent of
six lo seven miles and it takes about,
sometimes, a few seconds only or
something like that. The hon. House
would realise that there was not
sufficient time to take any other
extreme action,

ot geR T wgAw I froa
a7 AEY T |

U WG : I FqTE ¢ faan
f& qis qT AT FAIvT IF AT F | g@
a7 7Y a1 for I e o &%

»{t gww @ woEATT ¢ AT AT g
92 q% e sgu @

s wgvey : gfewrex & foa at
Igi Fgl % 3 a1 TG} | gEAR

AT g ag @y )
Shri P. Venkatasubbaiah (Adoni):
After the aggression that Pakistan

has made on the Sind-Kutch border,
they are again nibbling at the Rajas-
633 (Ai) LSD—9.
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than border also and there have been
constant violations not only in the
air but also the Pakistani rangers
have intruded now into the Rajas-
than territory. May I know whether
the Government is alive to this
danger that is being thrust upon us
from Pakistan side and, if so, what
arc the effective arrangements that
have been made both from the mili-
tary point of view and also from the
protection point of view? What steps
have the Government taken in this
regard?

Shri A. M. Thomas: It is true that
recently there have been some inci-
dents on the Rajasthan border also.
Apart from the air intrusions, on the
8th May, for example, a party of 10
Pakistani armed personnel attempted
raid on a village nearby. On the
10th May, as has been reported in
today’s newspapers, a party of
Mujras, supported by some rangers,
intruded about five miles inside our
territory, and our patrols rushed to
the spot, and seeing our patrols com-
ing they just escaped into their own
territory. (Interruptions). I may also
add that these borders are very well
guarded now and all the necessary
precautions have also been taken.

it gew wv wga - X gt 491
fe zart & M famr fag o7 saw
a1 ¥ #1 foFar wan 1 g A a@Emn
™

TN AR A Fgd § 6 e
T ¢ i femre g faar fa @
Y SATET SV FAT HFT AT AHATE |

ot gOR a7 wYATT © FATE IZTS
¥ ag faa fag w7

weaR REWA : e & g fod
3 e d gra

oft gew wr wwww - Ffamre
7T, ag T FA e, gk g
JET AR IgA guR |’ & oy fod
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Shri A. M. Thomas: With regard to
the helicopter, I have already said
that we have made enquiries, and it
was reported that no such intrusion
was there. Anyhow, since there has
been this report, we have again
enquired into the matter.

Mr. Speaker: The question is whe-
ther any photos have been taken by
them.

Shri A. M. Thomas: According to
our information, no photo was taken,
because it was at a very great height,
and also, only the noise of the aero-
plane could be heard.

WY gETRAIT e (fawai)
ag gt s faw da # A gen
FFY H WY wEIeT A Fgy F ag qiw
T AT JAHVE Tg T AT 74T | FTH FT
qrfirerT & gATT gATE SgTr qAT w0
Y arfer F gadar 7 w1 geafor
YT X & avary § gE O g AW A
g it faeet | fox ot weelt w7
AU 56 VEEAAT F1 S HTT AT g
fordy % 37§ e Fev g 1 & v WA
g 5 wm ag gard SR 9w da faf
H WraT Igi g {ATAT KT 97T
W wfafe a7 T o7 aeT ¥
HTSAH ¥ AW FY T ATTHTE A FT ¥qeA
FIfT o qrfeear ¥ TorewTT & S
gt @ ax w3E wife a1 A A
®T ot § wor wivit & omrE ¥ fAy
T wxw i 1 T @ o & Ay e
AT THOT ¥ qg #59 & a7 |
darfat & @ |
Shri A. M. Thomas: This plane did
not come to the area where our
troops are camping. It only came to
the area where there are police

forces and this area was also guard-
ed by the armed police force.

wf! FFTETGIT ATEHY . AT FT
@1 g3 M qrfeer ®1 &arfart =
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Mr. Speaker: Have the
ment any information?

Govern-

Shri A. M. Thomas: With regard to
the deployment, we have got our
intelligence and we are aware of
where their forces are deployed. I
do not think it would be in the pub-
lic interest to disclose it.

Dr. L. M. Singhvi (Jodhpur): In
this context of these violations and
build-up of military and air bases
across our borders, when there has
been an intrusion also into the land
area of Rajasthan in Indian territory,
the Government should inform the
House whether the Government have
discovered any pockets of espionage
in Rajasthan territory operating for
Pakistan. I would like the Minister
to tell us whether, in the context of
these Pakistani intrusions, the Gov-
crnment propose to entrust the task
of defending and patrolling the whole
area, wholly and exclusively, to the
armed forces and the Indian Air Force
and whether this is being done and
everything else is  being done to
cnsure that there is complete secu-
rity on the Rajasthan border which
adjoins the Kutch border.

Shri A. M. Thomas: With regard to
lund intrusions, 1 have already said
that on 8th May, a party of 10
Pakistani armed personnel attempted
a raid on village Akli, 22 miles west
of Gadra Road. Another incident
occurred on 10th May, in which a
party of Mujras—Pakistani armed
civilians—supported by some Rangers
intruded about 5 miles inside our
territory. 1 also said that by the
time our patrols reached there, they
escaped into Pakistani territory.

Of course, we have got information
in regard to the Pakistani military
espionage activities in this area, but
1 would not like to disclose it in pub-
lic interest.
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Dr. L. M. Singhvi: An ex-MLA of
Rajasthan Assembly has been arrest-
ed. Government does everything,
but conceals it in public interest.

Shri A. M. Thomas: In the debate
on border defences the other day, I
indicated that it would not be pos-
sible for the army to guard every
inch of the border. At the same time,
whenever it is necessary, we do not
depend on armed police alone; we
also take precautions to keep the
army in control over those vulner-
able areas.

Shri Hari Vishnu Kamath
angabad): The statement discloses
that two aircraft were involved—a
Pakistani reconnaissance aircraft and
a Pakistani Air Observation Post air-
craft. Considering that Pakistan is
prosecuting an undeclared war against
India has the Indian Air Force been
given definite orders to the effect
that any Pakistani military aircraft
intruding into Indian air space should
he downed by the IAF? I heard the
minister say earlier in answer to a
question by my colleague, Mr. Nath
Pai, that they can down it. The
House wants 1o know whether they
have been ordered to down such air-
craft as Pakistan has downed Indian
aircraft even in peace time. What is
the present position? If such orders
nave not been given, what are the
reasons therefor?

(Hosh-

Shri A. M. Thomas: Our rights and
responsibilities in this matter are
never questioned. I have  already
maintained that we have got the
right to shoot down the plane.

Shri Nath Pai (Rajapur): Are
exercising that right?

we

Shri A. M. Thomas: In this parti-
cular case, the intrusion was only
6 to 7 miles.

Shri Hari Vishnu Kamagh:
again the word ‘only’ comes. (Inter-
ruptions). Intrusion is intrusion.
Remember “how many miles to an
inch”?

Once
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Shri Nath Pai: Let us remember
that Pakistan shot down the Indian
Canberra which had gone just 8
miles into Pakistani territory and was
in Pakistani territory for 3 minutes.

You were a witness to it. Let him
not say ‘only’.

Shri A. M. Thomas: I mentioned
7 miles to indicate the time that

would be taken by an aircraft flying
at 25,000 or 30,000 feet. Especially
this border was guarded by the police
force.  So. it would take some time
for taking the necessary steps. By
that time, the aircraft had disappear-
ed.

Shri Hari Vishnu Kamath: Let him
clarify the position how Pakistan
downed our plane, and we cannot
down theirs. It shows Government's
complacency or inability.

Mr. Speaker: He has answered it.

Shri 8. M. Banerjee (Kanpur): The
statement says that over Rajasthan,
Pakistani aircraft violated Indian air
space on 2nd, 3rd and 8th May. Is
it a fact that after the Pakistani air-
craft was located on 2nd for the first
time, no adequate steps were taken
to avoid future recurrence and to
shoot down. the plane when it was
sighted the next day on 3rd or even
on the 8th?

Shri A. M. Thomas: 1 have already
indicated the intrusion was only a
few miles. In that very shor! time—
a few seconds—no adequate steps
could be taken, especially since that
border was guarded by the police
force.

Shri S. M. Banerjee: What about
the 3rd, what about the 8th the subse-
quent days?

Shri A. M. Themas: In the subse-
quent days also, of course, the intru-
sion, as I have said, was only 6 to 8
miles and at such a great height of
25000 to 35000 feet.
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oft Ay fomd (miv) :oEArd wis-
FAY FT AHAT AT AHY ATRA ATAT .
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7 e ;7 afaw 510 qfa a7
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T 4917 8 F7 %4 £ ¢ g3t Afy
F F-—UTAT 7 FATHI, AFKET FATH
A AZF IAFT AT qFA F AT AW
T TFA I, IgT ATT Ag[ ; T GIHIT
8% a1 F §1f syra A aad miv
IA U7 FHT FA 7
Shri A. M. Thomas: I never stated
that the Government is not in a posi-
tion to guard the entire border. I
only said that with regard to certain
areas we have to leave it to the armed

police. Wherever necessary the
army would be put in control.

st wy femg : oeawt wiiza, Sae-
HT & 41v § 5@ FEAAET | A% A
TIAEIA &I T §ATHT E |

weaw g : sf) ot s |

ot sererie sedt  mgrr A
AT F[IA TATH 7 19 & fgar 907 )

Shri Karni Singhji (Bikaner): 1In
view of the fact that following the
incursions in the Kutch area now it
appears to be the turn of Rajasthan
for border invasions, I would like to
know whether in view, also of the
fact that in 1956 during the Chad
Bet operations in Kutch where Pakis-
tani intruders were evicted success-
fully from Indian soil by the 7th
Grenadiers then a Camzl Regiment,
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whether the government propose to
increase the strength of our Can}el
Corps to be able to effectively patrol
the sand dune areas of Rajasthan
where even jeeps have much diffi-
culty to travel? I would also like to
know whether it has come to the
notice of the Government that a Sta-
tion Master, an Indian Muslim at
Dholipal, between Ganganagar and
Hanumangarh—very close to the area
where air incursions took place a
couple of days ago—has been sus-
pended for acts prejudicial to the
security of the country as he was
caught transmitting information to
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Shri A. M. Thomas: As I have
already indicated, espionage activi-

ties, of course, have been there. As
1 have stated, it will not be in the
public interest to disclose any of the
espionage activities (Interruptions).

Y R AT FYATT : FIFT7 A9AT
7 g9t & Ao ghor o7 a2

Shri Prabhat Kar Let

others disclose.

(Hooghly):

ot e g : s Ay gfaar aradr
3, AT I A AT QqT F1 AR AATHN

Shri A. M. Thomas: With regard to
the other matter, in fact, after the
incidents on the Kutch border, in the
context of the recent incidents, even
in regard to the Rajasthan border,
we are in constant consultation with
the Rajasthan Government. The
Defence Minister is in constant touch
with the Chief Minister of Rajasthan
and we are taking all necessary steps.
The hon. Member can rest assured
that we are seized of the situation
ind we are taking the necessary steps.

Shri Karni Singhji: Nothing has
seen said about increasing the Camel
Corps.

Shri A. M. Thomas: It is not only
the Camel Corps, but other corps also.
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Shri Karni Singhji: Even jeeps
cannot traverse that area.

° The Minister of Defence (Shri
Y. B. Chavan): Sir, if I may intervene,
recently we have found that merely
leaving it to the State police is found
to be rather inadequate. It is cer-
tainly necessary that we have to think
of some other organisational method
in this particular matter. Some sort
of easy co-ordination between the
CRP and the local State police must
be found. Even if it comes to be
necessary it will have to be taken into
account whether wherever things are
becoming a little more threatening
we have to think of, in certain cases,
giving operational command to the
army. I would like to make one
point clear, that this job of guarding
the frontiers everywhere should not
in the first instance be made the
responsibility of the army, because
then the purpose and the role for
which the army is constituted is
defealed initially.

will  have to
think of certain  organisational
methods whereby the situation can
be adjusted automatically as the
situation becomes threatening. This
matter is under very active considera-
tion of Government. Certainly, we
will take into account the suggestion
made by the Maharaja of Bikaner
about having the camel unit also.

Therefore we

it qaare fag (Feran) - gw Agmi
F gats AETdl A1 fOA F TOIAT ATHIG-
ar{ 7% & 1 gWA( FT AT AATA Z AAT
2 fF gare are § v A & o fE gard
serat &1 firer Ry # 0 w|@r avE
T fE 39% 99 fFAd @9 A §
weg # T wmT AEE q@ aArE o
FFAY & Al FAT qVFT qE J@AT FY
feafs F & fr 2w za wma § dog-afe-
sz # 7
Shri Y. B. Chavan: About these air

violations also, I think, we have on
many occasions explained the posi-
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tion on the floor of this House that
there are standing orders, asfraas in-
truding aircraft are concerned, that
they can be shot down. But we have
to take into account that sometimes
these intruders come in such areas
where they feel that possibly they do
not have an immediate chance of being
attacked. That is also a thing that
has to be seen. The only other way
possibly is to try to do what they do.
But this is not a matter which I can
discuss here on the floor of this
House. Now take, for example, the
ARP. Sometimes the ARP was used
by the Pakistan Army even in the
Rann of Kutch and as the hon. House
is aware we also equally made use of
our ARP there. So, sometimes we
have to take these things with cau-
tion.

I4450

Shri Jashvant Mehta (Bhavnagar):
The hon. Defence Minister made a
clarification but the hon. State Minis-
ter defended the violation on the
Rajasthan-Pakistan border, whereby
an impression is created in this House
—and it will go about in the country
—that it was for two minutes or three
minutes and then they went away. I
want a categorical statement from
the Defence Minister so as to create
confidence in the nation after the
Kutch incident that our Army has
also got clearcut instructions to shoot
at sight if any Pakistani aircraft viol-
ates our boundary. That confidence
we want because we do not want any
argument that it was for two minutes
or three minutes. I would like the De-
fence Minister to make a clarification
and create confidence in the House
and in the country that no violation
will be tolerated in further.

Shri Y. B. Chavan: I think, I have
answered this question. 1 said that
there are standing orders and ins-
tructions to shoot down any intru-
ding aircraft. About that there is no
doubt.

Shri Nath Pai: 1 have
agree, but I will not seek the light
that you do not extend to me. May
I bring to your notice something?

no right, I
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IShri Nath Pai]

You have allowed a call-attention
notice about air intrusions but a lar-
ge number of us had given notice
about land intrusion in  Rajasthan.
On the last day the House ought to
be assured whether things are a little
better than in the Rann of Kutch.
This is not abusing your indulgence
to us, In the village of Michau near
Barmer, reports say . . .

Mr. Speaker: Is he prepared to
make any general statement about the
land intrusions also? I am not go-
ing to allow any questions on that.

Shri Nath Pai: On the Rajasthan-
Pakistan border.

Shri A. M. Thomas: I made men-
tion of two intrusions that had come
to our notice. In answer to a sup-
plementary question asked by Shri
Venkatasubbaiah I made mention of
land intrusions.

ot g0 ®To  FTEATE (TAAT)
oeueT WERA . .

W WENAY : qITRT ATH AT 9T
afea omq #7197 7

oY 95 (> &A™ ¢ F 77 ATAAT
qFATE

weaq WEY : THT qrE AT A T
F1 Fiz 9371 € 7 faar qnow, g4
FIEY | HIGET 3T ALY AT

AY Qo Ao FrEqr® : TFFEAT FT
Fraar frq wfafza v v vz 1 A-
Fra 7=3Y A & 1% Fvm f d oow 37
774 TEA I AATHIA & 7347 Ml
5 g A 2€ quAY A F g ¥
qrE gTATT AT Y 1 IFE 3T T
£ <1 i1 frm & 1w FE AvEmy
%7 A% & o1 afuw 7T 4@
wF7§ | 77 FIez gyoArA 47 TEf frar
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wAr g {5 A ® g7 fEar o9 gaige
FETH A0 W17 vy qmar ¢ sfE A
T& g0 AFA AV &1 N0 F 3T AW F4T
FmdY w17 g 71 3f 7 & zAd § A
a3 & {5 28 #0907 § W17 5 F7 AR
T & ng om SAAT § AT g
HY 7 A A% 2141 § T F fao
Far7 g

Shri D. C. Sharma (Gurdaspur):
When there was the U-2 flight, which
was a reconnaissance flight, over the
Soviet Union, Mr. Khruschev said
that if a thing like that was repeated,
thatl country would not be on the map
of the world. May I know whether
we are prepared to speak to Pakistan
in terms of strength of purpose, in
terms of strength of action and in
terms of strength of victory or are
we going lo take these things casu-
ally as we arc doing now?

Shri Y. B. Chavan: There is no

question of taking things  casually.
I can remined the House that two
months back there were certainly

some air violations on Punjab and
Kashmir side and we did keep our
fighter planes in flying condition and

that certainly put the other side
in the proper place. I would cer-
tainly request the hon. Members,

please do not have any impression—
1 do not say you are creating it—as
if our Air Force is weak or our Army
is weak.

Mr. Speaker: That is all.

Shri D. C. Sharma: We judge every-
thing by the results. What are the
results we are producing? They are
flving over our territory . . .

Mr. Speaker: Order, order.
18.28 hrs.

ADJOURNMENT OF THE HOUSE

Mr. Speaker: We have now come to
the close of this longest and the most
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strenuous session of the year. It
ewould certainly go down in history
as momentous and eventful also.
Throughout this period, there have
been many problems before us and
all of us have been working under
heavy strain. Of course, all of us did
need some rest and relaxation after
the session. But it is unfortunate
that still there are circumstances
under which there will be no relaxa-
tion even when we go back. There
have been incursions and encroach-
ments by the enemy on our territory
and, therefore, under that strain we
will be going round and reminding
the people of the dangers that we
are facing. We have those duties to
perform. When we go back to our
constituencies, we hope, we will
acquaint our people with the dangers

that we are facing now and the
responsibilities that we have to
shoulder. I wish every Member

14454

success in that mission and I hope
cveryone would be able to discharge
those duties that are entrusted to
each one of us. I also hope that they
will come refreshed, when this recess
is over, to take up fresh responsibi-
lities. The Parliament has discharged
its duties well. Though there have
been instances where I had to say

certain things, these things also do
happen. I hope everyone would
forget them. If I had had to say

something to any Member, 1 hope,
he would not keep that in mind and
1 assure the House that I would not
have anything in my mind. I wish
all of you well. The House stands
adjourned sine die.

18.30 hrs.

The Lok Sabha then adjourned sine
die.
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